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LOK SABHA

Monday, November 26, 1962 .M.grnha-
yana 5, 1884 (Saka)

The Lok Sabha met at Twelve of the
Clock

[Mr. Speakkr in the Chair]

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

CRACKER EXPLOSION IN DELHI

oft FEVGT (TEEH): AT WEIET,
q fram 1ee WA qR-FT A
FT g faea gfgeradm @ 78T
% faug &1 AR WEE FIATE AT
g f& ag @ wFaw ® omoAn
4T F—

“faeeAr W %y AqEEY, 8%
F1 fardt Foma faew & fase
wwm F1 fawwe

TR-w1q AAm F TRT-A W

(s arare): ¥ AFmET, (8% WA
& AT @ AET 3= (AAT 97 agr-
graz Uz # fooet ¥g foew &
AT F AT OF FHHA | IN
Ty faew F Mgl AR 1 fawe aw
fag—mogr 7 w2 FT TEdE &
g Ak W@ 9, W qfoma: aw
Fzt FEMOT aga Wrr g T
i= Ff¥mEi  FramgAEr 912 wmg
3 gEUA A ST T wROSR
qgfrs  fafFer mgmar o)
2234 (Ai) LS—1.
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ITH ¥ % W gEmE el
24 €, aur &Y &1 o
AT § | W ATITI NHIL FT 971, WK
[ FAWE TR ATF UEEE-
feswr & odwoma w9 feo @ &
faedies g sfuffaa & /a0 ¢
& W AT o 7 foar v
O qEFEa # AT G g

On the 22nd November, 1962, at
about 7.28 p.m. there was a cracker
explosion on Bahadurgarh Road near
the gate of the Delhi Cloth Mills. At
that time the mill workers on the
afternoon shift were returning to the
mill after half-an-hour recess and
consequently there was a thick crowd
at the scene of explosion. 1B persons
received minor injuries. They were
taken to hospital and given first aid.
While 16 of them were discharged, 2
have been kepl under observation.
The cracker was of an ordinary iype
and its remnants have been sent to
the Inspector of Explosives for exami-
nation. A case under section 6 of the
Explosives Act has been registered
and is being investigated.

ot T : qgH S Wl i
faedlz faedi egT 7 g & T@ SHl
TFR FT§ Taar 71 7§ IR FT §
a2 1 7% feafg F 7€ grafam
g?

Shri Datar: The inference of the
hon. Member is correct., So far as
these two explosions are concerned,
Government are finding something
different from the one that we had
noticed in the earlier explosions.

Therefore, Government are takin;
special steps to investigate this fully.
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Shri Hem Barua (Gauhati): In
spite of the fact that this cracker
explosion has been described by the
hon. Minister as ordinary, it has
injured as many as 18 persons. May
I know whether it has been ascertain-
eqd if it is connected with any political
motive?

Shri Datar: We are awaiting the
report of the Examiner of Explosives
for taking further action and for find-
ing out what exactly they amount to.

Mr. Speaker: Sarvashri Ram Sewak
Yadav, Bhupendra WNarayan Mandal
and Bagri are absent. Shri S. M.
Banerjee,

Shri S. M. Banerjee (Kanpur): May
I know whether some of the persons
have been arrested by those who have
enquired into this matter?

Shri Datar: There is a Special
Superintendent of Police and a large
police squad has been placed at his
disposal. They are making special
enqguiries. So far as the recent
explosions are concerned, three per-
sons have been challaned and in one
case conviction has already been
obtained.

Mr. Speaker: He wants to know
whether any persons have been
arrested.

Shri Datar: So far as the last explo-
sior.  is concerned, 50 persons have
been interrogated. The question is as
to whether some of them should be
placed under arrest.

12.07 hrs.
PAPERS LAID ON THE TAELE

NOTIFICATIONS UNDER THE ALL 1INDIA
SERVICES AcT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
Beg to lay on the Table a copy each
of the following Notifications under
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sub-section (2) of section 3 of the All
India Services Act, 1951:—

(i) GSR No. 1140, dated the 1st
September, 1962, making
certain further amendment to
Schedule III to the Indian
Administrative Service (Pay)
Rules, 1954 [Placed in
Library, see No. LT-609/62].

(ii) The Indian Police Service
(Uniform) Amendment Rules,
1962, published in Notification
No. GSR 1423, dated the 3rd
November, 1962. [Placed in
Library, see No. LT-610/63].

NOTIFICATIONS UNDER THE EMPLOYEES®
ProvipENT Funps (TENTH AMEND-
MENT) SCHEME AND THE MINIMUM
Waces (CENTRAL) SeconND AMEND-
MENT RULES

The Deputy Minister in the Minis-
try |of Labour, Employment and
for Planning (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
copy each of the following papers:

(i) The Employees' Provident
Funds (Tenth Amendment)
Scheme, 1962, published in
Notification No. GSR 1501
dated the 10th November,
1962 under sub-section (2) of
section 7 of the Employees’
Provident Funds Act, 1952,
[Placed in Library, see
No. LT-611/62].

(ii) The Minimum Wages (Cen-
tral) Second  Amendment
Rules, 1962, published in
Notification No. GSR 1542,
dated the 17th November,
1962, under section 30A of the
Minimum Wages Act 1948,
[Placed in Library, see
No. LT-612/62].



3327 AGRAHAYANA 5, 1884 (SAKA) 3328

12.08 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message receiced from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 23rd November,
1962, agreed without any amend-
ment to the Customs Bill, 1962,
which was passed by the Lok
SabMa at its sitting held on the
21st Novemnber, 1962

12.08% hrs.

MANIPUR (SALES OF MOTOR
SPIRIT AND LUBRICANTS) TAXA-
TION BILL*

The Minister of Transport and
Communications (Shri Jagjivan Ram);
Sir, T beg to move for leave to intro-
duce a Bill to consolidate and amend
the law relating to the levy of a tax
on sales of motor spirit and lubri-
cants in the Union territory of
Manipur,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to the levy
of a tax on sales of motor spirit
and lubricants in the Union terri-
tory of Manipur.”

The motion was adopted.

Shri Jagjivan Ram: I introducet the
Bill.

12.09 hrs.
RE: CEASE-FIRE

Shri Ranga (Chittoor): Are you
proceeding to the normal business of
the House?

Mr, Speaker: Yes,

Shri Ranga: What about the state-
ment by the Prime Minister?

Mr. Speaker: I have received many
notices about the cease-fire at Tezpur.
Is the hon, Prime Minister making
any statement on that?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): No, Sir. There is no further
news to give.

Shri P. K. Deo (Kalahandi): 1 beg
to subymit that to fully understand the
implications of this cease-fire proposal
we must have a big map in the library,
because we are not able to follow the
November 1859 line and the real
intention of the Chinese. So, we must
have a map before us.

Shri Tridib HKumar Chaudhuri
{Berhampur): Today's papers have
reported that the Law Minister,
accompanied by the Secretary-General
of the External Affairs Ministry, is
going to Cairo and to Ghana to explain
our point of view with regard to the
cease-fire to the Governments of
UAR and Ghana. May I know whe-
ther there is any attempted media-
tion by these two Governments with
regard to cease-fire?

Nt e weRt (faeie):
Neas WEREY, A A 07 ¥ gg-faam
FT ST SEATT THEAT AT R AT THE
g § AR A (ENE T W@T & -
g =9 9T &1 IR weAr w7 A
g faar &, g At ofr 1w

*Published in the Gazeite of India Extraordinary Part II—Section 2,

dated 26th November, 1962.

tIntroduced with the recommendation of the President.
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[ wFmE aet)

t¢fF = fogmaw, 1esR Fagw @
AEA aF ITET G915 gEAr AIfE
3H @A A qA AAT gIAT R
fs s Fr+r weATA Eag @A
g5 A ¥ Afaw IE § SfF
AT TR WA & UF SAFT
FT FFAS  AFTAT AT 9 AT e
g I X gg 9T qan g f& s«
WH O AT W A A @y AW
¥ gw 7 & fau o w@ g

-

HATIS  FT UF  gIEM qEA 7
THAT B AT TTOCEEA AT AT oA
T feafs & &fF ag oo @eaesg @
Y T FT AR gEL W F aF
1 A AT ¥ fF oz avee
F1 foqiq Far 7

Shri Hem Barua (Gauhati): My
calling-attention notice is about the
actual position in Tezpu, so far as
the civil administration is concerned,
I huve just now gol a copy of an
order issued on the 22nd November
by the Commissionir of Civil Supplies
to the Government of India stationed
at Shillong asking the Central Gov-
ernment servants in Assam o evacuate
their families from Assam. If that is
s0, is it not sufficent to create panie
among the rest of the pop:lation?

Shri S. M. Banerjee (Kanpur):
Yesterday it came oul in the news-
1pers that the Government of India
bave asked for certain  elarifications
vun the ceasc-fire move of the Chinese
Government., I would like to know
as to what points arc being askeg to
be clarified. Could the hon. Prime
Minister throw some light on that?

Shri Ranga: 1 am glad that at long
last they have done the right thing
in deputing the hon. Law Minister
to go to some of these countries and
explain India's position. We would
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like to know whether an effort has
been made to put wise all these
various governments and peoples and
also the press of all the countries in
the world as to India's attitude in
regard to this Chinese proposal which
so many of us from different parts
of the House do consider as a trea-
cherous ang a very iricky one. If so,
how soon would it be possible for
the Government to let the country
know what attitude they have taken
in regard to this matter,. apart from
asking for thig clarification? We
would also like to know the signi-
ficance of these enguiries that the
Government of India has made for
ciorification. With what intent is it?
Is it in order to make it possible
again to go into negotiations as the
Chincse Government has suggested,
or iy it for any other purpose?

Mr. Speaker: What is the use of
carrying on all this correspondence
if th2 whole thing has to be siated as
1o v hat their intention is? Shri Daji.

Shri S. M. Banerjee: Clarification,

Shri Daji (Indore): There are con-
fusing reports about our Army per-
sonnel who were supposed to have
been trapped or surrounded. Can the
Government clarify as to what has
baeome to our Army between Se La
and Bomdi La?

Mr. Speaker: There are so many
different aspects to the various ques-
tions that have heen asked here. I
have also received several notices and
1 have sent those notices on to the
Government. But so far as these
guestions are concerned, I would leave
it to the hon. Prime Minister whether
he iz prepared to make any statement
and what information he can give in
respect of them.

Shri Surendranath Dwivedy (Ken-
drapara): I would also like to
know. ...

Mr. Speaker: After I have finished?
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Shri Surendranath Dwivedy: I
could not catch your eye because you
were looking to the other side.

Mr, Speaker: [ thought one hon.
Member from his group had spoken.

Shri Surendranath Dwivedy: What
1 want to say is a different thing. He
spoke zhout his ‘Calling-attention
notice’. What I wani to know is this.
Is the Government of India consider-
ing taking up or raising this question
in the UN? We find f{from todays
newspapers that Shri Chakravarti has
said that we will raise this gfiestion
if it will be advantageous to us.

Mr. Speaker: It is not that we will
take it up. He has not committed
himsalf. He has said thal the possi-
bility cannot be ruled out.

Shri Surendranath Dwivedy: Has
this also been considered by the Gov-
ernment of India?

Shri Ranga: He was
instructions from Delhi.

awaiting

Shri Jawaharlal Nehru: There have
been so many questions of different
types that T am a bit confused and
may forget answering some of them.

Mr. Speaker: My intention was only
to bring to the notice of the hon.
Prime Minister all these questions.
The hon. Prime Minister might choose
which are 1o be answered at this
moment.

Shri  Jawaharla! Nehru: [ shall
answcer as many as I ean remember
here and now.

The first thing is about the hon.
Law Minister and the Secretary-
General going to Cairo and Accra.
That is true. Very probably the
Deputy Foreign Minister, Shrimati
Lakshmi Menon, will go to some
countries, that is, Burma, Indonesia
and possibly Cambeodia. These coun-
tries are those that have been invited
by the Ceylonese Government to go
very soon, early in December, to

Colombo to discuss these matters
connected with our conflict with
China. We were not, naturally
invited and we were not even inform-
ed of it. Afterwards we heard about
it. The countries invited are the UAR,
Ghana, Indonesia, Burma and Cam-
bodia. I think, that is the whole
number; I cannot think of any others.
So, we decided to send my colleague
the Law Minister and the Secretary-
General 1o Africa, 1o these two coun-
tries invited from Africa and the
Deputy Foreign Minister and probably
some  senior official of the External
Affairs Ministry to the countrics in
Asgia. That is apart from any others
whom we may send to other places.
Their object is to explain our position
more thoroughly in regard to these
so-called proposals of the Chinese
Government so that there may be no
confusion in their mind as to what
we think about them.

About the other questions, I really
forget,. ...

Shri S. M. Banerjee: About clari-
fication.

Shri Ranga: What about informing
all other Governments? Press cam-
paign?

Shri Jawaharlal Nehru: We, of
course, inform all Governments
through our Ambassadors and in other
ways, But, these we specially decided
to approach because they were going
to meet in Colombo soon at the invi-
tation of the Prime Minister of
Ceylon.

The hon, Member asked for clari-
fication. It is natural to ask for
clarifications of wvarious points which
are not clear and in so far as they
can be cleared it will he desirable so
that our reply should be based not
merely on any doubt about these
matters. We have not received a full
reply yet. Possibly in a day or two
we will get it.

Shri Ranga: Does the Prime Minis-
ter expect to receive their reply so
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‘[Shri Ranga)
soon in the light of the way in which
the Chinese have been taking so long
a time in all their replies?

Shri Jawaharlal Nehru: Sometimes
their replies come soon. Sometimes
they take a long time. I cannot say
precisely.

Shri Hem Barua: Position of civil
defence in Tezpur.

Shri Jawaharlal Nehru: I think the
position in Tezpur is almost normal
now. The hon. Member mentioned
something about evacuation.

Shri Hem Barua: There is an order
by the Commissioner of Civil Supplies
and Movements and Liaison Officer
with the Government of India. It
says:

“Employees whose homes are
outside A'ssam may, however, be
anxious to send away their fami-
iies; this the State Government
desires should be done in as
orderly a manner as possible.
Arrangements are accordingly
being made to give all facilities
{for such employees to send their
families home.”

1 say, any order after the Cease-fire
was announced, would it not create
panic among the rest of the popula-
tion in the State?

Shri Jawaharlal Nehru: May I
know the date of that?

Shri Hem Barua: It was issued on
21st November, 1962. It was circu-
lated to the different offices on the
22nd November: this month,

Shri Jawaharlal Nehru: I am afraid
this notice was issued by some official
in the Assam Government.

Shri Hem Barua: No. He is an
officer with the Government of India
stationed at Shillong. Here it clearly
says: Commissioner of Civil Supplies
and Movements and Liaison Officer
with the Government of India,....
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The Minister of Railways (Shri
Swaran Singh): That means Assam
Officer for liaison work with us.

Shri Jawaharlal Nehru: Assam
Government's officer in liaison with
our Government. 1 cannot say in
what conditions he sent it. But, it
does not represent our view point. I
agree with the hon, Member that there
should be broadly speaking no ques-
tion of anybody withdrawing from
where he is. This refers, 1 think, to
women and children chiefly.

Mr. Speaker: Women and children.

Shri Hem Barua: Central Govern-
ment employees., . ..

Shri Hari Vishnu Kamath (Moshan-
gabad): This should be rescinded by
the Government here.

Shri Hem Barua: Withdrawn.

Mr. Speaker: Order, order. Now
that it has been brought to the notice
of the Government, the Government
has a definite opinion about that and
the Government would act accord-
ingly. There was one other proposal
whether it would be possible to place
a map of those lines in the Central
Hall so that Members may have an
idea and might be able to appreciate
what the difference is.

Shri Ranga: How is thal such an
important order came to be passed
without the knowledge at all of the
Government of India? (Interruption).

Mr. Speaker: Order, order. Under
the shadow of a previous event, some
officer issued it. (Interruption), Order,
order.

Shri Jawaharlal Nehru: Certain
orders were issued, I believe, some
little . time ago that in the event of
any contingency arising, what should
be done so that they may be prepared
for it.

Shri Hem Barua: It is not like that.
The language is different.
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Shri Jawaharlal Nehru: 1 quite
agree with the hon. Member that it
was undesirable to issue this order.
And those orders werc perhaps mis-
interpreted or exaggerated by the local
neople.

Mr. Speaker: In regard to the maps,
can anything be saig for the present?

Shri Jawaharlal Nehru: I shall
endeavour to have some kind of map
placed in the Central Hall

Mr. Speaker: Is there any informa-

lion about those jawans of ours who
were taken in belween Se La and
Momdi La?

Shri Jawaharlal Nehru: Some of
them have returned. 1 believe—I am
not quite sure—about a thousand of
them have returned.

Shri Hem Barua: There are conflict-
ing press reports that the number is
between 1000 and 3000,

Shri Indrajit Gupta (Calcutta South
West): What is the estimale of the
number of those persons?

Shri Jawaharla! Nehru: They have
not returned actually to headquarters.
A few of them have been brought
back when they were traced by our
helicopters. The exact number is not
known. It is an estimate. I hope that
those people will be soon back. But
that does not comprise of all those;
it is possible that some of them, quite
a fair number, may be in a different
column round about.

Shri Tridib Kuomar Chaudhuri:
Some of us had given calling-atten-
tion-notices about the evacuation of
Tezpur and the present position there.
The Prime Minister said that Tezpur
was almost normal. That is what the
papers report. But in connection with
the evacuation of the civil adminis-
tration, both the Central Govern-
ment’s civil administration and the
State Government's civil administra-
tion, various reports have been
appearing in the papers, in the Cal-
cutta papers, in the Assam papers and
also in the Delhi papers. It is also
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reported that one Deputy Commis-
sioner whn actually fled or disappear-
ed has been suspended. Of course,
he has onlv been suspended; actually,
he ought to have been dismissed....

Shri Frank Anthony (Nominated—
Anglo-Indians): He should have been
shot.

Shri Tridib Kumar Chaudhuri: .. ..
or court-martialled; but, anyway....

Mr. Speaker: Dismissal would not
have preceded suspension.

Shri Tridib Kumar Chaudhuri:
Anyway, aboul this whole episode of
the evacuation of Tezpur....

Mr. Speaker: What information
does the hon. Member want?

Shri Tridib Kumar Chaudhuri: I
want a full statement to be made by
the Home Minister who was there.

Shri Surendranath Dwivedy: I had
asked a question about raising the
issue at the United Nalions. I want
to know whether Government are
thinking of it.

Shri Jawaharlal Nehru: I do not
Jgemember the exact words used by
our Permanent Representative at the
UN, but if he said what the hon.
Speaker mentioned. ...

Shri S. M. Banerjee: He has said
that it is not ruled out.

Shri Jawaharlal Nehru: Tﬁt is
a thing which it is always open to us
to do when we want to. But we do
not at present intend doing it.

Shri Hem Barua: May I add to what
my hon. friend Shri Tridib Kumar
Chaudhuri has said. There is a report
that the civil administration evacuated
from Tezpur....

Mr. Speaker: He wants a statement
from the Home Minister, I suppose.
I shall find out if the Home Minister
has got certain facts to give. I shall
pass on that notice to him.

-
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12.24 hrs,
DEFENCE OF INDIA BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the following
motion moved by Shri A. K. Sen, on
the 21st November, 1962, namely:—

“That the Bill to provide for
special measure to ensure the
public safety and interest, the
defence of India and civil defence
and for the trial of certain
offences and for matters connected
therevwith be taken intn considera-
tion.”

Quy of 10 hours allotted for this Bill,
6 hours 30 minutes have already been
taken, and 3 hours 30 minutes remain,
This includes 2 hours for the clause-
by-clause consideration, and the third
reading. So. there is a halance of
only 1 hour 30 minutes for the general
discussion now.

Shri Ranga (Chittoor): We said the
other day that 2 hours may be allowed
for the clause-by-clause consideration.
But we submit to you that you may
please be good enough to extend the
time by at least one hour more.

Shri U. M. Trivedi (Mandsaur):
Clause-by-clause  consideration will
take a longer time.

The Minister of Law (Shri A. K,
Sen): Normally there would be no
question of Government not agreeing
to this if it was approved of by you
But % is my personal difficulty which
I would like to place before you. I
have to reply to the debate today....

Shri Ranga: We can tertainly consi-
der sitting for some extra iime....

Mr. Speaker: Let me hear
the hon. Minister w: .!s tg say.

wha

Shri A. K, Sen: 1 would rather
like that the debate should conclude
today, including the pussing of the
whole Bill....

Shri Ranga: How is that possible?
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Mr. Speaker: Let me understand
what the hon. Minister wants to say.
Let hon, Members have some
patience.

3 hours and 30 minutes remain. At
2.30 p.M. we have to go on to some
other business.

Shri A. K. Sen: I was only sub-
mitting that perhaps it might be pos-
sible to extend the time and take
the-other item a little later. It is my
personal difficulty, as I may have
go tomorrow. .

Shri Ranga: This was the Home
Ministry's Bill. Surely, there are
other Ministers who will be able to
look after it. .

Mr, Speaker: To whomsocver it
might have belonged, it has been
piloted by the hon. Law Minister.

Shri S. M. Banerjee (Kanpur): Let
him intervene and let the final reply
be given by the Home Minister.

Mr, Speaker: I do not know whe-
ther it is possible for him or for anv
other Minister to do that.

Mr. A. K. Sen: In the alternative,
I shall reply to the debate on the
motion for consideration and then
the clause by clause consideration
may be dealt with by Shri Datar.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar
Yes, Sir.

Shri Hari Vishnu Kamath (Hosh-
angabad): May I support the demand
made by my hon. friend, Shri Ranga,
that the time for the consideration
of the entire Bill including clause-by-
clause consideration be extended by
at Jeast two hours, if nol more? Two
Nours for the entire clause-by-clause
consideration is much too little. It is
a long Bill and there are a few con-
troversial points, and we will need
more time.
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Mr. Speaker: Order, order. The
hon. Member will resume his seat.

Hon. Members also should show some
accommodation for the hon. Minister.,

Shri Hari Vishnu Kamath: It is
mutual.

Mr, Speaker: If we want to finish
with the Bill, including all the stages,
we will have ig push back the other

businesy tp a later time. But then
there ought to be some limit to
which we can extend time, We had

7 hours; we extended it to 10. That
was the maximum that was asked
for by hon. Members.

Shri Hari Vishnu Kamath: Twelve
hours.

Mr. Speaker: Even if we extend
it by two hours. I cannol cxhaust the
list. It will continue to grow as we
sit longer and longer. There would
be a greater and greoter number,

Shri Ranga: Natural.

Mr. Speaker: Natural, but that
natural desirc has also to come to
some end.

Shri Harish Chand»a Mathur may
now continue his speech.

Shri § M. Banerjee: What .s the
decision?

Mr. Speaker: I will see hew it pro-
ceeds, The Minister will reply. We
will finish the whole thing today,
even if thol means pushing back the
other business.

Shri Harish Chandra  Mathur
(Jalore): 1 rise to give my full, un-
qualified and willing support to the
principles and provis‘ons of this Bill,
of course, under the compulsion of
very extraordinary  ciicumstances
created by thg Chiness aggression. It
is not the naked and dastardly aggres-
sion which worries me so much as
the crafl ang cunning of the enemy
who is subtle, insidious anq persist-
ent. That being so, it is quite obvi-
ous to me. as I think it should be
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quite Lbvious to every onc else ime
this House. that powers to be dele-
gated by this Bill are absolutely
needeq for the civil defence of the
country. Nobody can grudge such

rowers Leag given to the Govern-
ment.

i knew  the hon. leader of the
Swatantra Group said thal he gave
kg consen: to this Bill with a ‘heavy
twart’, ! ocan understand it May I
say  that 1 give my support to the
Bill with a heavier heart still? It is
against our fibre and grain tg clothe
the executive with any extraordi-
nary. powers. Therefore, the concern:
ang anxiety of hon. Members is un-
derstandable. 1 said ‘heavier heart’
because 1 belong to the party in power
and we in power neve, want to have
such powers, extraordinary powers,
in our hands. But we do so under
extr:mrdjnary circumstances, and we
do so with a full sense of responsibi-
lity.

12.29 hrs,

[MR. DEPUTY-SPEAKER in the Chair)

With the solitary execption of my
hon. friend, Shri H. N. Mukerjee,
who also was very apologetic and who
advanced certain arguments, every
one in this House has given his full
support and clear backing to the
Government in the matter of the
delegation of these powers. But it
is not only enough to delegatc these
powers, We will have to be assured
in this House that the Government
gear up the executive machinery
which will be able to make effective
use of these powers. This ig very im-
portant because our services and our
adminstration are not used to the ex-
ercise  of such powers. Therefore,
there lies a great responsibility
on the head of the Minister
Home Affairs to take the neces-
sarv steps in this matter. There
ran be no justification for any-
body to say that there would be
abuse of power in the States because
we want to have the support of
everyone in this matter. There is no
reason why those people who are

of

\
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giving the fullest support in the de-
fence of the national cause will be
treated differently.  Still, to allay the
fears and apprehensions the hon.
Prime Minister should address per-
sonally a letter tp all the Chief Minis-
ters of the various States and impress
upon them the great responsibility
with which they have been charged.
It should be made clear to them that
while there is effective and full use
of the powers delegated under this
measure, any abuse of power under
this legislation is as unpatiriotic as
the nccessity to use it, 1 alse wish
that the hon. Home Minister takes
a certain amount of responsibility. We
must depute one experienced officer
fully briefed, so that he may advise
the State Governments regarding the
exercise of the powers given under
this Bill. It would also be much bet-
ter if the Home Minister has special
intellicence of his own so that there
is recular flow of information from
the States to the Centre so that the
Central Government is in a position
tn advise the State Governments. We
have the experience of Tezpur. The
lptters reagd by our friends just now
make it incumbent upon us to gear
1un the alministrative machinery to
see that there is perfect liaison at the
State level between the different
officers concerned and so also at the
district level. There should be a
sort of a control room at the State
HeaAdquarters—I do not equate it to
the control room of TTK—where you
will find all the information from
the Central Government and there
will be co-ordination between mili-
tary, police and the chief executive
and there is somebody round the clock
to give and receive information from
the district and to give instructions
to the district so that there can be
no room for any trouble, We are not
going (o surrender all powers to the

executive and Parliament sits in full {

pressure and we have got all our

friends here to exercise a healthy in- -

fluence and create a sort of a Climate
| making it impossible for &ny abuse
'\ ‘of power. When there is a national
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upsurge everybody is out to help. I
must confess that I was a bit ‘amazed
and a little pained when objections
were raised regarding certain arrests.
We must appreciate that this Gov-
ernment has welcomed a resolution
by the Communist Party. Communist
fricnds  who speak in this House
should appreciate and understand
that there are thousands and thous-
ands in this country ang ¢ the Gov-
ernment has gol certain information
regarding cerlain persons, any resent-
ment against such arrests is wholly
unwarrantced, The performance of my
credulous sister sitting here is most
unfortunate. She might feel that a
certain person was advancing the
cause of national effort, but it is an
easy trick. Sometimes under the
cover »f war effort, people do so
many things which are anti-national.
A cover s drawn, so that you may
not be discovered. If anybody has
got pariicular knowledge about any
individual, ;e should forward it to
the Homs  Minister, who will glve
full consideration to it. ‘This is not a
matter in which parties are concern-
ed; we have 1o rise much above the
parties. It is & question of the na-
tion's integrity, freedom and civil
liberties of the people. We all must
go ahead in that rnanner and in that
spirit. There is abselutely no justi-
cation to have any apprehensions in
this matter,

1 wish to striss one more point. As
I said, its not the naked aggression
of China which worries us. As a
matter of facl, thal naked aggression
has united the entire country. The
entire country reacted as one man to
that and was prepared to meet the
challenge. Ru+ it i5 the peace posture
of China, the de.eptive strategy which
they have mastered, which is much
more dangerous than the naked ag-
gression. We have to guard against
that. These things create suspiclon
in the minds of many of us here and
in the minds of the people in the
country ang it has a demoralising
effect. This also creates a suspicion
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in the minds of our friends who are
non-aligned countries,

I am very hzppy that the Govern-
ment has taken a very right step in

sending high-powered teams to the’

various important countries, who are
taking active interest in our country.
Because of this peace posture of
China, which is far more dangorous
than naked aggression, it is wvery
necessary lhat we take all the neces-
sary steps, It is very necessary that
our diplomatic front is also streng-
thened.

Our officers and jawans in Ladakh
area have ziven a really brilliant ac-
count of themselves. The have re-
sisted the aggression like anything

,and we owe a tribute to our people

in Ladakh ang those infantries who
have resisted such a sirong aggres-
sion. Our peopic in the NEFA area

were equally chivalrous. It was be-
cause of cevlain  deceptions and
strategies that such a debacle hap-

pened. Therefore, iet us not permit
this idea to prevail that there is any
invinecibility about the Chinese ag-
gression and that the Chinese can-
not be beaten back. It is not at all
80. We must understand that the
Indian soldier is much more than a
match for anybndy in the world, and
he will be able ta deliver the goods.
So, let us nit nhave any defeatist
mentality whatsoever. This sort of
attitude in the couniry must be taken
care of.

There is another danger against
which I would lik¢ to warn the hon.
Home  Minister particularly. When
these blue ants withdraw, they will
leave eggs here, which is much more
dangerous. From the entire NEFA

_area and from thc borders, we must

clear up all the suspects, because
even if they withdraw from there,
they will leave all sorts of cells and
try to create ali sorts of trouble, If
they leave, they will be leaving only
on tactical reasons, because it suits
their strategy, because they cannot
afforq to stay ‘here. I cannot go
inlo the entire gamut of it. Simply
because they withdraw, we should not
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be carried away by it. We must create
a denite impression in the entire
country that we mean husiness,
among our friends, among our foes
and among our countrymen, We must
go ahead with a stcut heart and a
clear head, and there is nothing to
doubt that victory is ours.

Dr, L. M, Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I rise to sup-
port the Defence uf India Bill. The
constitutional proclamation of emer-
gency was a precursor and a proge-
nitor of the Defence of India dis-
pensation which was implicit in the
state of emergency. We must remem-
ber one thing, however, that the emer-
geney and the Defence of India dis-
pensation are nol to abrogate the
Constitution; the; .are not to supplant
the Constitution, ihey ave only to
function within the framework and
jurisdiction defined by the Constitu-
tion itself.

1 should like, 1n this connection,
because it is particulaily interesting
and instructive, to go back to the
seedtime of our Republic, to the pre-
paratory materials and influences
which shaped our Constitution. Un-
forunately, there is no properly edit-
ed anq annotateq work available on
the travaur  preparatoire of our
Constitution, but I think it would be
a faithful portrayal of the influencies
which were active at the time of
making the Constitution if I cited
before this House three of the sample
expressions of opinion which were
articulated at that time.

I would, in the first place, like to
refer to what my hon. friend Shri

H. V. Kamath, had to say at that
time, He moved several amend-
ments to the parent article in the

Draft Constitution and in doing so
he expresseq his apprehension that
like Article 48 of the Weimar Con-
stitution of the Third Reich it may
pave the way for authoritarianism.
This is good counse] tgp heed and re-
member even today. He said:
“We are all talking of subver-
sive elements. Let us remember



Defence

3345
[Dr, L. M. Singhvi]
that a Constitution can be sub-
verted not merely by agitators,
rebels and revolutionaries, but
also by people in office, by peo-
ple in power.”

Mahavir Tyagi
which, I feel,
Shri Tyagi at

My hon. friend Sbhrj
made an observation
is highly pertinent,
that time said:
“Our country, our people, our
economics,  our military  and
strategic  position and other
similar considerations are all to be
taken into account and demn-
cracy has lo adjust itself
accordingly. The only card-
inal point in democracy is that
the administration must be carried
on according to the wishes of the
people asg a whoie. The will of
the people must prevail and so
long as that is guaranteed, de-
mocracy is not disurbed at all.”

I should like to refer, in the end,
to what Shri T. T. Krishnamachari
hag to say oa the ubject, because
it is very germane lo the present dis-
cussion. Speaking of consequent
curtailment of liberties during an
emergency he said:

“We tolerate such curtailment
and we should probabiy have to
do something more that that in
order to help the State through
an emergency and to safeguard
the Constitution; and if the civil
liberties of the people are un-
duly restricted, I say the res-
ponsibility  -will be that of the
ultimate rulers, of thc people, not
that of the cxecutive, And if the
executive dors not obey the call
of the represenlatives of the
people who  are watchful, that
executive wil! have lo go pro-
vided the people's representatives
assert themsclves.”

These are words which are full of
meaning and message for us even
today.

of my theme in
Constituent As-

Sir, the burden
referring to these

-
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sembly debates is only to show that
in a spirit of practical wisdom and
statesmanship the founding fathers of
our Constitution enacted a provision
the utility of which and the desira-
bility of which is mere than convinc-
ing at the present juncture. Condi-
tioned as they were by a successive
concatenation of convulsions all
around, it was quite nautral for
them, to anticipate, either internal
disturbance or nxternal aggression,
which the nation may be confronted
with. Therefore, while providing for
an mergency such as this, they have
also provided that the basic strue-
ture of our Constitution must be
safeguarded und that the locus of
popular will, the Parliament, should
remain watchful and vigilant and
should continue to guide the exccu-
tive in its acition even in a state of
emergency. I am very glad to say
that, that basic framework of our de-
mocratic Constitution has been pre-
serveq even in the stresses and
strains of the present emergency, and
I fervently express the hope that this
will continue to be so even though
our couniry may be embattled, even
though our frontiers may be attacked
and even though we may be girding
up our loins in order to meet the
emergency.

Shri  Hirea
somewhat con-

My hon. friend,
Mukerjee, to whose
troversial speech a  frequent refer-
ence has, naturally, been made in
this House, gquoted Lord Atkin to
say that even in war, even in the
clash of arms, laws are not silent
He quoted Lord Atkin, who had said
in the famous case of Leversidge
Vs. Anderson that the laws of Eng-
land speak the same language In
peace and in war, but Shri Mukerjec
hag perhaps forgotten the original
adge of Cicero who had said inter
arma silent leges and that Lord
Atkin was writing what was merely
a dissenting minority opinion in the
United Kingdom. What is more, Lord
saying this only whilg

making an observation on how the
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statute should be construed and was
not expressing an opinion on whe-
t]}er such regulations are walid or
nedessary for the safety of the State.

I would like to mention in this con-
‘text that if at any time there are any
.undue or excessive or unconscionable
inroads into the liberties of the citizens
of India, the Government would owe
an explanation to the Parliament. I
hope this Parlirtment would be ever
‘walchful, and the responsibility there-
fore, rests very heavily on us to seej
that the Defence of India Bill when/
it is enacted, is implemented in the
spirit in which it is being enacted. I
smight say that it is a Bill of faith, it
is u sacred trust with the Government.
Let this faith not be abused; let this
sacred trust remain inviolate.

I have everv hdpe that this Parlia-
ment would be an adequate watchdog
for the liberties of the people, even in
tmes of stresses and strains.  In this
vontext, I would like to suggest that
cither a commitiee or some other suit-
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#ble mechanism should be devised to |

sce that excesses of administration
may be reporteq to it and may be re-
viewed by it

T would like to mentiop that the
Soviet law, tg which a reference
should uppropriately be made, parti-
cularly 1p meet the argument advane-
ed by Professor Hiren Mukerjee, also
provides for the promulgation of ‘mar-
tia]l law in Arlicle 49 of its Constilu-
tion. It is ot something novel that
we are enacting in this country. As a
matler of fact, a far more redical mar-
‘fia]l law can be promulgated under
Article 49 of the Soviel Constitution.
In all countries the safety of the
State and the preservation of its free-
dom has been regarded as the gup-
reme rationale of all legislation and,
therefore, the Defeace of India  Bill
deserves and merits all our support.

1 should like to refer to some of
the specific provisions of the Defence
of India Bil] which, I think, could
have been better drafted. It bears
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the impress of hurried draftsmanship,
if I may say so, with all respect to
the Minister of Law, who is one of
the most distinguished lawyers and
under whose stewardship this Bill
has presumably been recast. I should
like, in particular, to refer to one or
two provisions which, to me, seem to
be exceedingly complex and not very
clear. In the rule-making powers
which are provided in clause 3, and
which are extensive, it is -stated that
rules may be made for

“preventing the spreading with-
out lawfu] authority or excuse of
false reports or the prosecution of
any purpose likely to cause dis-
affection or alarm......

I do not see the rcason of keeping
this language “preventing the spread-
ing without lawful authority or ex-
cuse of false reports”. The implica-
tion is that spreading without lawful
authority or excuse of false reports
1= being legalised under this enact-
ment. In the first place, there is no ne.
cessity to make such a provision in
the statute book. In the second place
it is redundant because even other-
wise the officers are prolecied if they
do something in the bona fide dis-
charge of their duties.

There are other provisions to which
I would have liked to refer but pau-
city of tine prevents me from doing
so. However, I would like to comp-
liment and congratulate the Minister
of Home Affairs, who was amenable
and open-minded enough tp accept my
and a couple of other friends' sugges-
tion to have a kind of informal com-
'‘mittee to which this Bill has been
referred. T think this piece of legis-
lation we have before us js the better
for it. because he hag allowed many
of the suggestions which were made
by some of us to be accepted and they
have been placed before the House in
the form of amendments tabled by my
hon. friend, Shri B. N. Datar.

!

i would also like to submit also that '
appeals should be provided in all
cages. We should not dispense with
the mechanism of appeals to the High
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Court because it would neither delay
the cause we have in view nor would
it in any way be an obstruction in
the implementation of this enactment.
We should provide at least one ap-
peal in all cases.

1 would also like to submmit that all
aclion taken under this Act by tri-
bunals or executive auhority should
be constantly watched in order to see
that the liberties of the citizens are
properly protected. At some stage,
there should be some forum where
administrative excesses can be 1m-
pugned, reveiew and rectified.

The desirability of putting an en-
actment, such as the Defence of
India Bill, on the statute book at the
present juncture is beyond dobut or
dispute. I should, however, like to
quote the wise Duke in Shakespeare's
“Measure for Measure” who says:

“He who the sword of Heaven
will bear, should be as Holy as
Severe.”

We are arming the executive through
this enactment with vast almost in
Draconian powers. [ hope that in
administrating this law, the executive
will strive to be “as holy as scvere”.

Maharajkumar Vijaya Ananda
(Visakhapatnam): Mr. Speaker, 1
support this Bill which, in my
opinion, is of an imperative nature.
I have been at great pains to under-
stand why any law-abiding citizen of
this country should he frightened by
this Bill. This is how 1 feel, that if
you are wrong with ,yourself, then
you would be scared by a Bill of this
kind, but if you are a law-abiding
citizen there is no earthly reason to
think that the law will get hold of
you. After all, when you are at war
you have to introduce measures which
you would not have otherwise. This
measure is against people who are
saboteurs, who are fifth columnists,
who do underground work to come
in the way of the war effort. It is
elso for those who are anti-
national and anti war-minded, So,
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this measure is of an impera-
tive nature and has, at all events, got
tn be passed, and to those who were
frightened of it I cap only say that
they are making a very big mistake;
it they are well-behaved men, there
is no earthly reason for anybody to
be afraid of it.

Though I exclude personalities, I
am of the opinion that, as in the days
of the second world war, we should
have a concentration camp for the
Communists. Every Communist in this
country should be put into a concen-
tration camp and kept there till every
inch of our soil comes back to us. In
suggesting a concentration camp 1 am
not suggesting that it should be in any
brutal way. I should say it may be
a dignifieq concentration camp. They
may be allowed to read newspapers.
They must not be allowed to have a
transmitting set, of course, but they
may be allowed to read newspapers.
The letters that they will be sending
to their rishtedars or relations must
be censored and any letter that comes
to them should also be censored.
Tuvese re:irictions should be put
or imposed on them and they
should not be allowed to go about in
this rountry and undermining what
is the right of every Indian, that is, to
stand by for his Government to fight
for his land and his country.

As T said, I am not touching on per-
sonalities. This is my general view
that the sooner we put the Commu-
nists into a concentration camp the
beteer. Even if one is Soviet-minded,
the fact is that he is a Communist. A
leopard never changes his spots. Till
the war is over and till our country
comes back to us, that is til] those por-
tiong that have been occupied by the
Chinese come back to us, their right
place is a concentration camp.

Shri Daji (Indore): Thank you for
the newspapers that you will allow.

Maharajkumar Vijaya Ananda: As
1 said, I am not entering into any
personalities. My hon. friend is a
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good friend of mine. I am not sug-
gesting that he should go. I am only
putting it generally. That is all. If
the cap fits a certain man, he is wel-
come to put it on. I have nothing to
gay.

I am glad to see that in future the
High Courts and the Supreme Court
will have less work and less bothera-
tion with the writ petitions. That is
one of the things that this Bill will
bring about. But I do feel that writ
petitions filed before this  Bill was
introduced should be disposeq of. I
think, it would be but fair and proper
that those wirit petitions are disposed
of because oherwise even people who
have filed writ petitions for very good
purpose will also be losing by this. It
will cause injury. So, I think, writ
petitions before the 8th November,
that is, before this Bill was brought
in, may be allowed to be disposed of
by the High Courts and the Supreme
Court.

Only recently, as a 'maticr of fact
I was in Kanpur vyeslerday, some
friends of mine gave me a very good
clipping from the Hindustan Times.
It reads this:

“Kanpur.. The Communist-
dominated Mill Workers' Union of
Kunpur has baulked the offorts of
the management and other loyal
workers to step up production, in-
cluding defence orders, by refus-
ing to put in extra hours of work.

With heavy orders for defence
and civilian goods the mill autho-
ritics approached the workers to
agree to work extra hours. The
non-Communist unions readily
agreed, but the Communist-domi-
nated one negatived the proposal

The Communist-leq union ear-
ried out its intention by a recourse
to legal technicialities.

Under the Factories Act man-
agement must give 15 days' notice
to workers if over-time working
is to be introduced. If a section of
workers do not agree, they have
the right to take the dispute for
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adjudication before the  State
Labour Department. The adjudi-
cation proceedings in such cases
will take a minimum of six
months to reach a decision.”

An Hon. Member: Very law-abid-
ing!

Maharajkumar Vijaya Ananda: I
do hope that the hon. Law Minister
who has very ably adopteq and pilot-
ed this Bill will take this into account.

Shri S. M. Banerjee: There is no
Communist union in Kanpur in the
textile industry.

Maharajkumar Vijaya Ananda: If
workers can delay 'matters to the ex-
tent of six months, that is, by the
time the adjudication tribunal gives
the decision, it will impair the war
effort. I think, the hon. Law Minis-
ter who has very ably piloted this
Bil] might make an amendment or
sometlhing like that sp that this as-
peet also is completely covered and it
is all-embracing.

Much has been said about Tezpur
and what has happened and so on
and so forth. Of course, it is scanda-
lous whep one hears that the officials
were the first to run away. Indced,
if that is true, it is a very sad com-
mentary on the services attached to
Tezpur. 1 feel that every city should
bear the name, if not exactly the
name, should be nothing short of a
Stalingrad. Tezpur or and city should
be our Stalingard and should fight
and never give in.

13 hrs.

Great personalities, including Shri
Jaya Prakash Narayan—I have great
respect for him; but he was one along
with many others—advocated that we
should get out of the Commonwealth;
we should have nothing to do with
them; let us be independent; let us
get out of it; while forgetting that
we are an independent sovereign body,
we must still ask to get out of the
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Commonwealth. Now I ask: Have
they anything to say? Who are our
friends? Who have come to our res-
cue? Who have come forward with-
out any strings, without anything.
Here we found the head of the Army
arrive in Delhi. The Secretary of
State for Commonwen!t! Relations,
Mr. Sandys, was here,

An Hon. Member: He is here.

Maharajkumar Vijaya Ananda: They
have all come. We find that our asso-
ciation with the Britishers has stood
us in good stead. I hope, those doubt-
ing Thomases will now forget or take
back those unpleasant remarks that
they made about the Britishers and
their friendship with us.

I was very glad to read in the papers
that the language question wil] be put
off for some time becavss it always
brings about a controversial aspect
between Hindi and English. 1 per-
sonally feel that tp leave the Lan-
guage Bil] once and for all will be do-
ing a scrvice. The English language
iz spoken practicaliy throughout the
world,. So {rr as we are concerned,
we should be very happy to associate
with English for generations tp come.

Shri S. M. Banerjee: No, no; not at
all.

Maharajkumar Vijaya Ananda: Why
not? I do not say that you should not
speak any other tongue. 1 speak
Telugu and the hon. Member probab-
1v speaks Bengali.

Shri S. M. Banerjee: Yos.

Maharajkumar Vijaya Ananda: You
can speak any language and also stick
to English which has brought real
goods friends......(Interruption), He
had his say and I may be allowed to
proceed. 1 interfere in nobody’s
speech, as you know, and I fee] that
the hon. Member should alsg allow
m: to have my innings when I get on
my feet.
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1 know, there are many hon. Mem-
bers who would like to speak on this
'Bill. As I said, no law-abiding citi-
.zen should be frightened of this Bill
If he is frightened, it means that there
s something wrong with his consci-

nce,

Before I close, I would like to
pay an humble tribute to our Presi-
dent who went to the front-line at
personal risk and great inconvei.. uce.
The fact that he went there and saw
the wounded and those that were giv-
ing life to this country was the grea-
test thing of the present times.

Shri Segzhiyan (['vrambalur): Mr
Deputy-Speaker, Sir, that there is an
emergency due to the Chinese aggres-
sion ig obvious to all. To meet the
emergeney,  to safeguard the coun-
try’s liberty and to prepare the coun-
try in an cffective way for the war, it
is but fair that the Government be
provided with some special power as
is necessary for the occasion. A peace-
ful and peace-loving country like ours
has been drawn into the arena of
hot war. But, the pceople have res-
ponded with fervour and zeal and
have rallied bechind their  beloved
Prime Minister and the Government.
The first and forcmost thing for the
country and also for the people is to
become  stroag. It is all very well
that ihe people have responded with
fervour and =zeal in this way. We
should canalise this enthusiasm and
this emotional upheaval in the coun-
try. Otherwise, in course of time, we
maxv find it difficult to rally them
again. Therefore, I appeal to the
Government ands-the Prime Minis<
ter to canalise the emotional enthu-
siusm found in the people and also to
canalise his enthusiasm to effective
war efforts. Every individual, every
citizen, should feel that he has got
some thing to contribute to the
war effort. Whether he is on
the farm or in the factory, whe-
ther he is in the village or in
the town or anywhere, he should
be given some concrete job to do. He
should feel that he is contributing his
own share in his own way for the
war gffort.
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The present cease-fire offer by thef
Chinese probably seems more to per-
plex and confuse us. Probably the
want some more time to adjust or re
group their positions. Therefore, w
should not be misled by the cease-fir
that is offered now .Whether it wa:
due to their own logistic and supply
difficultics, or whether it was due to
Russian pressure or whether it is due
to the massive aid that has been offer-
ed by other countries to us or whe-
ther it is due to the resoluteness and
enthusiasm shown by the people of
India, whatever may be the reasons
that prompted the Chinese to offer
cease-fire, one very important thing we
should remember. That is, we shoul
not relax our efforts in becomin
strdng. Our prime need is that we|
should become strong. We should be
come strong in military power, in our
equipment. We should becoeme strong
in our conviction that democracy is not
only the best form of Government
but also the strongest form of Govern-
ment available on earth. 'We should
become strong in our conviction that
we should win this war and that we
shall win this war whatever be the
price that we have to pay. We should
become strong and also prove it to the
enemy that we are strong. That is the
prime need of this hour.

In making ourselves strong, we are
glad to mnote that other countries,
friendly democratic countries, have
come forward to give us massive aid.
‘Wherever it comes from, it will be
welcome. Because we are fighting the
war in the name of democracy, in the
name of jubtice,

Anything that impedes the war ef-
forts, anything that weakens our de-
dence should be ruthlessly and com-
pletely swept aside. Nothing is more
dear, nothing is more sacred in our
soil than the defence and dignity of
the country. Towards thig end, we
should all strive and work.

Modern war tends to be methodical,
sechnical, disciplined and long drawn.
‘Therefore, when we prepare for war,
2234 (ail) LS—12.
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we should prepare in a methodical,
disciplined and technical way and we
should also be prepared for a long
drawn and strenuous war, The other
way, a Peking paper, speaking of the
cease fire offer has come out that India
should accept the friendly and gene-
rous offer of the Chinese Govern-
menl. It has also given a veiled threat
that otherwise, the war wil] be a pro-
longed and disastrous one to India. We
know what these words mean. The
words generous and friendly, in
Chinese parlance, perhaps mean total
submission and utter humiliation. We
also know the wveiled threat that they
are giving us. They want us to sub-
mit without any resistance. We would
rather go on fighting, we would rather
go on fighting to the last village and
to the last man, we would rather go on
fighting and all die in the process than
meekly submit to the disgrace and dic-
tum of the Peking regime. This we
should make clear to the aggressors on
our soil.

We are faced with many shortages.
It is stated that we are in a state of
un-preparedness, The greatest short-
age that confronts the country now, I
think, is the ghortage of time. The
Chinese have a slight advantage over
us in this respect. For ten long years,
—ten long treacherous years they have
been preparing for a war on us. We
have been caught unawareg, Still, there
is nothing to worry about. Even highly
industrialised, highly equipped wes-
tern countries have passed through
the same ordeal at one time or an-
other when war broke out suddenly
on them. The Unitedq States of
America went through this ordeal in
1940-41 which has been called the
‘Battle of Time' by their Thistorians.
Therefore, there is nothing to worry
about this shortage of time. We have
to equip ourselves in the shortest time
possible and in the quickest possible
way available. In spite of looking
for help from outside, whatever help
we are going to get, we should not
depend entirely on foreign help and
foreion equipment alone. We should
also prepare ourselves in our own
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way. That means, for total
war, we have to array the

miaximum portion of our man power,
natural resources and capital equip-
ment. We have to increase our pro-
duction, by increasing our efficiency,
by working longer hours, by working
more shifts and also utilising fully the
installed capacity of each industrial
unit. We have to re-shape the indus-
trial set up and also the economic set
up of the country and fix fresh and
immediate economic targets,

Under the powers given in the De-
fence of India Bill, the Government
should be able to control all types of

production, Quantity and quality
control  also should be brought
about not only in the pub-

lic sector, but also in the private sec-
tor. Also we should make many modi-
fications in the types of production.
Various frills and fancies should be
scrapped. Ornamentation should give
way to utility, We have also to fore-
go some of the luxury goods and pre-
pare for essential war needs,

Also, the other day, I read in the
papers that there is going to be a
scheme of beautification of the Jumna
left bank by the authoritics concern-
ed. While I have no objection to such
schemes, I would humbly submit that
this kind of beautification may wait
for some time. Now, the need of the
hour is fortification of the country and
not beautification. Beautification ecan
wait for some time, and we can spend
more on war efforts and on our equip-
ment.

Also, in war time, next to produc-
tion comes price rontrol. In the pre-
sent Bill, the Government has got
ample powers to held the price line, to
root out black-marketing, profiteering,

hoarding and also speculation. T am
happy to note that the Government
have appointed a high level Price

stabilisation committee and also Price
controllers for some industries. Price
ccntrol is one of the most important
factors in the economic mobilisation of
the country, because it brings about
equitable distribution of the costs of
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war over all sections of the commu-
nity.

We should keep a constant vigilance
on production, distribution, market
price level of foodgrains, food
articles, textiles, drugs and ‘medicines,
fertilisers, agricultural implements,
building materials, kerosene and other
consumer goods.

About agriculture, many hon. Mem-
bers whe have spoken before me have
stressed the point thal agricultural
production has got to be stepped up
at all costs. We also know the fam-
ous dictum that “food will win the
war and write the peace.” Therefore,
we should impresg on the villages whoe
want to know what they have to do,
who are enthusiastic in coatributing
to the war effort, that their work in
the field is as glorious and as impor-
ant as the work of a soldier in the
field of war.

Under this Bill, special and sweep-
ing powers have been given to the
Goverament. We have given the
powers to them with full confidence
that this power will be utilised to
protect  democracy and defend  the
country from aggression. Therefore, to
that extent, we are supporting that.
In trying to protect democracy, we
should not stifle it.

At this stage, T would urge that we
should not make searching enquiries
on the mistakes ang ‘misgivings of the
past. This is no time for breeding or
enquirying about them. Let us look
forward. Let us firmly resolve to
wipe out all deficiencies, to sweep
away all obstacles that stand in the
way. To win the war should be our
prime and only motive. Let us firmly
resolve now to vacate aggression, to
defend the dignity and preserve the
freedom of the country.

oY TwTR e (TEEeETE):
JEE WERd, W W@ A1
feda = ifear faer 9 @ v
waee o fdar @, gad faw A/
FEANGH WUH! g 37T § |
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W faw ar g7 fadv gz
FZATE | TT ATT A1F &Y €F% qaqT
¥ # gUEANA  T@A STEarg |
| g AW F A fawe afcfeafa
g fom afcfeataat # & g gma
W R WA IR @A g
W fag # T@T w®F " i@
a1 | f&TAr gag w1 afz ama B
UT ATAT AT IR qAT AGE T AT
qFAT S, a8 3% ar 31

F waaar g f& o e ¥gw
& &7 @ 4, 9@ guEdr ®1 @y
g0 @@gT & 9t 4 1 gwEr A
4w arfed @ /R AR gR
g9 eaTA TaAr ArEd ar ) mre o g
F A aTF AW v:ﬁmgl faga
fet fomet marfaat gi d, &
fagi sm g @t @ I &
fag awr & waw gt #
FHAL AT FATE FET & A
oT dri T &7 fF §, 99% "R
g4 AT T@T s AT =ifzd e
FATE AMIF G W AT HEW
gearfz & faa fas 9w & fafsqg
¥ awau #AiwF Fgr oaw wu, dSfEe
At fom 33w 9t & e &Y
fegr |\ @wg ®smmg 9T T HIT
IFFT e faamar o A 3AF ant
Hagraar Alea (6T 1w ewH
gt fzar v g7 S ST H @AHAT
§ a A A F oArEwmEa TG
2 =9 7T WK g9 afcleaiy ¥ OF
AE FIT AR & FEAT AT
fF frgy femi fom s & aw
a2 E fam ae & gnd -
ar  Aar [FaAr @, I 9F ¥ IWEE
g A AT fEgfy FoaeqIIr #
gWH | gH AT SAIET qTF @A FY
wraTaEar €1
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13.17 hrs.
[Sar1 SURENDRANATH Dwiveny in the
Chair]

wWa BF @ wWg f5 wf
aife it & gowr wwdw faar &0 afET
farwrgat & gmEvawgT oY fEar
¢ fom qef A7E fFar & w9 &
FEAT AT g, A F g9dF §,
fFq 1 A9 WA & F|H | F
gaaar g 5 7% fa=rs aga 4
FATE T F WEEEAT 2
W+ fau ag mraws g fs ogfaa
fow &1 ¥ ggi ov sufeaq faarman g
I FT ¥ FHTER 99 FX I AR
W AW H oaAr wT )

gt as gare &lAw §@ws T #v
v @, gAWl dgd SqreT seAr
e TG Jet & wEr FAr AilEd o
W oA & Imar g fF g A
"eur #, §E &1 geqw q AWM oqwy
gF ¥ fau wm § Al AmEn a0
¥ g% faan ST g 9 o9 A &
wiferr aff & o g fF sa@r &
T "/er H#OAET @ owwar fEEr
W & wAwar @ gW awg e
g faemd wWr &, s E FTOr
T gARt g3 1 afzfeqfq &1 amEr
FET I3 WA AR T HAAT
Fe=m f& aga s AR aga f@@a
® ¥ wedr ger arfed 1 aga &l
a% ¥ WG W@ AT wT g £
U9 W F A dgd a9 &5 T
Fare g g feafa &1 g a@d o

& gg ot wwmar ¢ f& S
= ¥ 1g IR FEF Gwon &g,
qgw*ﬂmalﬁﬁwm
Fardr #T @Y, EFT HTIEI
eI agT FH AT IEl g 9T g
g & At § 1 sEtan s
fg@r FE AN T & oA
& |
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W mATE gEQ WEl gATd
"@d & gud gwrd dmd ¥ e
% Mg’ eam Taar & fadafr
9gd T, fHE o fasre 9T o fed
it ferfa & guer +ft ot gema v
fazama 78 Fam =nfaq

TR AT HETA 7 0F glwa d -

"7 fazd q@ fatifaae ae=ia-
AT’

e 7, forxar &1 ot gr € oy e
I F1 famawm 78 & Iifzq | FE
are Sifagt 7 #od g=|t F7 IeewA
fFm o W a7 F I 3 IW S AR
foran | <1 ¥ gt @@ g T
7 fFar 99 #r 4% faam & grms
& aEaa afEq 6T o a7 T T
Tl g wFar fw 5w A o A FEIHT
T F frmare faar sfs g faan,
T qZFAT AR 7 qearTr TR A
qEer qT & T w9 F arw T
BIET | WILT JIHTT 7 AT a1 919 *
A9 qT ra A 1 7 qE AT
T ¥ I A IEA F G TS A H
waEal § 5 Wi @ & a fear
™ & F1E A =10 Ag | 95
qE ATHEAT F 9 | gEiad fEer o
g # H & A9 geg A A A
TG0 gt fed 1 7 F |re § gg A
FFAT AEW 7 WG F qAT AT ATQ
it gfaare fag s | &9 F 3T A}
mAa@ aiag g A g
ST AT AT &1 36 F1 Q0 ©F ¥ 7oA
T FT 2T & Y A FT A FA A
ST F) AGA THT A AT | F FIC AT
g1 FzAT @AM fe g% fager awfadl
® A ZETAT Afed w1 agA as
¥ oot dard s afEg
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gL q71 gAY AfE § Ay FEr

“ATAAT AT ATy gRaTfaETET
T WA 79 Y SrforaTy A wiafa

AT AT FE AT A 32 @Y
T A g1 9g WA T a0+ X
ST FT UTHFAY F7AT & F1 IF F ATH
7% fgar 7 & 1 gwwr AR
# At migaT & & wifs @ g7 39 g
FY HTGT a9 gY A &Y wfer e
g UF SFT I ATZET § 1 gHIE FAaT A
AT FATE AT 7 A¢ g5 7 fagia
qA F7 I F1 fFza7 2 faar q1 g ug
AT o fF Gar #9F ¥ F arw A
s, & wmaa g 98 aga a9 T
g% 41 | 39 #1 Wq gATT AG AFAAT
& 1 & faaz wem fx fam swr & s
# ZATO S TR 41 917 aF IH AFR
¥ 6T gATdl ®YF agi A1 ) SE
aq a% feafa & 7@ griv | gafed
79 1 59 19 F oA § @ 7 qard
1 aifed | T fadgas @1 @wdw
T gU § g fAagw sem fF aga
Hadar "I 9gT 9 & Ay ¥ A
&1 W Ay I FT T F AHT HGAT

C R

TF q § A e ATEdl &
ey ¥ FgAT ATgAT § | 99 9 A
ot gaT A7l agT & weg Wi § feT o
& 3@ qrt & 47 g £ 5 ANF A 9%
§ 39 &1 faQa a8 #¢ 951 | 35 foq
# Al 0 AEAT F fF gA qreal
F T4 FATq G IR g A T W
# g ST § §3% WA W ACTIGHAT
2 1 5= ot F1€ 3z "3 A3 a7 39T
¥ FCAT & AV & AT IA F T H AT
oTd F 1 gF 1 IA F gA 946 H AW
F FEEIFAT AG §
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T Wl % A9 § @ fagas #
AT F4T |

Shrimati Renuka Ray (Malda):
This House and this country have
given their full approval to the Pro-
clamation of Emergency by the Presi-
dent in the face of the blatant and
treacherous aggression by communist
China. The enaction of the Defence
of India Bill is something that is pro-
vided for in the Constitution itself.
The Constitution-makers did visualise
that a state of grave emergency might
arise when India would be threatened
by war or external aggression and
that it would be necessary to empower
the Government to defend the land.
But, as one of them, I can say that we
did not visualise that a neighbour
country, an Asian country who had
professed Panchsheel and coexistence
and who had spoken to us with soft
words of friendship would not only
stab ug in the back again and again,
but would come forward with naked
aggression, and what is even worse
than the naked aggression, is the peace
offensive.

This country has, as Shri Mathur
said a little while ago, united over-
night as one man, and I might say
that in the face of this challenge, the
spirit of New India that we wanted
since independence, has been born,
and as a result not until the aggressor
vacates our land, shall we be distrac-
ted or checked in any manner, no
matter what the tribulations are, no
matter what the odds are against us.

As I said, worse than the war offen-
sive is Mao's peace offence. This is
a manoeuvre which hag come out of
the ‘barrel of a gun' according to
Mao's theory of politica]l power; one
day it is aggression, the next day it is
an offer of peace to camouflage their
real intentions to the rest of the world.
Radio Peking says that India is the
‘aggressor’ and only their ‘frontier
guards’ had to push them back. In
the meanwhile, they gobble up our
territory, but that is by the way! To
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make confusion worse confounded, the
offer of October 24 is repeated under
a new guise. The Asian and African
countries, the eastern world and the
western world are informed of this
even before it reaches India. Let us
not forget that every time that China
has gone in for a massive onslaughz,
she has stated our Radio Peking that
India has committed aggression. In
fact, even in this peace offensive, ghe
has told us that if we ‘transgress’ on
our own taerritory. then woc betide
India ang she will have to face n
Chinese attack.

We have said quite clearly that in
spite of everything, we are prepared
for negotiations on the basis of the
restoration of the status quo to the
line before the 8th September 1962.
But an honourable settlement is not
something that China wants, not Mao's
China at least. Why do they not want
it? There are many reasons. But
one of them is that our country has

. gone forward with our plans. We

may not have had any ‘leap forward’.
We did not contemplate it. We were
not over-ambitious. But what we said
we would do we did for the people and
We Were going forward. They can-
not bear the Impudence and insolence
of a democratic approach going ahead
when their ‘great leap forward’ fails.
So the only answer is offensive through
arms of the warlords of present-day
China. This is what we are facing.
Let us not forget this. Whether it 13
the guise of peace or the guise of war,
it is the same thing, TIn fact it is
worse when it is camouflaged, !

History has shown in the past, and
it will show again, that those persons
and countries which go mad with the
lut of power for expansion—ag Hitler
did recently—are checked eventually.
The people of this country, the people
of the world, wil] check them. Mao
will be checked just as Hitler was, It
may take time, but it shall be done.
In the meantime, they talk about
Asians, China and India about friend-
ship again. Do they not realise that
there is an  insurmountable barrier
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now lying between India and Mao's
Chmna? They have the blood of our
jawans on their hands, the desecra-
tion of our land. The Dbarrier they
will ind is far more insurmountable
than the Himalayas; it can never be
surmounted at any time so long as
Mao's China is there.

We also know and understand real
fricndship. “A friend in need is a
friend indeed”. Today let us tell
frankly those countries which have
respected our non-alignment policy
and yet have come forward to help
us—I am referring to the USA, UK
and other countries—that India will
not forget such friendship that has
come in the hour of her peril; it shall
be abiding, it shall endure. Let us tel]
the other countries, UAR, Ceylon and
others, that we understand they are
making an attempt to bring about an
honourable settlement. We even
understand those who are aligned and
yet remain neutral. But the gulf bet.
ween India and China can never be
surmounted with the present regime in
power in China. It is not the peopla
of that country I am referring to, but
Mao's Government. We may negotiate
if it is on honourable terms but never
can friend:hip be restored—never
shall we trust them again,

If such be the position, we must
naturally arm the Government with
every possible power, as has bzen laid
down in the Constitution. As the Law
Minister has already pointed out,
clause 3 of the BIll gives all the
powers, and I think they are rightly
given. There should be no reserva-
tion about this. In fact I am glad
that arrests have been made of those
who are likely to indulge in anti-
Indian propaganda, who are likely
sabotcurs. When I say this, I do not
speak of the Communist Party as such.
Some of their leaders have made it
abundantly clear that they are behind
the country against the Chinese ag-
gression. But even Shri H. N. Muker-
jee, who comes from the same State
-85 I do, must acknowledge that lea-
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ders like Jyoti Basu and others did
not even agree to toe the line. The
discipline of the party was shattered
because they would not toe the line.
They were planning for sabotage and
naturally they had to be stopped.
It might happen once or twice that
somebody might be arrested who
might not be in the thing, but that can
be rectified. Al] the same, in these
times of peri] for India, we must be
sure that every traitor is checked in
his activity. Traitorg are not only of
one kind. There are traitors of vari-
ug kinds. If anyone goes slow with
production in agriculture or industry,
if anyone profiteers by raising the
prices of commodities, if anyone
frightens people, distracts them from
the war effort or spreads idle rumours
which create havoc and panic, parti-
cularly in the forward areas,—al] such
people must be dealt with forthwith.
I hope every type of sabotage will
also be dealt with relentlessly by Gov.
ernment. We have given them the
power and we hope they will utilise
them in a proper manner when the
country is in grave danger,

I will cite a small example as to
how power is not being utilised.
Even though it is a small matter, from
this big matters also arise. The
Minister of Internationa] Trade ack-
nowledged that wool has gone under-
ground because the persons who have
got the wool do not wish to sell it
without profiteering. Wool is requir-
ed for the Jawans' outfit. Proper
steps must be taken against such per-
sons. Swift action is necessary.

Then I turn to administration. I
know that we have been told that
they are gearing up the administration
to a war effort. But if there is any
slackening, if there is anybody who
delays things inordinately, if there is
anybody who continues with inordi-
nate red-tape, let these persons also
be penalised. Let their example not
be emulated by others. Let there be
a proper deterrent against go-slow
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tactics in administration also, I know
there are hundreds and thousands of
officers who have come forward today
and are working harder and theirs isa
war effort, At the same time, there
are certain persons who have a go-
slow tendency, who delay administra-
tive disposal. If the administration is
to be geared to the war effort in a
proper manner, such persons must be
dealt with forthwith.

1 now turn to the matter of co-ordi-
nation. The Minister of Co-ordination
is not here. But I would like to ask
him: is he satisfied that at this time
of peril to our country when the Def-
ence of India Bill is being enacted
and the Ordinance is there, co-ordina-
tion s taking place between different
M nisiries at the Centre in a proper
manner? Is Defence production and
supply in the hands of one agency?
Who is responsible? We talk about
wasteful expenditure being checked.
Have the Ministries stopped trying to
pass on the buck to another? Are
they willing to curtail their own ex-
penditure themselves? How far has
it gone? We would like to know
these things.

About our publicity, I must say that
there has been some discernible im-
provement since last time I spoke in
this House about the All India
Hadio. Howecver, it has not improved
regarding the news. There is some re-
ticence and tardiness about news. We
get news from the EBC  and Radio
Australia first. I know there has been
some improvement. I do not want to
go into details. In today's Statesman
the listening post column gives its
appreciation of the AIR and has cons-
tructive suggestions which the AIR
would do well to take note of.

I do not wish to speak about intelli-
gence whether it be military or civil.
It has gone by the hoard. Surely
when we gear our country to a war
effort our intelligence must be im-
proved. It is perhaps the worst casu-
alty today. We have no such thing as
inteliigence. It is acknowledged all
the world over; so let us acknowledge
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it and let our Government go ahead
with al] the powers they have to set
up some means by which intelligence
is taken care of properly.

1 now come to the mobilisation of
the people's efforts. 1 spoke about
this matter earlier also. Is the res-
ponse from the people being canalised
properly? Is there not a lot of con-
fusion? There are a large number of
committees, citizens committees 1n
the Centre and in the States, official
and non-official, etc. A new commni-
ttee has been set up yesterday under
the Home Minister to canalise the
nation’s will and effort into construc-
tive channels. But time is running
fast and if we do not do something
about this immediately, the danger 1s
that today's enthusiasm might be the
frustration of tomorrow. It is true
we are having the national militia,
nationa] discipline scheme, home
guards, civi} defence, nursing, etc.
Most of these have not come into pro-
per functioning yet. Let us not show
the same attitude of bankruptcy dur-

‘ing peacetime to tackling the backlog

of unemployment. Let us now be
swift in our action and utilise the
energy of every man and woman who
wishes to help in this war effort.
Government thiz House and cvery
Member owe a duty to the citizens of
our country who have comg torward
with so splendid a response,

I will conclude repeating the words
of the Leader of the House who is the
leader of the nation bcehind whom
stands the country as a whole, whose
call hag brought about this magnufi-
cent response: He says “We shall not
be content til] the invader goes out of
India or is pushed out; we shall not
accept any compromise that he may
offer because he may think that we
are a little frightened by some littie
setbacks”, And again he says, “We
shall sec this matter to the end and
the end will have to be victory for
India.” With these words, I support
the Bill

Shrl Daji: Sir, the hon. Law Minis-
ter introducing the Bill rightly said
that it should be viewed in the back-
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[Shri Daji]
ground of the emergency and the Re-
solutions that we passed. Without
these there would be no raisns on
de'etre for this Bill which is very dras-
tic and gives wide powers to the Gov-
ernment. The impression that seems
to have been given is that we are
opposed to the Bill as such. But we
are not, Having supporteq the decla-
ration of emergency and acclaimed the
national resolve taken by the Parlia-
ment and the people to fight back the
Chinese aggressors, we do feel that
this Bill or gsome such measure is a
necessary corollary to the emergency
created by the unscrupulous aggres-
sion by Chinese armies. What 1
say or my hon. friend Shri H. N.
Mukerjee said is not with a view to
run down the necessity for the Bill it-
self. It is regretable that apart from
some philosophising here and there,
the debate on the Bill has taken the
debate on the Bill has taken the
turn of putting the communists in
a concentration camp, as an hon.
Member from the Congress benches
pointed out. The Bill is much more
ang goes much beyond than merely
this. It has three poinls of view:
fight on the front, civil defence and
gearing up the rear. It is for effer-
tively fighting at the [ront which we
all want, for setting up civil defence
which is necessary and for strengthen-
ing the rear, which means increased
agricultural and industrial production
which alone ultimately give you the
sinews to implement the determina-
ticn of the nation. We do not want
to give the impression that it is our
stand to oppose the Bill. Given that
the Bill is necessarv and that the
intentions are good, the powers are so
wide and so absolute that there is a
possibility of misusing them. Now,
let us examine them coolly and calmly
without hysteria and see whether we
cannot build in certain safeguards to
/ check the abuses. I shall explain my
amendments at a later stage but one
amendment says about giving the
grounds of detention to the person
detailed. There is also the sacred
right of _appeal because 1o err is
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human. A judge may err and give a
person some five or even fifteen years®
imprisonment. If there is no appeal
and no posibility of revision, I say it
is too much. So, we say that we

ould not copy the Defence of India
rules and therefore our gmendment is
to change the name to National Def-
ence Act. There is a whole world of
difference in things. When the British
had it the whole nation was against
them. Today the whole nation is with
the Government to fight the Chinese
aggression and therefore the need and
the gceasion are much greater. Things
can easily be done without prejudic-
ing the national effort. T was stunned
to hear the speeches of Shri Hem
Barua and Shri Frank Anthony. I
can only say that their political know-
ledge is at leasl twenty years old;
their knowledge of communism must
have been acquired by reading dust
bound, second-hand or even third-hand
books. ... (An hon. Member: You
¢'irify it). Certainly, With full con-
firlance and honestly I can say that the
resolution we have adopted is not one
to which we have been hustled We
may have committeq mistakes or
blunders but we never hide our
aims. We have taken this decision
as communists, because we know that
Chinese gggression is unjustified and
ag Indians we must fight and as com-
munists we ought to fight. Both as
Indians and as communists we have
pledged ourselves {o this and despile
all provocations we are determined to
keep this pledge because it is an un-
reserved and unconditional pledge, a
categorical imperative as Shri Muker-
jee said. It is not a pledge qualified
by any conditions....(An hon. Mem-
ber: There was no other way but to
do that). Not that., Even in Pakis-
tan the Communist Party said
that Kashmir did not belong to
Pakistan and got itself banned.
In Andhra, we started the Telan-
gana movement and got ourselves

-banned. The communist movement

the world over has not hesitated
to say something even though it may
be taken to be wrong. We distain
to hide our aims. It is not that
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if we are not represented in the Def-
ence Council, we shall cut down pro-
duction. Our support is unconditional.
The Bill provides for a check on
strikes. There need not be any check
on sirikes, because we have ourselves
come forward and joined the Labour
Ministry in calling upon the workers
that there shal] be no strike and not a
day, an hour or a minute to be lost
in the matter of production.
st QW W (FEEAr) W FET
o gEard A€ gnh, § SS9 A
g fF mrg oy & If@T v wE1 )

Shri Daji: The question of industrial
peace is to be looked at not from the
point of view of absence of strike, but
increase in production, I have got a
reﬁort that tHe Government has made
an arrangement that in mines Sundays
will be working days provided there ig
rotation of labour. But immediately
rotation of labour could not be provid-
ed, butstill in the NCDC mines and
Madhya Pradesh mines;, despite ab-
sence of rotation of labour we have ag-
reed to work on 2 Sundays every month
and we have started working. It is not
a question of strike or no strike, but
of positive effort to increase produc-
tion. ] That we shall give. But 10 say
that‘puppets will be found in the com-
munist party, etc. is not correct. I
say, not a single Indian shal] be found
to be a puppet. If he is, he shall not
be an Indian and certainly not a com-
munist. Let that be clearly unders-
tood.

My friend, Shri Hem Barua, rightly
pointed out a booklet published by
the Peking regime about the reaction-
ary bourgeois regime of the Indian
Government, which was distributed
in Ceylon. He should be honest eno-
ugh to say that in reply to that book-
let, we have come out with an arti-
cle “Marxism massacred” angd sent
round that article to a]l the Asian and
European countries, countering in their
own language each argument, used
by the Clinese in calling our Govern-
ment a bourgeois reactionary Govern-
ment, in Which we have made out that
this Government is not g bourgeois
reactionary Government,
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It is not a question of this arrest
or that arrest. This facade of the so-
called Chinese lobby is also gone
now. When the entire Keralg com-
mittee and the entire Orissa commi-
ttee have been arrested, even if you do
not put a ban, when entire committees
are arrested, you are virtually putting
it under a ban. You have to consider
whether it is necessary. In one parti-
cular case, a cancer patient has been.
dragged out from the hospital. Such
instances make us feel that the whole
spirit in which the Prime Minister said
that we want to make use of our reso-
lution in order tp win national unity,
that spirit is being lost. It is not a
question of being provoked by this or .
that arrest. Let us work with that
spirit. If that spirit is maintained, I
am sure much better results can come
through this national effort to throw
out the enemy.

13.50 hrs.

[Mr. SpeEakEr in the Chair]

Evervone has been waxing clo-
quent about lapses here and lapses
there. There is another danger.
How is it that the Home Ministry
has been blind to this continuous
running down of the jawans that is
going on and the continuous harassing
stories of the debacle, which is being
openly preached in press and on
platform? The other day, a senior Con-
gress M.P. addressing a public meet-
ing in Delhi ran down the Prime Mi-
nister to dust as no opponent would

run down. How are such thingg al-
lowed?

Shrln:fat.l Yashoda Reddy (Kurnool):
They will also be taken cognizance of,

Shri Daji: In the Organiser dated
the 19th November, 1962, it has been
said:

“You should not expect the
pegple to support the Prime
Minister blindly like lap-dogs.

Why should anybody be upset if
somebody thinks that the Prime
Minister had better be gone?
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[Shri Daji]
Surely Shri Nehru is not a sacred
cow,  .."

I would ask my Congress friends
to listen. There is another thing
‘which has been said in the issue
«dated 15th October, 1962:

“He reminds us"—he’ means
Pandit Nehru—"of the Rai
Bahadurs .who used to wax elo-
quent on the virtues of British
rule and the dangers of freedom.
"There is one difference. The Ral
Bahadurs were at least consistent
in their love of the British and
all their works, Panditji is con-
tent to hang on the coat-tails
of John Bull.”

Here is a letter emanating from
30, Ferozeshah Road to some of the
opposition Members, I do not know
whether it has been sent to Congress
M. Ps. or not. In this it has been said:

“If the Prime Minister cannot
decide, it is for the Congress party
or the Parliament of this country,
or {ailing both for the head of
the Indian Republic to make the
choice for the Prime Minister that
he retires and give India a Gov-
ernment which knows what it is
doing: which does not talk in
terms of our eventual triumph,
but does something today.”

Shrimati Renoka Ray: That has
nothing to do with the Congress. They
are only traitors who should be dealt
with,

Shri Daji: I agree it has nothing
to do with the Conpgress. What I am
saving is, if all these campaigns can
go on and the Defence of India rules
can be silent about them, certainly
we shal] be having poor defence of
India.

Here is an opinion from a venerable
man, Shri A. D, Gorwala......

Shri Surendranath Dwivedy:
Should he discuss some person who
-is not here to defend himself?
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Shri Dajl: I am not discussing. I
am only teading from his paper:

“Hero of the revolution though
he may be, surely the thought
must come to his mind that he has
held power too long. The times are
out of joint and it is not he who
can put them right.”

Shrimati Lakshmikanthamma
(Khammam): He wants to be quoted
by the Peking Radio.

Shri Daji: What 1 am saying is, let
us not be blinded into a sectarian and
partisan view even at this juncture of
national emergency. In all sincerity,
we have said that irrespective of pro-
vocations, we shall continue to do
what we have declared. It is not for
me to try to disabuse the minds of
some of the Members who are still
smacking of sectarianism and say,
“Please believe us". As far as I am
concerned, the certificate that the
Prime Minister has given that the
resolution is cent per cent national is
quite good to me. I only want to re-
iterate that we shall stick to it despite
provocations, because it is not con-
ditional; it is unconditional ang we
shall stick to it with the faith that
the more we are able to Quild na-
tional unity in order to repel the
Chinese aggression, the easier it shall
be to fulfil that task. Therefore, I
tel] this to those who want to under-
run us out of sectarian or partisan
considerations that they are only
helping the Peking Radio. Peking
Radio is abusing both Pandit Nehru
and the Indian communists. Let us
face them unitedly, Let us face the
aggressor unitedly and remember
that the better and wider the unity
we forge, the better it ig to meet the
encmy with the determination that
that victory shall be ours.

An Hon, Member: Ours means?

Shri Daji: Ours means India's.
This springs from the justness of our
cause, from the greatness of our peo-
ple, from the national unity that we
have been able to forge. Such a unity
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can never be conquered and we shall
play our honest and fruitul role in
national defence and in repelling the
Chinese aggression.

st wwrmEre e (fasaie) o
wexw AgREg, o9 A 4t agy aw

Co

Eculll

=t femAaw ¥ (var) wE A
Tt &1 9 fame aF =7 U §
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Shrimati Yashoeda  Reddy: Mr.
Speaker, Sir, the latest Chinese state-
ment of cease-fire which virtually
amounts to threatening India with
peace is an obvious piece of trickery.

Mr. Speaker: We will not take up
Mr. Prakash Vir Shastri's motion to-
day. That would be put up in the
Order Paper tomorrow. We will
finich the Defence of India Bill  to-
day. I will give another hour or so
for general discusszion and then T will
call the hon_ Minister to reply. After
that we will go on with the clause
by clause consideration.

Shri Nambiar (Tiruchirapalli): For
Clause-by-clause consideration of the
Bill two hours are not sufficient.

Mr. Speaker: We will sit longer
it necessary. But there ought to be
some end to this; we cannot continue
with thi; indefinitely.
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Shri Harish Chandra Mathur: We
may sit an hour longer if necessary.

Mr. Speaker: We will see, Let us
proceed now.

Shrimati Yashoda Reddy: But, Sir,
one cannot help entertaining a sneak-
ing admiration for the Chinese peo-
ple for the way in which they have
perpetrateg this offer to the world
They have displayed a remarkable
sense of tactics. But Indiz is not
going to be fooled by that. Whether
it is Russia's pressure that has
prompted them to have cease-fire or
whether China wanted to show to
Russia that it can be at the same
time peacefu] and warlike, or whe-
ther it wanted to create a sort of
emotional relaxation among our peo-
ple and a confusion among our friend-
dy countries who are giving us aid, or
whether, it may be, that the answer
can be found in Mao's declaration
some time ago that “in military terms
our warfare consists in alternate ad-
option of the defensive and the
offensive”, we will have to be very
careful. T am glad the Prime Minis-
ter said that we will watch them with
great care.

But one thing I would like to say,
that the realisation of emergency was
very slow even in Delhi, I am not
going to explain this in detail be-
cause in the five minutes given I
want to state all my points. But few
instances like these, viz—firstly, the
appointment of the Defence Minister
was done several days after his nomi-
nation. Secondly, the National De-
fen~e Council took nearly 18 days
to assemble, whercas our friendly
countries rushed arms to us in
a matter of few hours. Thirdly,
Parliament was asked to vote only
Rs, 100 crores for defence purposes
whereas other country is providing
ten times that amount year after jear
for its defence purposes. It shows that
we have been slow. Anyway, the
sense of emergency, I think, has
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[Shrimati Yashoda Reddy]

come into our people today and we
are doing things at a fast rate.

But ] have to make one request to
the hon. Prime Minister. When he
looks into the promised enquiry of
India's unpreparedness on the border,
I would like him to enlarge the scope
to cover the question whether the
country’s military intelligence was
adequate in recemt weeks. Even ear-
lier1 it was obvious that India's ear-
lier assessment of the size of the Por-
tuguese forces and their equipment
was wide off the mark,

My hon. friend Shri Daji very
vehemently and very powerfully de-
fended the Communists. I would like
to say a few words. Few of those
Communists rounded up could have
expected to remain at large for long.
Sir, when they opposed the resolu-
tion they were not merely on the
losing side of the debate, they were
taking the side of the aggressor. They
say that the debate they had was
very democratic. Was that the time
to puy democracy to test? Was there
an occasion for any debate? Was
there a doubt or necessity for discus-
sion? I am wvery sorry, Sir, that they
want to teach us democracy. There
are a number of instances in Com-
mimist countries where Communists
have been liquidated by the State on
the ground that they were anti-ma-
jority, anti-party. Is it proper for
anybody here to have a personal con-
viction that the aggressors were
right, and that he was just following
a democratic or a majority policy?
Can they have that considered con-
viction and then try to follow the
majority policy? War demands a total
commitment on the part of every
citizen, and no one can have any
mental reservations. No one who has
any mental reservations about the
righy of his own people to defend
themselves, no one who thinks he is
only being magnanimous or demo-
cratic in agreeing to go along with
the majority, has any business to be
at large.
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It is no pleasure to anyone. and
least of all to a democratic govern-
ment, to see anyone deprived of his
liberty, But at a time like this, the
question is not of allowing one to
hold a dangerous opinion the ques-
tion is of facing the risk that the opi-
nion may be reflected in dangerous
action in hundred different ways
which it may not always be possible
lo detect or forestall.

I would like to make one appeal
to the Communists. If they are really
patriotic, even to serve a term be-
hind the bars is an act of patriotism.
Some people, Sir, serve on the war
fronts, some on the fields and some

can serve best by being behind the
bars,

Mr. Speaker: She continues ad-
dressing me, I suppose?

Shrimati Yashoda Reddy: Through
you, Sir, I am appealing.

Mr. Speaker: Not through me to
anybody else, bul to me direct.

Shrimati Yasheda Reddy: I stand
corrected, Sir, 1 do feel that some
people can serve best in the war fronts,
some in the production fields, some
by remaining silent and, this applies
to most of us, and some by remaining
behind the bars, The morale and
honour of an individual is great, but
the morale and honour of the coun-
try is far greater. That is why I
make this appeal to the Communists.
If they had been really patriotic they
would not have stopped Dange from
going to Moscow, Can a few arrests
here change the position of China
being the aggressor or India being
right. They say as a protest to the
Indian Government they will not go.

14 hrs.

The crucial point now is not so
much the capacity to sacrifice as pro-
viding the enormous wherewithal to
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conduct a modern war, The other day
1 was going through the report of the
Central Statistica] Organisation and
I found that nearly one-fifth of the
production capacity is not being uti-
lised resulting in nearly a loss of Rs.
500 crores. We are having wnearly 250
industries out of which 110 are work-
ing to 75 per cent capacity and others
10 less than 65 per  cent capacity.
About waste of manpower it has
said that we have nearly 20 million

unemployed and 20 million under
employed, It is a colossal waste of
manpower resources. The  colossal

waste of manpower resources should
be tackled by launching such projects
as the land army and national labour
service—voluntary or compulsory—
and it should have much in common
with military service. The National
Labour Service might be a joint civi-
lian and military responsibility as
wag successfully tried out in USA in

1932 when  Civilian Conservation
Corps was launched to recruit
idle youths for mnational building
activities of various types. Take

an inventory of our capita]l resources
and try to find out the reasons why
we are not utilising them fully. La-
unch a movement for import substitu-
tion through improvisation, inventi-
veness and adaptation. Our statistical
apparatus has to be geared up and
thoroughly overhauled to look into
this business.

Lastly, I would like to say that my
hon. friend said that some of the
Congress people were saying some-
thing about Government and the
Prime Minister. Certainly, the Gov-
ernment ig not going to take to task
only the Communists. Every person
who commits the damage, whether
he belongs to the Congress Party or
any other party, will certainly be
brought to book. On that I have no
doubts, I only say that every one of
us should stand behind Shri Jawa-
harla] Nehru, who is a jewel of our
nation. By preserving him we pre-
serve our nation.
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14.05 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]
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greey fear @ o ot F wwenn 7
9838 ¥ g #gr 91 fF mF 0¥ AEHAT
FT AT AT T HAT FET W &@AA &Y
TEAT § | AfET S AT S A A
& safFra weTg F g 3w H A
FEEra #1  famhr s faEr A
1ewy ¥ g Ara faam s oA e
I 41 AU, I9 GNT I 9Ef A T
oy @idT ST & a8 @ ww fear,  mw
g AT AW K WET K NG H OAF
fear, weer 2o &1 dure 41 g7 fear
gar | are St & T8, dar St gum
w7z a7 faw wg aeE fgwm wie
&1 famio fear ar o 9@T ¥ aeew
g foegiv a1 faawfem, #90 w@
o7 ET AT Fg FC GEA 41 H6i
Fgr 47 fF GUTT 95 49 qet I A9
1 ZEAT AT AR & | TT T FROT
T 4T ! HTREET Y WIS OHEE
® I FE & | gEL WEGE ¥ awg
ST qerAE A AvIare &1 AT o
= gw gug sfEw 6k @faw IR
q, T AR w2t I 9 | gy
¥ wyRar wRET & S ;AR

NOVEMBER 26, 1962

of India Bill 3382

wrr oY, s ®1 S T F7 5iy-
T g a1 fF 9f9sr #1 S 9
o7 3f9w #1 9 ;0 F7 qforr g
a1 fF sfei & W faumar efaq
® AT qEr Y, wfe Foapr Sy
® AT T FT g, T aG A
T TS G | ST WERRA, AR g
TaeT a7 gy & i # faware ¥ g wy
a=f F¢ w% | wfew awafasar &
wia TE g4 o7 awAr & 1 e ¥
gy 3o a2t #1 afafafaqt oy @ ?
FTEHIT F AT q=7 HAT 79 w=geay
& |19 TH SHIT FT T 4T TE, T AT
Y Tz ST § | W@P 9% adWE v
W g, § Fer Ae g fF 99 aw
g §TEEREl §0ed & 91g
T F1 e NE F71 wma f,
9 aF 39 3T H F1% HI I I &
SEAEl 9T 47 39 NFI7 & JFaedi 9%
fomma A Fx agar &, 99 90 &
weaTa gid afe faa & ar faw yane
& agaeq fag & 1 @=rg 97 @ Oy Ot
ST &7 fazame @ 9 € | qg 9T
iR s fr W F g A foe
quAT ¥4 A9 al ¥ g8r faasr
gea 2 fw 913 9% W § g
feafa & o= aF avafwe @t &1 -
difa & 7wms @ qar =nfeq @7 37 7
Saar &1 faa it Fgfae @@ F
I g, Ta0 I I R A fy
wHr wifgr fag e & faeer
f gfewr fewdt 2T & 93 T €1
T T T g #7 feqfq qar W
grar fae & sgm f5 s #
WO FEIed FT AT § GTAT AT AT
WX 3 Tt e STfed sigt o e
W@ aHE

wH U § wEy # § fagg
€7 ¥ §g TGN e § W&t a% 1@
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fedm s ifem faw &1 wv=ew @,
F Fad ford T &7 W S | AT
£ @@ T oTEw & A A9 oA
qfyenfal & o § foafa gfom 2
FFr AT | W wE qEW H A wrwa
F 7¥t faun aftfeafa seom s & §
st feafa w=r fegeam #1 a9 <@
? 9% 3@ U ET WEW U F A
FQqFmagm ) fam oaat #
AN wEE ST AT F9REE @
(o1 mifrardr) & STmemm wERa,
afrfeafoai wmr wE 3 & fF #
g @ F@i w1 fawme & amg
agt == % | aff oifvem & =g
g7 Mg A Ar awfE a ogEaw H
T T &, T waw FF g mE F
mifaw 21 13 &, frooer fedm w0 &
wfes §1 78 & 1 & swea § fFoamr
97 w7 AT0 3 fF w5 7 @@ e
oaT A FE A1 O1F f gavmang § v
F ap=r fawam v

qTH ST H 39 miEeEnfal F
uT w14 & fvw TwTC ®T qEAd 9%
@Y 7, T OF T F Ay ST
TEAT ATEAT g | FATYA AL AT ST
AT 9T AT §, IAFT BET OF ATTHT
TEEHA T A AT 97 FT F @I
qr | I9% 979 AT g |7 599q(
AT FAT 4T | TT T FT H99 757
¥ qer H541 A ;ifwer 7wty ot
¥ agr sg9ren faar a1 = A@wm
g BT J @ 47 @ 9Er gfewm F
freeae & fmar 1 froww
FE F AN UF FAWE AAT A
¥ SAFl UF g ®F T AT 9L
gy faar ) ogelt G @ ag & fF
T THT ¥ WUOY & M9 O% gde
¥ F ogArAT & 9 & 1 dfEw
g3 ¥ e A gEr ! oAy afE
o agf ¥ T g A SR faes gwma
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€ 1, IF O WS % A 9FeT
ST AT E |

JATEAET ARG, HAA UH &Y
st feafa fomd star 73 wgr Tgt
g7 9 wr@ MiEEET T AR
g g AR Ae d9 a1 wfawaw
AT 2 | T &4 Al #1 2Ed g §wd
2 & & gwr §1€ gore Ao o
9g | ool feafa & 3¢ 9 e 99
f& 97 a% dFewwm foafq @ &
7 G & W FT AT A4
Tl ¥ ¥ S owifen arfs &= &
s fFt wfeq afefegfa &1 a7
FTAT 92 |

JUTTA WEHEA : HE WY @A
F1 |

Y gFEEIT ey - gy fiae at
& qAFAT 3 34T IUgE AN g | #
e § gen f57 g1 E

gurenw wgem : At faee & fad
IR A G A

gaefda & |

s SHETIEI WER ¢ F 41 Fg F7
o # WOAT 919 g ST g "
g% HxesTe feafy @ Afawm A
oiffea & ifsar gaw g wfaae
e frm e @ HT & F91 WH
we T q77 F 1§ F A A
wTea # famg a1 &4 & F1 @ a6
&1 Wr g | ol gw feww ww g fear
faet qra 7 @ £ agf g% 0F ag ;T AT
WeL FAT AMET |

Shri M. Ismail (Manjeri): Mr.
Deputy-Speaker, the Defence of India
Bill is a necessary measure in the
situation in which we have been
placed by the Communist attack.
Just when the people were getting
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[Shri M. Ismail]

in their strides and when the coun-
tries of the world were rallying
round our country with their sym-
pathy and with their appreciation of
our position, the communists have in-
troduced the so-called peace move.
So far as we are concerned, I think
and the world alsp thinks in the same
way now, the Communist move is
nothing more than a ruse, a snare to
deceive us, It is a propaganda stunt
in order to make us relax in our
effort, It is also a move and an effort
to isolate us from the friendly powers
who have been helping us. Their
idea seemg to have been, and we find
that it is really so, that we will, as
a resuly of their peace move, relax
our war effort anqd that we shall not
be getting the foreipn aid so briskly
and quickly and in such a large mea-
sure ag we are now getting. As a Te-
sult of our relaxation, the Commu-
nists might have calculated, the
powers who were helping us might be-
come cooler in their intentions to
help us. Therefore, according to
them, in this way we shall riot be
prepared for another attack by the
Chinese, when they think it fit to
perpetrate such an attack. This
seems to have been their idea. I think
our Government also have come to
appreciate the position in this light,
and every one in the country thinks
that we should not, under any eir-
cumstances, relax our preparations
or relax our alertness and prepared-
ness for the war effort.

It is highly regrettable that Pakis-
tan is still not able to appreciate that
what is our danger is a danger to
herself. The world now appreciates
that it is an expansionist move on the
part of China, Many sensible people
have come to this conclusion. So,
even now, it is in the self-interest of
Pakistan to see and appreciate that
it is only a question of time when
the Chinese will attack them, Whe-
ther they appreciate it or not, that is
not very much our concem. Now
they have offered a no-war pact. So
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far as we are concerned, we know
what a no-war pact of China is. We
have got the experience of the Pan-
chsheel agreement to which we sole-
mnly adhered and which they were
tom-toming to the world. Now, what-
ever may be the attitude adopted by
Pakistan and whatever be the future
action of the Chinese Government,
the people are united and they have
risen, every community, every section
of the people in the country has risen,
and they fee] that whoever may be
the invaders the people will face
them with determination and deci-
sion. Therefore, this is the assurance
that Governmeni must have deeply
in their heart and they should - go
forward with their preparations,

The Defence of India measure, as
I said, is a very necessary measure in
the circumstances in which the coun-
try is placed. Though we have had
in the present century, in the past,
two such Defence of India Acts, the
present Bill differs deeply from the
previous Defence of India Acts. Dur-
ing those times during the first and
second world wars, India was not a
free country. We were slaves under
them, What we can at best say of
those two previous Acts is that they
were intended for saving us, Indians,
so far as we were concerned, from
more rigorous and ruthless slavery
than we were under at that time.
But now this Defence of India Bill is
a measure that has been forged by the
people themselves  through  their
Government.

Of course, there are restrictions
and restraints on the freedom of the
people. But, I am sure that the
Government wil] so administer this
Act as to make these restrictions and
restrainsg more as a guide to the peo-
ple ag to what they should do and
what they should not do under this
emergency than real restrictions and
restraints upon the freedom of the
people. Even if there were restric-
tions, they are small restrictions con-
cerning smal] freedoms and all this
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is for saving the greatest of free- technicalities of the law but to en-
doms, the freedom of the country and courage them in their effort. I am
for maintaining the honour and the sure we shall win in the end.

integrity of our country. I am sure
that Government will so administer -
it as to make the people confirmed in
their belief that it is for the supreme
national service. I am sure that every
industry in the country will make its

Mr. Deputy-Speaker: Iie should con~
clude. This is third time I am ringing
the bell. Dr. Govind Das.

supreme effort to supply the needs of Shri M. Ismail: We are sure to win.
the people as well as of the Army. —
Mr. Deputy-Speaker: The hon. e e W@ (FAAR)
Member’s time is up. I HETAY, ¥ 39 fagas &1 gd
fierl 30, Hamsals 1 . = ¥ amgT w3 g | 99 fa@ o 4%
ri M. ail: I want to mention ~ 5
a word about one of the important w fauas T 1{&*5' a1 | A% A AW
industries of the country, that is, the A gwr fF A et T W@ 9T
tanning industry. It has played a P — T
historic role during the First World W q% WA g ¥ g
War. As an instance of the impor- % oF F4 qiw w7 ¥ | faw @wg
tance of the industry I would men- FIET HIT TIEAT FT WET TIET AT

tion only one fact. During the peak

.of the First World War the upper ¥H HAT UF Faf_ﬂn F1 7@ A T

leather of every boot that was A & FT7 | a“m’f%’ﬂgm T 9qr
worn by every one of the gy fafear &1 s & fzmm o
soldiers of all the allied armies R

was supplied by India. It is such a CAELILICEE BUE L G IR e e
huge effort that that industry was Far fgart 3aT 2 fadr 7 w1 65 g‘:}

capable of making during that war. P Tve faamd
Now during this national emergency, oy 77 frard 2| 2 ag fs

I am sure, it will rise to the occasion ZaT 2, 77 fafzar foart 3 & 1 foey

and will make that effort, not for pro- 3 Far b mf‘m ECil FHARETIE |
fit but as a national service for the T )

honour, freedom and the integrity of FRT Eﬂ ﬁ"z- 71 fearg Z&r a' ! “‘T’T

the country. ¥ wer qa fafem 71 ¥== o7 feard
N _ . - e 5
Mr. Deputy-Speaker: The hon. Mem- T & I § Farw A
ber'’s time is up. F 9w faar & 9 59 9w daw g
Shri M o 1 . oF 7 femrE 3 E, ol w® Eoawm
shri M. Ismail: Now only one wor
more. The agriculturist population is ﬁ‘ e | ‘f‘T Ia I feam
the largest section of the population TET &A1 | FAfAT qW F W OTFI FY

in the country. They are simple, un- T a I ¥ A R iﬁ?ﬁ g'

sophisticated but sincere people. They . ’
know the national-emergency. Every W Ft FAT IA7 fag :r@’ .E'Iiil it
one of them is earnest to do his best. mfax & fager IT=ie gt & 39§39
They have no second thoughts about it. = 5

Thercfore they will make cvery effort TFASTRE !
to increase production. Under these

circumstances, what I would request

the Government is to administer the SEl aw qﬂw T i-
provisions of the Defence of India &7 agd §9 IT+ fog F@7 &, A A
Bill in such a way as not to divert T"’_"ﬁ =~ mh
their attention from production and % frrsmr @' R o9
not to distract their attention by the 1 gan mfaer & faar s

2234 (Ai) LS—3.
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[ =10 mifaw 7 )

ST A GART AR ST FT T
UG AT T TAFT AT T F A
TR AT BN | AfFT qE Ay
FE P 1AW qgw wEEgR ¥ feg
wferw g gom av QPR SR S
agr WA Y 4Y 18R S awr o
FT 9 & g FAR ¥ AT =
e fFAT | B9 AT 99 T99 ANNfE
Fgl ST 41 W} & Srfaa ausr Sy
9f |\ gg 7 safaE w59 Sefaa
areft <t da1 gf TR R we A
S 99T & WY 1 WY ¥ HEE§
g W dfed dEREIT AW EE
g9 @A TR T F waA
gy Wew = faags &1
T & FafF 2w 9T w9 5w &, A
At oA R e T T R 2

T AF T W FT AV @, AT
Frz sret oAt 7 S grmatEEt & g
# g7 & 999 & @Ena g | wdt qfemm
1T & wewed A G | F IAH T2
[rea g fF W S a=dr mwowfE
? O S T owamw o7 qfew AR
Y g &7 391 fgd S g
@ & ueg fear & I e
¥ o7 oA =9 |

s W ®Sd : fgg wer
Yt @ 59 37 Wfgd o

o MfaT T W@ A% 39 fau-
oF FT g5 §, B9 W@ UF AT
wrf dAr FEAT @, ;@I GEA A
g Heafts gom &1 W 97 em
T & | F A A UF AT FHAY
W & 1 o gATe 3w AT faweaT @
STEROT AT AT TA THT AT qTRAE
IET N F9H F (qq Jqe 4,
fom @wa guil &1 &9 9T WAAT gHT
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ar = F faeg g SwEr @@
@ & fog daw g, fow T Ee-
HqHET FT HTFAY AT S GHY AGAT
FAHT @NT F I A4 § H7 5T
HAAT FT ATAAT T AW 9T gWT aY
TAFT WO FE F (A0 gHraE H{W
HITE AR 9 1

# gfeem #1 0F  gter an faardt
WE | g7 9 A 3@ FT gAT -
& Fa & At gw = smar € fF gway
TH AP & HAAME AT & AT AE
] /T 3T & OF AW F FAE TRHAT
afed |

SR A FATY QIAATIHT FT T
&, =TS TET wagT A qar g ' ogwwr
FT H17 IAW Gl &1 T F @A
aifgd #1T 9% SIET &1 gl
ifgd

F Fmave 1 1 ANAF g, AT
fa A1 #7 F9dF @7 § AR TR
g, afea & wrod 741 wean £ R |
quT ArestaE  SrEl #11 a9 F7 34T
arfed | gEEr TAA T AT eI
TZM 97 9T FA AR AT wrar
Fardy wvAT =lEg

T # Fg w1 A 39 fAIaE A7
839 & ARG FATE |

Mr. Deputy-Speaker: Shri Bishan-
chander Seth.

st 9o o AEY (TATANT)
i gzeri w1 3 @ T AT AT drE
&7 w7 fag A7 & AT qA 0w A<
oY s w2 e &

Wt TAmEOAR (FeUe) AR
T A faam w1 w7 g o e &1
faar &t |
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Shrimati Laxmi Bai (Vicarabad):
There are only 5 per cent lady Mem-
bers in the House angd out of that only
3 per cent are active, but you are not

qEET g | AW q AT HET F} AL
T TET g Wit Y 37w
TN W F faemdia g 0 vF A5

encouraging them.

st fawrer ¥ : gy I9-
e1e ey, ag faw aga € weeagor
g\ 3@ fam ¥ g § w18 a9 FeA
¥ T ¥ ey s 9@ g & F
EHFT ATFAAT 397 § | 39 fAw w1 oA
faaim smemgFar 4 | oww AW A
T @t g g, faT F1owm & e
¢ 9 w1 F aftam & A Amar
% =q faw &1 @ww a7 g o

afss @ @ g9 ag fAaia
T ¢ & = fA F1 gewn |9t
FIT F T A2t 2T fgd | oo A
¥ FEr gIaEAT g4 g W g, w
0 fas 1 gEEET gan a1 AR TEE
s Fr 3fer & @Y AT Wi 9w Ag-
WTET & FHY g7 e A1 OF e e
Wt owEe 3faF AE TR AT
F1 STy TEAT fi wrrmmy @0

§ A1 qawet § T g8 a3 atarm
Fr a1d & fF 519 7 29 97 g9+ i |
o afomw gz g 5w geem
ag gAY 4 fr T 3fn # a2 g
g gUHI ARY FAM &, AT FAHT AT
foam @ T ®Wiv IAET awe ¥ w@y
& fm 3o &1 &1 &1 3fee & A
MEA | w3 afifeafa F71 famin
g ar & mmar famam faerar
e g {7 fedw & a8 a8 gl
¥ 9T qe F (e @ a9 wd )
&\ FY AT A 3w & gl a
farg 4f | w9 99 F ATHEAT &F FTT
AT 3T F A AT g7 QT GEAT
qer & & axgfeafa aar &

19 w@T F AT ¥ ud agd
&1 WEe AT WM ¥ /A @Ar

9 77 @ E froAg qeve @ T
A T HT g AT gn < e
AR AT FE RE I A W
faare & Adf wemr @war fF gam
WA St wre fagray 1 @@ @l Fg
T & TH T HT0 IRl A A { qqTAT
Ifea 7w gnm, JfF 7 g9 F2
gt g 5 o F w1 A 3@ A OF
FAESE B @ g | UF A g
AFT < faqvET FY 9 7 W 8
W gad AT A w9 e FT F@
TR | 56 F UF g d9T &7 T
Wel: TCFETY FT A Afq® FTeq 1 AT
g & ag @ @ & @ e T
FMifs wa mifaarie & &Eegl &1 00
79 F §E ST A AT AT HiE
FAIT ®T #F g wFAT & | fAwe /g
feafr & & amww g1 &1 anfzd

g £ & UF AT AT FEAT AR
F RS SW Y AR F7 & ECIR
wid @i # | afz w7 T FeT AT
——afe wwr fazam 2 fF Gar adl
Frm—{& == & FrT & 99T g1 9T
T TErd ar g1 W, &l T AT A
s @ g wfer f& gwr dfa
&I A A ST 1 AT X TF AT
AT &, AT T ourT & g I FEAT
areaT 2 1 s A A 3w qffefa a7
TR A FoET At 97 2o & e e gl
g | WA F IW AT F grT AL
FHTT AT 9 &1 FAEAT AT ATEAT
g fm 2o & formd oft 2w & w7 77wy
a7 & faaq ot wfywd 8, 57 F1 3
ifrs w7 & fF 7 o afvfafy a1
ATY FIM W AT 3 A1 AAme #L)
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[ famaa=z a3)

ZAT gzt A1 fazqi famm wmm &
TH T Fgr & fwogAre g 99 W™
fafazsr AT wTfgd | & 3T 1 FTHr
qET WRATT | FT FIET /T 3T TCAAT
FIHI FE BT T FHAT 9T a7 FATL
A9 97 2T K OF FUT ¥ FH B
T @ g 9Ted | 9 WIwWAr
AT I AW Yo ATE BIT W GFAT &
a1 FAIT AT VY FUT FT AW | WG
s FO% & gMr @ wfed &
IT 9@ ®1 F wAAr E fF ogE @Er
Yo T WIAT KX T A IT &
GG co @ Al & @ fow w1 fF
57 F19 fFar 97 @ dare @ 9™
QAT FTH & AYTT FI &F A7 ST
FZT 7T | ATH FATE 99 fHFAT §1A
TR F o oI ¥ agT SAmr g
AT 3 owaT A1 T F qEA F
CAET FArAr Ao

q UF AT A AT F OATHA TFAT
z41 g 1 mifFEATA & wIA F oA
THMETT BT 73 2 A7 afF=9r9 vizq
" S A 1 AT TN E T F AvEed
¥ A TG FEAT & | AT MOEAT F
arg 918 f&dr wFrT &1 FEamAEA
%, FAT AT @ &7 AT T, Afwa
g9 g3 ¢ fa 97 7 e &1 577
gaT a7 TH TWAT FATAAT IAT 7T
g9 WUl ATg T AL TEi Al AT
&0 AT ATH ZHTIN FRA F1 IF
TT 97 FEEIT F1 ZhAAF F A0, AF
fasga gwTe 39 @7 90T g, TATT oA
T E | F AT F g W IIATAT ATRAT
7
YA WEET ¢ WG AT &H
T 1

ot famwoeer €5 . W W A 39
Fraz & gom )
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Iqreaw " - qiw faar fear
TR

= fagaax A5 ¢
T 3y frae @41

St e

Mr. Deputy-Speaker: 1 am sorry;
there are still 4 or 5 Members to
speak.

ot faead wox @5 : ST T R
Y frez 91 AT T & gat ave
WY FTHN G9T aF a1, TG qH AT IAQ
qr= faae A ave &, w0 T 5w R
Tq 79 fraz 24 2 ) & 0 z0 fe
g 1 F gy fave TG AEAT |
Mr. Deputy-Speaker: It is not possi-

ble. My, Speaker has already said
that it is only five minutes.

Shri Bishanchander Seth: Every-
body takes 10 minutes.

Mr. Deputy-Speaker: I am sorry.

Shri Bishchander Seth: They have
already taken. Why not for me?

Mr. Deputy-Speaker: The hon. Mem-
ber has taken five minutes. I am giv-
ing five minutes to each now.

uft famAsz ¥ A1 § a7 I
1 41 FF 77T =g 7 TfFeEw & |69
#gfzaf v Al 3w 1 AR A 9TAT
qATT 3T AT IT TAAT 1 fRT T
F AIAT ISAT IIM 1K g7 FIRALA
T AIT F AT T@AT AEAT g )
Fgi FrAAT F15 UAT ara T fF oA
g% gr F1aa7 g afeq g4 avra q
gardr Wit faqrarm & & awaw g
fF g7 23T +1, IMAA ALET Y
X fqa7 wA0or 42 S HE@AT
aifedr fF gare famr § # am @
foa & F120 g9 19 @ &, 7gY e
w1 @F ¢ afad 72 9w @ § afew
g 9 S 3F A § TR g aen
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& @A T@AT AEd § W W IW
¥ AT SuTenw wWErew, WU wwg T
3 &1 qg FIT 9T TN 9N ® wAm

ghm |

A F gEETeR & wae faEw
WAE & UF WaHT A qZ FET 2 (%
qifFea™ & a9 g A FI4 F1 Afq
a1 AgE St Y O 7 " W g9rqd
FAY g W F amaw wg) fewr
T¥q #rEeg o 37 fAeea ¢ fF o= fawm
F &l &1 MEAE 97 #1E §EE
gz FTET AET | gasEE #@1 JEEe
gifamae & »wd (a9 gq17 ®1 #GET
gE WT A1 A1 A6 TR FE g@Ad
¥ gdt # 37 9gd & &g 0@r 94T
gar 2 fF ore ag 1 A S v E
qAT ATFFE qTA qET 3@ 2 £ fF
fem @@ & 7 fegem 9@ gwen
FL | gATd BY% ¥ w7 fRE avg A
T ot 0 g7 wEedr g @ gw onw
F4 At F1 W T ATHT ATFT @I

oy

FTOIT |

g ¥ ¥ 339 UF qq@ dqT
AR g | A Fgfave e &1 Afa Aifa
& faagw faweg g | 7401 (Fag Swfae
wag 5 ga e F1d7 fd | oA 7
AT ¥ WEH fAT9ET F#3&F TE 6
T & fau seenfea faar 8 f® 3 A=
Ar9s A4 W17 WIT WHF HAAT W
W1 FA H qUAT W FT | WAT 39 &Y
mefavdt afafafaar a1 @ #+1
Taquet @ FoAT a1 TE & A
F waogr 42§ oAedr freAr
FEAT ATANT & AT gA9T £ | &9
TEl WAl & A1 H WOA] ArEard
TR  FVAT E |
Shrimati Jyotsna Chanda (Cachar):
Mr Deputy-Speaker, ] do welcome
the Defence of India Bill, 1962 which
has been placed before the House at

AGRAHAYANA 5, 1884 (SAKA)
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this hour of national emergency.
Much apprehension hag been expres-
sed by some of my colleagues in this
House that indiscriminate arrests
have been made. But, what I feel in
this context is that more vigilance
should have been exercised by the
Government and arrests have been
made earlier of those anti-nationals
who have been resorting to subver-
sive activities. There have been at-
tempts of sabotage in my State of
Assam during the last few days. But,
only last Thursday, I saw in the
papers that anli-national elements
have been detained in Assam.

In this context, I draw your atten-
tion to the fact that one ex-M.L.A. in
Dibrugarh, in the last language dis-
turbances, expressed in a public
meeting that in no circumstances
Bengali should be the State langua-
ge in Assam; it is better to unite
with China; we welcome Chinese
than Bengali. But, so far as my in-
formation goes, that ex-M.L.A. has
not been arrested yet.

As has already been pointed out
by my colleagues from Assam, civil
defence should be further streng-
thened in my State, I like to draw
the attention of the Government to
a newspaper report that during eva-
cuation B00 convicts of the Tezpur
jail and some inmates of the lunatic
asylum were released. I was more sur-
prised to find that even medical staff
of the hospital in Tezpur evacuated
leaving the patients un-attended. Fire
broke out and there was no fire
brigade or fire-fighting staff in the
town. I do fee] that in an evacuated
town, more vigilance has to be exer-
cised by the civil administration,

The attention of this House has
been again and again drawn to the
illegal infiltration from Pakistan into
Assam. I would urge upon the Gov-
ernment to maintain strict vigilance on
the activities of the infiltrators who
have no allegiance to this country.
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[Shrimati Jyotsna Chandal].

I am pained to learn that a person
with questionable public support has
been appointed Chief of the Civil De-
fence in Assam.

1 would like to draw the attention
of the House in all humility, know-
g nothing of Defence administration,
that while our budget estimate for
1962-63 is Rs, 343 crores, with a capi-
.a] expenditure of Rs. 33 crores, thus
totalling Rs. 376 crores, and even ad-
ding the Rs, 100 crores that have re-
cently been voted by this House, this
amount is nothing to meet the pre-
sent emergency. The voluntary dona-
tions which arc coming spontaneou-
sly. from rich and poor, will not be
sufficient to meet the present requi-
rements for fighting the enemy. We
must increase men and arms double,
if not more, to fighty the enemy—
which requires huge expenditure. So
I would suggest with humility to the
Government tn find out measures for
higher taxation to meet the situation.

At the same time I would request
the Government to have massive pro-
paganda by radio broadeast to keep
up the morale of the nation and also
to bring to them the confidence that
not only at present but for long years
to come we shall have to go through
harder days. I do feel that unless the
morale of the civil people is main-
tu'ned, the psychological upsurge will
! w down which might affect our
m litary morale also.

1 would also like to submit that
while the sun rises and sets early in
the eastern State: of thy country the
working hours should be changed.

While supporting the Bill 1T would
like to draw the attention of the Cen-
tral Government to the need for see-
ing that the powers vested under this
Bill are properly exercised by the
executive, particularly in Assam.
Because, during the last disturbances
in Assam in 1960 and 1961 the civil
administration had completely colla-
psed for some days and failed to give
any protection to the citizens.
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Lastly, Sir, my State has suffered
again and again since Independence,
due to some reason or the other. A
large section of the refugee population
is still to be rehabilitated, and so it
is but natural that apprehensions are
there in their minds about being up-
rooted again Therefore I would urge
upon the Government, as a humble
representative of a border State, to
exercise the utmost measures so that
the citizens of Assam have less suffer-
ing at this critical juncture.

With these words [ support the Bill
and extend my thanks to you for
giving me this opportunity to speak.

ot awTw fag (F7ar) - e
w31zq, fewa mw femr faq o 39
AT ¥ 937 ¥ 7z If=7 wwgm fE
A gAR FIA /YA AT FT gAY
7 9% & W &1 e F fao fagin
w99 Wi &1 afq Fg0f & sAF fAg
# wOAT ATAMT T T AT A FAH
HIAT A FT ATAT AT FT AIEE IT
AT W E T F I WA AGT H
# 979 FEAT AR F

# T8 @37 & A1A9 faaga qr FT
3 f& & o 70 oidf gw faw & fag
7 FZET AT ARAT R T

g% WAt ®aem o #19 qiEf 7

it guow fag : waEg | X I
W ST AR F OWAAT AT HgANT
AT AA4T T AIT T IR 2 )

go 1o d2 I faw FfF I9
Ry faam aar ¥ 99 @ 91 W
farasr a3 wasT fater 70 aff #¢
@ ff, Ty wF 7oy § @y
g, 9 A WA I@ AREA F oawfaw
AT F I AT WIATRET G FrogEA
g faadt sre A arfea @
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@t fagr =fag 1H F1 Q0 Fagm
M qdq 7 F1 Jrgar 9@ fFwar

% agt 9A7 5@ F 99 g9
FTATT T FF TT AAGT AT TEAIT
[ A A w2 IF ¢ A1 37 AhaE
3@ faw & A ¥ @A FI ATATGHAT
@ AT &1 fme o § 7z fagEa wRm
f& az fa= for gea # =man mv g,
qg ®15 477 AL FAAAT AT A &7
feafa @g1 &, afer oF @ qmd
T AAZ §, TT 97 GO AR ATFKAT F
FTe0T, &7 fas &1 =7 927 E

LIFOF @A 8 Faw & Atfaw
afasrdd ®1 9¥er q3F AT Er P,
dfF 39 71 w1 faver 5% 2, wifw
zq feafs § 37 a5 & =7 «48f o
601 & | § 7z faaea wea1 fF Fifas
afaFe I &1 grew A AaE 8
FH1 AT AW G o £ 1 afz gt
3 FY ATFEY TN, F1 g AT Hifas
wfyFre f6T & s 31 a67 A A
HAT gH I vga | 39 fam 3T &
qEEE # O g 1 FIE FRId
qEr & 1 g faa ® 30 A7 woew Al
HIT g 3 A AT @ WL ] | T
FA F FTA FE AT AT BT mATAT
T A Ty AR AR ¥ TR AR
gA TE AW T R AT W AT
g7 N fewma s & a3 Aifaw
wigw #1E T &, AT W9 FTA &
FEA A H I AOAT T AT G
2 F1 @ F fag wfwm &0 & fAo
FaT & 1 & 4 e fw wifas
GfqHT< T TR A BT A T
T AAAT FT B 1

FTET F At H T IF FAA
o 1 fosmd g w fradr —
1T g quT H®AT A A o wET
we—f & 73 o § A A
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STAET A0F ¥ ogEy W Fw
FE & | qF 79 gAIT ¢ fF oo
AT 7Y 7 ag w7 fAar @ A
g @ mmEmE 2 fag mfa &
AT & fam orw gw 3 gAAT @sv
Y771 " faar 8, 3@ wfa +1 3
@A & o ot Fy g feaa aaws
2, 7E @A AT AR AT F w9 7
FIFY 83 TF &6 g1 47 41 | S@v F
FATC W9E HAY Y T 7T 2, 29 A
oF SF1C &0 fazr # 9z 07 4, afsw
FaaT fefeafs F1 gImEAT 77 F faR
& ARTEF 1 10 & | (% gH A areaq
¥ amrET g1 § HIK gw A e "
THA I 9gaW FT Ar g, a1 fam
TFIC N4 WA St 7 9 F gAad
F QAW fFaT § W IH FToRAT
#777 fFan g, d4r 21 &7 & faq &
fae g 1 afea ¥ @ g fF am
qIFE ZH A WU HIG @A A g AT
O T /T g7HA &1 70 fAar 3

AT FrgiFeE ArEAi ¥ Wi uF
Weprm o F7 o fE A g
FT AFEAT F74 H W AL F A/
& | & ag {3377 #77 Amear § {5 s A
e grefeararst & difFr & &4
zE 21 97 F w07 A7 FuT T
afe 37 & 77 o= svor difer & §

Frad F oF qzea, S yrar
wrEfy, 7 39 U9 93 79 ¥ Fa1 7 @,
§ weafaez A1 oAy § 1 AW FT AT
At g

An Hon, Member: Did she say so”

Shri Brij Raj Singh: She did say
M a8 ™ ¥ IR Fg I IF
g uF oy 9 F faq ogew
gfg & fa=rdl & @19 @ & @g gF
oF TRE T oo & W I9 &1 T

ager q& ar |
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ot TR s (o) - faErd
¥ A9 g FY I IRIA AL FE

st qwow fag @ & gz 4 #g
@ g fF SR g ww ) A q® AR
Wi mMafFram g fs a@
w9 ofg & fa=rdl & amg @ | Afew
39 F fau o gfaen @ 1 3AF @ AT
99 41 397 "R 2, 97 37 FT A
w7 gy w7 afy # ot & arr ¥
I F (A7 0F g9qLr 2 | 92 0F AREd
AT F | A T AT TA T A9 39
FT TFAT £ AT FRET TH IA A AAT
w® AR 20

HET A JIC-ATE Hreara= faavar
} 6 7 guTQ AT A T8 | A
Ug AT A1 & & w3 & owa
T 2% A% g7 T4 & 7 7 gt gl
H UF a7 AiF F7 39 & a@i 97 a4
97 7ET & A7 q& 99 2

W= A # 7 Fwm I §fw
To 5TEo AYo AYo F 0F AFA fAH,
fow & @y e w7 s qw F a D)
g A frEid g 1w
arg & 7= § 7z A F71 @ fFoAfe
g aifeat sum w4t F ary § are &
g fam T & frrrr T

=Y o o fxadt 37 # &gy MW
gfFam ? gy &

=5 e g L H#IT oA
gqF H7A St & faere 7 g F &

o

ol wmwere 'U06  (FE
7)) MR qE FET O

W So Wo fAEEN ¢ Wi
IgM 37’ aE go fewr, o fw
rlnmn a_ ﬁ a& i.'( g ‘
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st worew fag - & omaT §
FEAMFIITAA fF g Ao &
9 §, I9 ®I ABET F I AT
forg mar afew 4fF g7 a2t § 3T Y
THRAT AR & O, 79 oy gwL SOt
F Agld 37 F qIw W AT IR
& gad & f7e@r | § T FAT A
¥ 7g 9 fraza &&m f& ag 37 %t
ngfagg ox @1% T A\ g, @@ fav
AR AZ W4T A F 4% Fi, 98 wyAr
atEf & wiasrd a4 & 7T AR 1w/
IT F1 IT FFAL & AL A FG 94T 7
T &1, 9 39 a1 ¥ ug @i § #X
A fF T ag s amn § 78 7 &
fF 39 & at & 97 % o 5.2 f%
A AN 3T F A § AFr-froet £,
A MET W OIT R AT & OAAT
oA AT

T Rl F avg ¥ 39 faaas I
qU AR AT g A 73 fawaw
F A9 7g Fe4 & fau daw g f5 o=
a% g9 9 ¥ wo 0F oF 9w
JET AEF FA FA, AT T W A
& &3 A ww § fasw grd &
grlt, dilE ga @wars 9T 99 @ & |

Shri P. G. Sen (Purnea): Before I
thank you for giving me this oppor-
tunity, 1 stoop low in reverence to
the soldiers who have laid down their
lives in trying to protect the freedom
of our Mathe-und  I7~r:  so, those
who are wounded and handicapped
and are lying in hospitals or are war
prisoners or are standing therc in the
bosom of the Himalayasg can rest con-
tent that they have become wounded
or have become prisoners for the free-
dom of the Motherland

We have before us the Defence of
[ndia Bill incorporating all the ordi-
nances that the President has promul-
gated. It is out of necessity that this
Bill has been brought here in the
fourteenth year of the Republic of
India.
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China is the most civilised country
as among the under-developed coun-
iries of the world as because of its
adherence to Panchsheel, and its reite-
ration at the Bandung Conference,
and then the visit of its dignitary to
India not once but twice, and its
prolonged talks and prolonged
attempts at talks and at negotiated
settlement but all of them only end-
ing in an unprovoked war on the
question of a boundary dispute.
People are still wondering why China
has waged a war on a frontier com-
prising of about 2500 miles. Still more
surprising is the fact that it has all
of a sudden or immediately ordered
cease-fire. Now, we find from the
papers that it has approached the
Thalland Prime Minister and even the
philosopher Bertrand Russell and
others. I do not know why it is now
80 eager and want; mediation, In
spite of all these facts, as 1 have
stated, when China could not befriend
India, I say that it would not be able
to befriend any other countries
whether communist or otherwise. That
is because of its designs. I say that
China today is the rust of communism;
it is the self-born rust of communism.
No one in this twentieth century
could expect a war like this, Humble
as we are, 'we soar, but never roam’
and are alwavs ‘pondering to find out
the kindred points of heaven and
home'’. If that is taken as an inter-
pretation of our weaknesses, I think
that China has made a wrong assess-
ment of India.

As our President has said, the soul

of India stirred up. It is a phyvsical,

force against which we find that in a
day the soul of India has tirred up
and risen behind our leader to defend
our country. There is ample proof
of it I do not want to enter into
these details,

We are rather surprised here when
we find criticisms from the other side.
Much has been said by the Com-
munists. What I have got to say is
that they passed, I think, two resolu-
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tions over this Chinese aggres-
sion. Why? Is it that one is
for the party and the other is
for the public? If today because
of some guess-works, looking
towards what is happening within the
country, some such thing provokes
some suspicion, or some suspicion has
arisen in the minds of the people in
regard to their words and actions, I
think that there is no justification.
which the Communist Party of India
can give in this matter.

The speech made by my hon. friend
Shri Ranga could not impress me very
muach. Tt seemed as if his appre-
hensions were like those of Pakistan.
Much has been said of misuse of the
Defence of India Bill and the powers.
I do not think that this is the proper
time to go into it. Let my hon. friend
keep quiet ngw, and let him wait and
see whether power is 'misused or not.
There might be misuse or there might
not be. But when the proper time
comes, let my hon. friends point them
out, and 1 think Government would
be in a position to look into the matter.

I welcome wholeheartedly the Bill
which is before the House.

ot 9o o wrETH : F 37 wfAvMr
favas 1 gudw F9 F fav @=r 2ov
g 3aF 9 7 #i9 w7 F7 fza1 &,
ag {aom v fzgr & o7 Y & qawa
g f@ g %1 (30 off 9aw & 9% saEi
¥ fgame o wer arfed

TR § A H FT EAT A A
@ 2, IAF A [UFT FAAMT IEAT
£ | &1 FEAT 97 fR gEma & gimA
1 gH A/ SAT FED | B9 R AT
& fa wretd 71, g Al wved & f& gl
qTE § AL FT qgA B, AfFA IT
gTAA AT (AT 97 &g 57 8, A gRT
ATHA TAE HATET FE AT AR TR
st ¢ & gw wwEy wETAe A
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[5 70 Fo aTET A

IRIT 73 am fwar 2 zad
qrrg W A g ArEar 2 fe ogma
F1 FI I ZIAT 3 | FaAT MAT

g@a  w g gq,
HAT AFAA  H ATA
FET  FT AAT &g,
qT FHA &Y W |

A9 F g9 9T 1 FUT &I §, IART gH
FA0 AG AAAT AA AfeF AUAT G
fardr TaEdr AnEd |

ST & T WS I T A 8

T F AT HIAT ZT94 BIC & WIF H,
IAAT AT A & A7 A R @ H
%3 9g 991 91 9 | g A7 &
AT AT &1 & dwF qwr 3 SR F

fom S5 F1 97T A AGAT AR A A
FY AT TAT@T &, (A T &1 A1
q go THo Hio H IAFT ITGFT ¥
femma &1 ga fFan 2, aE) S v 1
FeN g (F A EE R AF FEALE |
# g9 JIT 9T FgAr w4 g 5 odm
FifET AR @1 ai fager

O FT @, o F & fd
ama feat agT 717 fem wrard

IMAY ALFA, FF 98 avv feafq
F A A g7 O A Iafedq gAv @
T q@ T F AT A fae g
afem o 97 & feda 7w 2fear fam
9 FgH 99 ¢, F A g famr
= & T A HWIH AT T@AT ATEAT
g\ & guwan g f& @@ quer Ferw
Ffcard 7 & -—

A= aT guw w0 3g TG mfE,
At aat § oW daw faw @ gy
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fsra ssm At #t gg fam o ar
Fa TEY Opar Y {5 oF A= 9 IIHFC
faar T & 1 3w faema & gEET
2T E1 4931 AT §3 TE AT

FOIATZ WA F AFTT H a3
FEAT AT o 34T aE g & fow
AE 8 &1 91 & f w6 &1 " 3w
FLANMFTHF AT F KT T 1T 7T
I A9 3 77 | F FZA7 908AT §
f& 73 fra & Ifcr gw =7 afafemad
deEl & FT, W AT F FEAAT & T,
A7 3359 F7 39 F F7 (=4 19 ag
ZIATH FZ HIT AV 2 F0F WA
g ar gzardl A AadT ¥ WA 8,
FI AAT T |

# wwa g fF ol ¥ aq At &
T OATAT F27 1 3T IR & AT
2 fo & arapat 7 1 Fmr & 1 v ey
FgrAT g, A A HIT HHA TEAT
AT E -

gfvar "AAf S,
quFIR § FAATT A |

~ gg o dar faw g,
ag fgeg 7= 7 &idrz

g =fed f& gv At 7w a=a
T | TAT gFT o =ied W TEw
FIE TF ATHT ATT A | FHAL &) A
FIE TE GAGT & | AT FT AZ ATAAT
2.

TosT WEE AT,

quFfl  Fa a3,

e @[ ¥,
e 7 $iferd Tl |

st woF & e fax guw faar
arr Anfed /1T oA F9 F g w8
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FC 320 A3 @A FlEFE | WT FA
FeIEF EESRIAF FIAL LR
A7 oF gHTT & IAEI AOE AT
TEAT ATEAT § | OF T q4T 1 fHA
g f& & g AwaT & = aw
Tl AT, qF AA AT ¥ AF AT
TEY | IHA AAETT T ATH A A7 AT
AT HIT TART ZAT FT AT | AT 47
qH A AT At

F94 ®9T dg AT A,

qeT " A«
am  faar o #T
dfar 7 e

# 9qTF F1 FTAEAL AT ATEAT
# 7T g o ag 57 WA &1 CRAY SE

I FHAT 7 94 | 92 7 794 {6 qrg

WA EAT AW | K FEAT ATQAT E

S {77 918 "
T /T A AW
famar t mme &
qZ #I1 AFATT )

IHA gAT dlz ® g AT
FI(a Y § 1 IHFT FAA A7 =AnfeA ¥
™ I & fAamd gea fae am & a9
TEr € | WA FW g ar IEAE F gw
IHN T A T4 §, Tz famr 77w
T 78 & 1 g v § fF o
AFEAT FL AT |

T gH A FT AFEAT FA A
&A1 AT & HIT WA qTHA T g
2, ag § OF A AT & a6 W
v fesrar s g 1 3Ae 2 F A
T St A ST §, IR G
Y g e 3T AV | e & A
|9 St 91qg |t #i9 ST ST 9w g,
FAHT ATH Y ATTRY TAF AT Z0
a9 & T TH AFFAT q0T H g
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FT FEHTE AT TT SATIN AL AT E1IT
S T GAAM A FEAT T | IAET
q OTRT WY BN F1 AERAT a@dr ¥
fam sz 2R

A% A & Aty & ;g S wgar
T g fr 39 dfzwrE feafn
TOHT AAEATT &1 ITAT AZT FTAT
afed | F=f g o oA figfa qaT 8
FFA & % a15T7 9¢ AT 6 AR
A AT 98 1 WAL TET T TS AT
FEAT TE a1 HTTHT AT 21 & P awi 9T
300 ¥ ¥yo 3T HIF WHW F qAT
faear § #iC ag St @1 | @ 9T
I STETAT FT AT 7. AV IR TAT FY
S WA fRaFd &7 ATHAT FEAT TI,
FAET O A A fae | 39 ans 39
ofeI & e S9IET # SOTET Tt
& 3% FE Wit 1 93T fem S
anfzd

¥ 7 Y FgAT =wean g aae
¥, dfFAR # o faes a1 & 9 agt
9 A1 UgUFIA 2 | WX FA FT IH
TS #1 HIYRT TEA qeAt § R
FW & fow, &t ga% fau ag 9=a 2
fe o oo & IEET weET FL T
I A5 WE A7 99 A9F 79 g, I9H
AR TH QAT AT FAT T I
a1fgl 1| 39 a<E &1 o donft §, T gH
gge ¥ @ FT o TfeEd

§ Fg A gAT W wTE gra
T & |qraY TIAT ATEAT A1, Al
ifs a7 8 W AW W oW
AT g | 9 g # ¥ frawa e R,
I T @R @M Y, GEr oA

famara 2 1

g7 w= & @9 Ag N fairs agr
wufeaa frar mar 2, saer F FfEw
e AR awda w7 g |
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15 hrs.

Shri A. K. Sen: It is my duty while
replying to the debate to convey the
gratefulness of Government for the
almost unanimous support which .the
House has given to this Bill. It is not
merely support to a particular mea-
sure that is so important as the ex-
pression of the supreme determination
of the nation as wvoiced through this
body to mobilise the maximum efforts
of the country and give the maximum
powers to Govermmeat for that pur-
pose, for, as I said, the one objec-
tive, that is,- the defeat of the enemy.

I am extremely sorry that in this
almost unanimous support and in this
most harmonious welcome for this
measure there was one rather discor-
dant voice, andg that was from Prof.
Mukerjee. I do not mind any hon.
Member giving expression to misgiv-
ings, but I certainly fail to appre-
ciate it when rather excessive and in-
temperate language is chosen to char-
acterise a measure which is warranted
by the 'most  difficult circumstances
through which we are passing. I shall
quote some of the most intemperate
expressions  indulged in by  Prof.
Mukerjee, for which I cap only ex-
press my regret that he should have
chosen this occasion to do so. He says,
in the typical way in which he usually
deals with a rather serious matter:

“The difficulty is that perhaps
our Government still continues to
inherit certain legacies of the

British bureaucratic regime, and

when it drafts a Bill of this

description, it falls back wupon
the prototype which the British,
in their condescension, has left
to us. And here is a Bill which
is almost exactly in the same
terms as the Defence of India Act
of the British regime used to be".

Ho says further:

“There is a persistent distrust
of our people, as can only be
matched by the bureaucratic atti-
tude of pre-independence days
and that is why I say that it is
necessary for Parliament to be
more careful.”
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Then again:

“In spite of that, we find things
are being done and are sought to
be done which go against the very
grain of what is cherished, name-
ly, the context of a democratic
way of life",

Again he says that if one goes into.
the detail; of the provisions of the
Bill, one finds that it is out of tune
with the context of what he calls the
‘democratic way of life’. Then he
says:

“We find in this proposcd legis-
lation an absolute disregard of
those rights which the pcople have
come to expect as a matter of
course. We live in a free coun-
iry and we do not live in the kind
of a country that India used to be
under British rule”.

Then he says that Government is
doing this ‘because of its lack of
imagination, because of its having
inherited bureaucratic legacies of the
past’. Further, he goes on to refer
to the arrest of some members of the
Communist Parly which took place on
the previous day. I do not know if
the occurrence of the arrests had
made him rather part with a sense of
control over hig language.

Shri Nambiar: That was not what
he said. He said that care must be
taken. He did not opposc the Bill
He said that care must be taken so
that the bureaucracy did uot misuse
it. He never cast any aspersion as
the hon. Minister makes it out.

Shri A. K. Sen: [ have therefore
taken the liberty of quoting his words
from the transcript.

Shri Harish Chandra Mathur: The
revised attitude is right.

Shri Tyagi (Dehra Dun): He should
go to Russia and other communist
countries and find out whal powers
they are having.
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Shri A, K, Sen: He has challenged
‘the bona fides of Government, He has
charged it with lack of imagination,
riding roughshod over the rights of
the people, behaving like bureaucrats
and inheriting the legacies of the
bureaucratic past. He says: “I want
the Government to procecd to the task
of national defence with all its vigour,
The country will give the Government
its tremendous enthusiasm. ¥ do not
want to see abuses taking place and
abuses have already been suggested
by the actions takca by the Govern-
ment...... " He means the arrests.
It is my duty therefore to particularly
answer these charges of Prof.
Mukerjee and [ took the trouble and
‘the iiberty of taking the time of this
House in reading out extracts lest it
may be said that what I say is not
borne out by what was stated by Prof.
Mukerjee. These are 1he charges
which follow from the +words em-
ployed by him, if I mav summarise
them: Government c¢ontinues to
inherit certain legacies of thie British
regime; the DBill shows gz wvivid dis-
regard for the feclings of our people
and a persistent distrust of our
‘people; the Bill interferes with the
demoecratic way of life and is not
tuned to the democratic way of
life...... .

Shri Tyagi: By ‘our people’, he
means communists or all!

Shri A. K. Sen:
He says Government ig jacking in
imagination because it has inherited
the bureaucratic legacies ol the past.
1 do not think that in making argu-
ments wisdom has always hbeen the
strong point with Prof. Mukerjee. 1
do not think that he as  allowed
either incisive logic or temperate
language to underline his argument, I
have always felt when he spoke that
he thought that words can always
take the place of reason and so he
thought that words would carry the
argument, But we are still in a
country where words do not matter
if they are devoid of substance.

Years ago, Prof. Mukerjee writing
in India Today observed as follows—

Indian  people.
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I say this because he has charged us
with distrusting the people, with
inheriting the bureaucratic past and
various other things. That was in
1951 and he was writing about Sun
Yai-Sen and China—he said:

“Compared to the achieve-
ments of Dr. Sun Yat-Sen, those
of Mr. Gandhi were nearly child-
ish. Just as the pupil succeeds the
teacher, so has Mr, Nehiu taken
the place of Mr. Gandhi, the same
old policy of misleading ihe people
and forging alliances witn thosc
forces which have sucked the
blood of the Asiatics is sti!l being
pursued in public or in secret....
The revolution which remained
incomplete in the time of Dr. Sun
Yat-Sen is now being guided by
a progressive leaderzhip. That
revolution is now bein: guided
along the path of noble efforts to
fulfilment.”

He says further that in Indic we are
being “led by the nose by people
lacking in vision, understanding and
courage but as China ras become
alive w¢ need not be stecped in this
quagmire for long"” We are really
being lifted out of the quagmire and
his sprech on the last oceasion was so
reminiscent of what he smd in 1951
when he said that we wer: being led
by the nose by people lacking in
vision, understanding and courage.
That is why he says that we have
a distrust of the people and we are
riding roughshod cver them. I meke
bold to say that there could not have
been a better testimony of the faith
of the nation in the leadership of ihe
Prime Minister than by giving these
most extra ordinary powers through
the consent of a freely elected Par'ia-
ment. Powers have not been appro-
priated by force. It is no use saying
that we are following the prototype
of the British legislation. After all
where there 1is a Parliament that
pattern has to be followcd. We ap-
proach Parliament with legislation to
give powers we follow t:e principle
where every power that the executive
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wields is borrowed from a law passed
by a freely elected Parliament. That
is the principle under which we live
and for which we are fighting and we
shall never have @ Goverriecnt which
wields powers which are ns: granied
by Parliament. That anwwers the
criticism that we have kuerrowed the
British prototype. What prototvpe
shall we follow. then? (An Hon.
Member: Chinese) 1 do not suppose
there are other prototypes where
there are opposition parties freely
discussing measures introduced by
Government asking for mure powers
to meet an emergeney. Naturally the
language employed is English as it
will be for a long time ard I do not
think Prof, Mukerjee will have any
grievance of it. 1t is no argument at
all to characterise the Biil that it
answers a British prototyoe. It may
as well be said that the Left is  the
British prototype because il i= only a
historical accident that the Opposition
in England is to sit on the ieft of the
Speaker and that came to be known
as the Left and the Government came
to sit on the right. It may as well be
said that his prototype is of the British
institution. There are certsiin fixed
norms and fixed forms which any
Parliamentary Governmeni have to
follow, one of them: being that nothing
shall be done or warranted so far as
the executive i1s concern~d unless it
is backed by a law passed by Parlia-
ment. Ewvery +time herefore 1his
Government will ask for mare powers

will come before this Parliament
and whenever Governmen: finds that
the Parliument is unwilling t» concede
that power, that Govermment will go.
That is the rule which we follow and
I hope we shall contlinug to follow it
unless our whole system is subverted
by other agencies.

In his speech on the 8th of Novem-
ber he made a mention of the cate-
gorical imperatives of Kant, I fail o
appreciate what relevance Kant  had
so far as the present situation is con-
cerned, unless it was fur the purpose
of actually employing a language
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which finds a place in Kant's works.
He said, it was a categorical impera-
tive to give complete support to the
Prime Minister., One slhould have
imagined that any simpler ‘'anguagze
would have been qui‘e cnough to
convey the same ‘dea and Kuant was
not necessary to :upport such a very
obvious proposition. But I fail to zee
how a reiteration of Kant's categori-
cal imperative rea'ly improves the
position at all.

Then, hé puts forward a most extra-
ordinary argument. HHe mentivns
about the arrests and the resolution
which has been passed, He says:

“Nobody who consider; himself
to be a true member of the com-
munist movement cnould ignoie
that resolution; he mus! translate
that resolution into effect.”

A resolution which is only the least
that is expected of any Indian, namuly,
a determination to fight the invader,
is it to be buttres;ed by an appeal to
th . communist movement that any-
body who considers himseif to be a
part of the commun’:t movement
must support the iesoluion. as if one
who duos not consider humsell +o be g
movement
should nut suppori that or that the
appeal to that resclutien must be from
being a part of the corrmunist mecve-
ment and not from peing a part of the
greater nation? T should imagine
that the better appeal shouvld be the
appeal of our being members of a
great nation and all of us must follow
the imperatve of siafepuarding {he
liberties of the people and the fr-e-
dom of the nation. In any cvent. I
do not grudge if Lthat rescluiion is
really translated into effect, whatever
may be the appcal which mzy be
insisted upon.

But what has pained me is the
charge that all these arrests have
been made, all these measures have
been passed, only for the purpose of
injuring the communist party as such.
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*.He says that the resolution it has pass-
ed is an end of the matter. I think it is
necessary to tell the House, if the
House does not know it already, that
notwihstanding that resolution there
are members in West Bengal and o*her
places who were doing everything
possible to see that that resolulion was
not carried into effect.

Some Hon, Members: Shame!

Phri Tyagi: Was that resolution
passed after the ordinance was issued
or before that?

Shri A. K Scn: Afler the ord nance
was issued.

Shri Tyagi: Then we can understMd
it.

Shri A. K. Sen: Only the other day,
in the West Bengal Assembly, a simi-
lar resoluiton was moved and at the
time of woting, the Chief Minister
appealed that all the Members should
stand and pass it unanimously. It is
said that one of the Mcmbers, who
was unfortunately one of the very
ones arrested later on, walked out of
the Assembly rather than romain and
vote unanimously glong with the other
Members.

Some Hon. Mcmbers: Shame!

Shri A, K. Sen: There weire others
we openly expressed their symathy
for the Chinese point of view and who
were trying to move public opinion in
fuvour of the Chinese invaders. It is
unnecessary to name them. This Gov-
ernment still has sources available to
it whereby it keeps itself informed as
any other Government. No Govern-
ment can possibly function unless it
keeps itself informed about currents
and cross-currents in the country.
Who can shut one's eyes to the fact
that there were large groups of people
who were openly, and what is most
importagt secretly, carrying on syste-
matic activity designed to support the
invaders and designed to subvert the
grcat defence which we have all
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been trying to build up? Morale is
a great thing. The psychological
determination is a greater thing, But
apart from the psychological impact
which such groups might cause, there
were other more  positive overt
activities which had to be curbed.

Shri  Narendra Singh Mahida
(Anand): May I seek a clarification?
If the Government thinks there are
such pecople, why not ban them? Why
have them on the defence comrmittees?

Shri A, K. Sen:’ I am talking of
individuals. The Prime Minister has
already said that this is not intended
or directed against any party. This is
directed against individuals and
groups who were found, from reliable
information available to Government,
to have been completely opposed to
our national effort and who have been
more in sympathy with our enemies.
It would be absolutely unworthy of
any Government if in pimnes of such
crises, the Government did rot act,
but allowed such activities to continue,

Shri Harish Chandra Mathur: You
have allowed stoo much.

Shri A. K. Sen: Who can possibly
make this bold assertion that just
because that resolution was passed, all
overt activities have stopped?

Shri Bishanchander Seth: Magic!

Shri A, K Sen: Resolulions do not
create an atmosphere, do not wipe out
the legacies of years and years of
indoctrination and a particular faith
and dedication to a particuiar linc of
action and thought. This is absolutely
a simple proposition that a reosolution
does not do all that, If it did, we
would not have been in this difficulty.

I certainly have great arlmiration
for these members of the communist
party who have been bold enongh to
declare their unanimity with the rest
of the country, who have fallen in line
with us and have taken the line, which
is the only line possible for India.
But I do not think even they would
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claim that they have carried all the
.members of their party with them.
It is, therefore, impossible for the

Government to say that it will refrain
from exercising the powers of preven-
‘tive detention. Government will have
the painful necessity of resorting to
it whenever occasion demiands and it
has always becn unpleasant and pain-
ful for a Government like ours, de-
pending as it does on the free will of
the people, to have to resort to the
expediency of preventive detention.
But as I said, unfortunately, whether
in peace time or more so in times of
emergency like this, such powers
become necessary to be used 2« and
‘when occasion demands,

The only thing that is neceszary is
ty coe, as the Bill itself provides, that
in exercising these great powers, ut-
most caution is exercised. I have no
doubt and I can assure the House
that in every case, utmost caution and
sciutiny  are  cxercised hbefore the
powers which are grantad under the
rules and under the Bill would be
exercised. Hon. Members wiil see
‘clause 44 which sayvs:

.

“Any authority or prrzon arting
in pursuance of this Act shall
interfere  with the ordinary
avocations of life and the enjoy-
ment of property as litile as may
be consonant with the purpoese of
ensuring the public safety and
interest and the defence of India
and civil defence.”

So, this is specifically mentioned in
the Bill itself that anv nerson or
authority exercising the powers given
under this Bill would exercis« the
utmost restraint and exercise only
such powers and authority as are
absolutely necessary for the purposes
mentioned in the Bill.

Q As I said in the beginning the

question is not one of powers. Powers,
there must be, to meet this emergency
-and to mobilise the entire resources
of th nation in men, material and
«every other way. The question is that

NOVEMBER 26

1962 of India Bill 3418

those powers are used for the purposes
drawn. Any officer or authority whe
would be using those powers for a
collateral purpose would not only be
open to disciplinary punishment, but
such action would also be open t_g
review by courts because any action
done for a collateral purpose, narely,
for a purpose not of the defence of
India but for some private reason or
other reasons, if proved, would be
open to court's interference. I have no
doubt that the governments of the
States and the Centre would also
punish those who would misuse any
authority with which he is empower=

«Tlie next question is the question of
?special tribunals and appeals there-
from. 1 appreciate—particuiarly, Shri
Daji had spoken to me and even the
Deputy Speaker and other Muembers
of our party had also mientioned it to
me—that there should be a right of
revision, of appeals in cases of mani-
fest errors of law and questions of
lack of jurisdiction or excess of
jurisdiction by these tribunals. We
have given appeals in all matters in
which there would be a sentence ex-
ceeding five years. In olher cases we
have not given appeals or the right
of revision for the simple reason that,
first of all, the very provision regard-
ing special tribunals would not be
brought into force unless it is abso-
lutely necessary. Hon. Members will
see that that provision would nct be
brought into force immediatly. We do
not intend to bring any special tribu-
nals unless the situation in any
particular part of the country is such
that it is absolutely impossible to
function through the ordinary courts
and that speedy disposal of justice
requires that there must be sperial
tribunals. If that is the circumstances
under which special tribunals would
start functioning, then it would rather
frustrate that purpose if in every case
there is a revision application pend-
ing in High Courts taking manths and
months. T have given that matter a
good deal of thought, and I personally

»
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teel that there are two remedies open
ceven if there is no revision granted.
-1 can assure the House thatif atall in
future—Ilet us hope that these special
.tribunals would not be brought into
'-tarce, the conditions would not deterio-
rate so much in any part ¢f the coun-
try that special tribunais would have
to be set up—a situation does arise
that special tribunals have to be set
up, if there are any cases of raanifest
errors or manifest cases of injusiice
brought to the notice of the Govern-
ment, not only executive dispensation
would be available but we would see
then what other expeditious remedies
we might devise for the purpose of
correcting those errors. As it is, we
have taken the precaution of setting
up a tribunal of three members, not
of one. Under the Defence of India
Act there used to be only one judge.
We have deliberately put three judges
so that there is not that chance of
errors or, if ] may say so0, elroneous
verdict which would normally happen
if there was only onc judge. We have
put three judges and it will be the
verdict of the majority which would
be the verdict of the special tribunal.
For severe cases we have provided
for appeal. If for every minor case
we provide for a revision—as you
know for every application a rule will
be issued and the matter kept pending
—the very purpose will be frustrated.
For speedy justice, speedy enforce-
ment of our national measures, our
emergency measures we set up these
tribunals because it becomes absolute-
ly necessary and ordinary courts
become out of place. That being so,
it will be rather frustrating that very
purpose if we allow an interference by
high court in every case. But as I
said, there are two remedies open.

Firstly, there is executive dispensa--

on. Secondly, In extreme cases leave
to appeal can be granted under article
136 of the Constitution by the Supreme
Court.  That jurisdiction of the
Supreme Court wil] always remain, so
that if there are really cases where
there are manifest exrors of law or
exercise of jurisdiction, I have no
doubt that the Supreme Court will
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give leave for appeal. In any case, as
1 said, if cases happen like that in
fairly large numbers Government will
certainly then think about the matter
and see that no injustice 1s done in the
functioning of these special tribunals.

Shri Nambiar: What about providing
advicory boards for those detenus?
When advisory boards are allowed
under the Preventive Detention Act,
what is the difficulty here?

Shri A. K, Sen: That is for peace
time, Let the hon. Member not forget
that the enemy was very near our
plains. They had come over 150 miles
inside our territory and were almost
on the Brahmaputra. In such a case,
to say that all anti-social persons
should be taken to advisory boards is
ignoring the reality. It is impossible
to function with advisory beards in
times of war, in times of emergency.
When peace returns Government will
again fall back to the normal machi-
nery of advisory boards. Hon. Mem-
hers themselves would realise how im-
possible Tt would be in times of
emergency, when the enemy is knock-
ing at the door, to have advisory
boards. The district magistrates, the
authorities concerned hava to act on
the spot, arrest persons sabotaging or
carrying on propaganda undermining
the morale of the people, Bo many
thdngs happen. We did give this
matter a great deal of thought It is
impossible to apply peace time
measures for meeting war time condi-
tions.

Is there anything else that [ may be
able to clarify?

Mr. Speaker: That can be done
when the clauses are taken up.

Shri 8, M. Banerjee: There are so0
many amendments that have been
tabled. [ would like to know from
the hon. Minister—Ilater on he may
reply to the debate on the clauses—
whether he is willing to acept ary of
those amendments?
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Shri A K Sen: No. We have
tabled amendments on behalf of the
Government. .

Mr. Speaker: He is talking of the
others.

Shri A, K. Sen: Those amendments
have been tabled after consulting the
Informal Consultative Committee,

Shri Daji: Many things which were
accepted and conceded in the Infor-
mal Consultative Committee, 1 am
sorry to say, have not found a place
here.

Shri A. K. Sen: I was not present
in the Committee. Shri Dalar will be
able to deal with them better.

Shri Datar: A number of them have
been accepted.

Shri Narasimha Reddy (Rajampet):
Under clause 14 the Government has
taken power to transfer......

Mr. Speaker: That will come when
we take up clause by ciause.

Shri Narasimha Reddy: Because the
hon, Minister asked wus for -further
points for clarification, I wanted to
put this question.

Mr. Speaker: That can be put when
we come to that clause: I shall now
put the motion to the vote of the
House,

Mr, Speaker: The question is:

“That the Bill to provide for
special measures to ensure the
public safetV and interest, the
defence of India and _rivil defence
and for the trial of certain offences
and for matters connected there-
with be taken into consideration.”

Tﬁ_e mption was adopted.

Mr. Spe;l:er:' The House will now
take up the Bill clause by clause.
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Clause 2— (Definitions)

Mr. Speaker: Are there any amend-
ments to Clause 27"

Shri Datar: I beg tp move:
(i) Page 3, lines 6 to 8,—

omit ‘“or administered by, or for
the time being in the occupation
of,"” (101).

(ii) Page 3,—

after line 15. insert—

“(ee) “occupied territory*
means any territory of India
which is for the time being in the
occupation of a country referred
to in sub-clause (i) or a country
referred to in sub-clause (iii) of
clause (c) of this section;” (102)

Shri Hari Vishnn Eamath: Sir, I
beg to move:

Page 2, line 35—

for “countrv” substitute “State™
(137).

Mr, Speaker: I would request one
thing here Because we have had so
long a discussion so far as the con-
sideration * was concerned, Members
would now at this stage only make
out their points and they would not
repeat the whole arguments because
most of what they wanted to say has
already been said.

Shri Hari Vishno Kamath: My
amendment says that for the word
“country” in the definition of “enemy”™
the word “3tate” may be substituted.
Sir, the basis of the amendment goes
back to the Defence of India Act of
1939 of which 1 have a copy with me
here. There it was defined as *“person
or State at war with India ete, ete”.
Apart from that, I think it is more
appropriate to substitute the word
“country” by “State” because, as the
Prime Minister himself has stated im
this House the other day in his reply
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to the debate, the Government and
not the people should be looked upon
as being at war with another country.
We have no auarrel with the people
of China; it is the Government of
China which has declared war, or
which is conducting, or carrying on
war against our country. So, in the

fitness of things, I think we should

use the word “State” and not

“eountry”.

Mr. Speaker: Does Government
want to say anything on this amend-
ment?

Shri Datar: So far as the word
“country” is concerned, it is a word
which is generally accepted. So far
as the word “State” is concerned, it
has got certain legal significance. So,
the better word would be “country”,
and that is the reason why we have
used that word.

Shri S. M. Banerjee: What are the
reasons?

Shri Hari Vishnu Kamath: Could it
not be explained further?

Shri Datar: So far as the Govern-
ment amendments are concerned....

Mr. Speaker: The hon. Member
wants a clarification of the legal
implications of using the word “State”.

Shri Datar: Here the word “country”
has been wused in its general and
popular sense. We have used the
term “any person or country”. If we
use the word "State”, it is likely to
limit its application,

Mr. Speaker: What about Govern-
ment amendments?

8Shri Datar: So far as the Govern-
ment amendments are concerned, they
mainly deal with the definition of
“enemy territory”. The words that
we have used were rather equivocal.
The portion of our country which is
now in possession of China ought not
to be called “enemy territory"”. It has
now been called “occupied territory”.

AGRAHAYANA B, 1884 (SAKA)

of India Bill 3424

Mr, Speaker: The question is:
Page 38, lines 6 to 8,—

omit “or administered by, or for
the time being in the occupation of,”
(101).

Page 3,—
after line 15, insert—

“(ee) “occupied territory”
means any territory of India
which is for the time being in the
occupation of a country referred
to in sub-clause (i) or a country

referred to in sub-clause (lii), of
clause (c) of this section;”" (102)

The motion was adopted.

Mr. Speaker: Have I to put the
amendment of Shri Kamath to the
vote?

Shri Harli Vishau Eamath: Yes.
Mr. Speaker: The question is:
Page 2, line 33,—

for ‘“‘country” substitute “State"”

(137)
The motion was negatived.
Mr. Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill."”

The motion was adopted.

Clause 2 a5 amended, was added to
the Bill.

Clause 3~ (Power to make rules).

Shri Harl Vishnu Kamath: It is
the most important clause.

Mr. Speaker: So, I would request
them to move one after another. After
what the Law Minister has stated,
probably the number of amendments
that are to be moved should be limited,
and not so large as it is.

Shri Harl Vishnu Kamath: We are
still hoping to persuade him.
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Shri Nambiar: My
No. is 69.

Shri Hari Vishnu Kamath: Mine
are 138, 139, 140....

amendment

Shri Datar: So far as clause 3 is
concerned, it has got many sub-
clauses. So, will it not be better if
we proceed in terms of sub-clauses?

Mr. Speaker: That would be more
convenient, I suppose.

Any amendment to sub-clause (1) of
clause (3)?

Shri Datar: Yes, amendment No. 12.

Mr. Speaker: I find that is not being
moved. In the same way, I find that
amendment No. 39 to sub-clause (2)
is also not being moved. Then we
have to take up sub-clause (3).

Shri Datar: We are accepting
Amendment No. 138 by Shri Kamath,
as it is a formal one. Then I will
move Government Amendment No.
103.

Page 4, line 20—

after “enemy territory”, insert—
“or occupied territory”. (103)

Government are accepting No. 41.
1 beg to move:

Page 4, line 24,—

omit “false”, (104).

Shri Hari Vishnu Eamath: I beg to
move:

Page 4, line 24,—

after "purpose” insert “ (139)
8hri Datar: 1 beg to move:
Page 4, for lines 31 to 39, substitute—

“(7) (a) prohibiting the print-
iIng or publishing of any news-
paper, news-sheet, book or other
document containing matters pre-
judicial to the defence of India
end eclvil defence, the publie
safety, the maintenance of publie
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order, the efficient conduct of
military operations or the main-
tenance of supplies and services
essential to the life of the com-
munity;

(b) demanding security from
any press used for the purpose of
printing or publishing, and for-
feiting the copies of, any news-
paper, news-sheet, book or other
document containing any of the
matters referred to in sub-clause
(a);

(c) forfeiture of such security
and the circumstances in which
and the authority by whom such
forfeiture may be ordered;

(d) closing down any press or
any premises used for the purpose
of printing or publishing any
newspaper, news-sheet, book or
other document containing any of
the matters referred to in sub-
clause (a) in spite of the forfei-
ture of such security.” (105)

Shri Hari Vishnu Kamath: 1 beg
to move:
(i) Page 4, line 7,—
after “entering” insert “" (138)

(ii) That in the amendment pro-
posed by Shri B. N. Datar, printed
as No. 105 in List No. 5 of Amend-
ments,

m the proposed clause 7(a), after
“document” insert “the mak-
ing of any picture, photograph,
or cinematograph fllm” (140)

Shri Datar: We are prepared to
accept amendment No. 43.

Mr, Speaker: But that has not been
moved.

Shri Nambiar: I will move it.

Mr. Bpeaker: Sinee it has not been
moved by the Member concerned,
Government ghould move it them-
selves.
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Shri Datar: I beg to move:
(i) Page 6, line 11,—

for “‘as the case may be"”, substitute

“(the authority empowered to
detain not being lower in rank
than that of a District Magis-
trate)” (106)

(ii) Page 6, line 24,—
omit “and” (107)

(iii) Page 6, after line 26, insert—

“(iv) the review of orders of
detention passed in pursuance of
apy rule made under sub-clause
(i).” (108)

Government are accepting No. 49
also.

Shri Nambiar: 1 beg to move:

Page 6, after line 22, insert—

“Provided that the grounds for
detention together with represen-
tations of the persons so detained
shall be reviewed by a Board as
is provided under the Preventive
Detention Act, 1950." (68)

Shri Daji (Indore): Sir, I beg 1o
move:

Page 6,—
after line 26, add—

“Provided that a person against
whom action is taken under clause
15, shall be given a reasonable
opportunity to represent against
the orders passed. Such a repre-
sentation shall be placed before
an Advisory Board consisting of
a High Court Judge and two other
members qualified to be appointed
as a Judge of the High
Court under clause 2 of article
217 of the Constitution. The
action taken shall be subject to
the opinion of the Advisory
Board.” (46)

Shri Hari Vishnu Kamath: Sir,

beg to move:—

Page 6,—
after line 26, insert—

“Provided that every person
against whom action is taken
under this clause shall be served
with the grounds for such action,
as soon As may be after such
action is taken.

Provided further that every such
person shall be permitted to make
a representation in respect of the
aforesaid grounds, and against
such action, to an Advisory Board
consisting of a High Court Judge,
whose advice shall normally be
acted wupon by Government.”
(141)

Shri Datar: Sir, I beg to move:
Page 7,—
after line 16, insert—

“{24A) the taking over by the
Central Government or the State
Government, for a limited period,
of the management of any pro-
perty (including any undertaking)
relating to supplies and services
essential to the life of the com-
munity;” (108)

I

Shri Kashi Ram Guopta (Alwar):

Sir, I beg to move:

Page 7,—
for lines 17 to 20, substitute—

“(25) the coniral of agricul-
tural produce markets, supply of
foodgrains, and other essential
agricultural prodaects;” (18)

Shri Narasimha Reddy: Sir, I beg

to move-

(i) Page 7, line 17—

for ‘““control” substitute “intensi-

fication” (1)
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[Shri Narasimha Reddy].
(ii) Page 7, lines 17 and 18—

omit “(including the cultivation
of agricultural land and crops
to be raised therein)” (2)

(ili) Page 7,— R

after line 20, insert—

“Provided that this shall not
empower the Government to
introduce co-operative farming in
a. compulsory manner.” (3)

Shri Datar: Sir, I beg to move:
Page 7,—

omit lines 35 and 36. (110)

Shri Kashi Ram Gupta: Sir, I beg
to move:—

Page 8, line 9,—

omit “bank notes, currency notes,
securities”. (23)

S8hri Datar: Sir, I beg to move:

Page 8,—
after line 16, insert—

“(35A) the prevention of any
corrupt practice or abuse of autho-
rity or other malafide action in
relation to the production, storage,
purchase, sale, supply or trans-
port of goods for any purpose
connected with the defence of
india and civil defence, the effi-
cient conduct of military opera~
tions or the maintenance of sup-
plies and services essential to the
life of the community;

(35B) the prevention of hoard-
ing, blackmarketing, or adultera-
tion of, or any other unfair
practices in relation to, any goods
procured by or supplied to the
Government or notifled by or
under the rules as essential to

"

the life of the community;” (111)
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Sbri Hari Vishnn Kamath: Sir, I

beg to move:—

(i) That in the amendment proposed
by Shri B. N. Datar, printed as No. 111
in List No. 6 of Amendments,—

in the proposed new clause (35B)
after “hoarding” insert “pro-
fiteering”. (142)

(ii) That in the amendment pro-
posed by Shri B, N. Datar, printed as
No. 111 in List No. 5 of Amend-

ments,—

in the proposed new clause (35B),

after “any goods" insert
“including  foodstuffs -and
drugs”. (143)

Shri Kashi Ram Gupta: Sir, I
beg to move:—

Page 8—

omit lines 36 and 37. (25).

Shri Prakash Vir Shastri: Sir, I
beg to move:

Page 9,—

after line 32, insert—

“including military training or
practice in the use of fire arms"
(70)

Shri Dajl: Sir, I beg to move:
Page 10—

after line 8, add—

“Provided that before such an
eviction, reasonable notice shall
be given to the occupants thereof
for vacating the premises.” (53)

Shri Kashi Ram Gupta: Sir, I beg
to move:—

Page 10,—

after line 8, add—

“(56) taking of necessary steps
to root out corruption.” (26)



3431 Defence

Shri 5. M. Banerjee: Sir, I beg to
move:—

Page 19.-— 4
after line 8, add—

“(58) taking of effective lﬁpu
to root out corruption.” (27)

Shri Prakash Vir Shastrl: Sir, I
beg to move:—

Page 10,—

after line 11, insert—

“(ia) provide for the arrest
without trial of person belonging
to or known or suspected to be
belonging to the class as declared
in clause (4)(a) of sub-section
(2);" (11)

Shri H. C. Boy: Sir, I beg to maove:
Page 10,—
after line 17, add—

“Provided that profiteering in
the supply or sale of foodgrains
and other goods and services
essential to the life of the com-
munity shall be punishable with
rigorous imprisonment upto seven
years besides fine or both.” (29)

Shri S. M. Banerjee: Sir, 1 beg to
move:—

Page 11,—

after line 10, add—

“provided there is a concrete
evidence with the officer or officers
concerned for taking action under
this sub-section. Such evidence
shall be made available to the
party under prosecution for con-
sultation, if so desired.” (31)

Mr. Speaker: All these amendments
are now before the House.

Shri S. N. Chaturvedj (Firozabad):
Sir, 1 gave notice of an amendment
this morning. 1 do not know whether
it has been accepted or not.

Mr, Speaker: I am not going to
accept those that were given this
morning.
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Shri Kamath: He should be as brief
as possible,

Bhri Harl Vishmu Kamath: Sir,
considering the imporance of the
clause and the time at our disposal,
I shall tailor my observations to the
time at my disposal accordingly.

The first two amendments standing
in my name, that is, Nos. 138 and 139
are purely punctuational amendments
and I leave them to the hon. M.nister
and his draftsman. I think, he should
have no objection- to inserting the
comma which I suggest because it will
make the meaning of the clause
clearer.

I shall come now to amendments
Nos, 140, 141, 142 and 143. I shall
take up, by your leave, amendment
No. 140 last because that is the most
important of the four amendments
that I have suggested. By amend-
ment No. 141 I wish to include in this
sub-clause......

Shri Datar: May I point out to
Shri Kamath that we are accepting
amendment No. 142 about profiteering.

SBhri Hari Vishnu Kamath: I am
glad that the Government has become
awake to this danger of profiteering.
I am happy that my hon. friend, the
Minister, is determined to root out
profiteering. Therefore, I shall leave
it at that; I will not speak on that as
they are accepting it.

The first of the other amendments
is with regard to the making of any
picture, photograph or cinemalograph
film.

Shri Datar: It is covered by some-
thing else.

Shri Harli Vishnu Kamath:; It i not
covered specifically, Perhaps the Gov-
ernment want to bring it under the
Rules. But being an important matter
it should find a place here. In a
modern State, as is well known, the
press, the radio and the cinema are the
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three great mass media of communi-
cation. There is the reference to the
press in this sub-clause of clause 3
but there is no reference as such,
express or -explicit, for making of
flilms, photographs and pictures. I
want to strengthen the hands of the
Government in this matter. It is not
that I want to weaken their hands but
I want to strengthen their hands
further.

Mr. Speaker: Government also
feels inclined to cover them. The
only reaction that came was that it
was covered.

Shri Hari Vishnu Kamath: I do not
know if it is covered. I will be
happy if he points out where it is
covered and by which particuiar pro-
vision.

1 would only, in passing, uak.: a
reference to the provision in this
clause with regard to the conirol over
the press and the pnrovison with
regard to the press. These meusures
are taken by all Governments in war-
time in all countries but 1 hope that
the Government will use them with
great circumspection. that is, these
powers with regard 1 1he press,
because what is needed in war-time,
more 5o than in peace-time, is a good
press, a strong press and a press which
keeps the people well informed about
war measures and the needs of the
war situation. The Government,
therefore, will do well to exercise this
power with great caution, But, al the
same time, the Government musi be
on its guard against some journals
and periodicals which carry on propa=
ganda insidiously, may not be openly.
I hope the Government will keep an
eye on those journals which, in spite
of the war emergency and Defence of
India Ordinance, are still indulging in
some writings which are, to my mind,
objectionable,

There is a well known weekly
magazine—I won't menticn the name—
to which the Minister for il and
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Fuel was good enough to give a little
coniribution some time ago—the matter
came up here. The other day, in the
latest issue.

Shri Tyagi: He nevcr gave any
contribution,

Shri Hari Vishnu Kamath: The
public undertaking; Qil India Ltd.

Shri Tyagi: No.

Shri Hari Vishnu Kamath: Not
contribution; assisted.

Shri Tyagi: It was advance rent
paid. *

Shri Hari Vishnu Kamath: It was
assisted. This magazine, after the
former Defence Minster's resignation,
wrote an article which is rather insidi-
ous in its effect. The article compared
1~ gx.Defence Minister Shri Menon
1o Jesus Christ,—in the inset, the
reference was to Jesus and apparent-
ly, the Prime Minister to Pilate, and
the rest of the Congress party and all
other parties to the Jewish rabble who
demanded that Christ be crucified.

Shri S, M. Banerjee: Who was
Judas?

Shri Hari Vishnu Kamath: It was
not mentioned.

The head and front of this offence
under the Defence of India Rules must
be obvious to the Government. He
was compelled to resign and the
Prime Minister bowed to public,
democratic pressure and he went out.
The Prime Minister accepted his
resignation, After that, to make this
sort of comparison, it compared him
to Jesus Chris and the Prime Minister
to Pilate who said, I wish off my
hands of the blood of the innocent
man, insinuating that the Defence
Minister was innocent and the Prime
Minister had only succumbed to the
rabble. Just as the Jewish rabble
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demanded the head of Christ, the
rabble demanded the héad of the
Defence Minister! That is the impli-
cation of the article.

A cimilar article was published by a
Bombay weekly about 3 weeks ago.
I do not want to mention names here.

It published an article finding fault,

with our Generals and the jawans,
brave jawans who have ;hed their
blood and become martyrs tor the
motherland and exonerating zomplete-
ly the Defence Minister who, it says,
has served the country well. It is
only the jawans and Generals who
have betrayed the country. This sort
of thing, apart from the objectionable-
ness of the matter, is likely to spread
paric among the people. Suo moto,
per se, the Minister should have taken
action against that. A demand was
voiced in a big public meeting, the
biggest 1 have seen on Chaupaty in
recent times, over which the present
Defence Minister presided, and all
parties urged that such a paper chould
be proceeded against immediately
" before it does further harm to the
country. I, therefore ask the Gov-
ernment that when they take action
under this measure, they should keep
an ey¥e on these journals and periodi-
cals which carry on propaganda insi-
diously against the Government and
against the war ¢ffort, and weaken the
morale of the people. That ig more
important than some other action they
might take, '

I would make a brief reference to
the Radio here, which in India is a
monopoly of the Government. There
is no need to bring in any particular
provision with regard to the Radio
because, in India, it is a monopoly un-
like in England and America. I have
heard on reliable authority that
Peking Radio broadcasts in Hindi at
stated hours virulent anti-Indian
propaganda. The All India Radio has
not made any arrangement to Jjam
these broadcasts. It is high time that
the All India Radio woke up to this
menace and did something to jam
these dangerous, these menacing
brosdcasts from Peking. While I am
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on that subject I might mention that
it would appear that there is a person
with a delightful voice who reads all
the anti-Indian broadcasts from
Peking Radio and that person i1s a
young Indian woman. If that is so,
the Government must try to find out
from their Embassy—they have still
got an Embassy there—who this young
Indian woman is. It appears that the
jawans at the front who listened in-
accidentally to these Peking broad-
casts, have described that Indian as
the “yellow peril’, because she puts it
so nicely. Therefore it is all the more
necessary that the Government should:
do something to counteract the propa-
ganda and jam the broadcasts if they
cannot do anything else. If they
cannot stop our Indian national there
in Peking from participating in anti-
national propaganda and being a
stooge of the enemy, at least they-
must jam these Peking broadcasts.

Lastly, I will come to my amen#-
ment which 1 consider as most im-
portant, amendment No. 141, They
have accepted amendment No. 142
That is all right. Amendment No. 143
they should accept, 1 do not know why
they are not accepting.

Mr. Speaker: He will tell in his
turn why he does not accept.

16 hrs.

Shri Hari Vishnu Kamath: [ sought
to make it more comprehensive 1
sought to include foodstuffs and drugs.
Foodstuffs and drugs are important,
more important in war time than in
peace time. They should accept it
unless there is some  +wvalid reason
against it. I do not want to press
that matter further. I will now come
to amendment No, 141. This sub-
clause seeks to empower the Govern-
ment with very wide powers to
apprehend, arrest and detain for
various suspected crimes, for prejudi-
cial activity. Here, if this is adopted,
—1 have no doubt, it will be adopted.
—the Government will become almost
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omnipotent. As has been well said
by Dicey in his book gn Constitutional
law, it will be almost like what is
said of British Parliament that it can
‘make anything except making a man
# woman and a woman a man. If
this Defence of India Bill is passed, in
war time, the Government will be
.able to do anything perhaps excepting
‘that. Therefore, it is wholly necessary
as has been well urged by iny hon.
colleagues here in the course of their
:speeches that this power should be
exercised with the greatest circums-
pection and restraint. Therefore, 1
‘have moved the amendment. Look at
the wording of the sub-clause, how
wide and comprehensive this clause
is. Anything is liable to action, prac-
tically anything that you might do or
might not do, because public safety,
public interest and public order, all
these things are there. There are
several other things. Public safety,
public interest and public order—all
the three are there. Anything can be
covered by any one of these.

Apart from so many other things
which this clause contains, there ig a
dangerous tendency which the Gov-
ernment will do well to curb, a ten-
dency among a section of the party
which has made the Government, the
party to which the Treasury benches
belong, a very dangerous tendency to

make even criticism an anti-war, pre-.

judicial activity. The circular which
has gone forth from the office of the
ruling party here is a notorious cir-
cular. I hope it has been withdrawn
already. If it has not been withdrawn,
I hope the Government wil] take the
first opportunity to withdraw the cir-
cular and take to task the person, the
over-zealous, over-enthusiastic per-
son in their party ranks who was res-
ponsible for issuing that circular.

Shri Tyagi: Which circular?

Shri Harl Vishnn Kamath: I have
got a copy of that
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Mr. Speaker: It has already been
referred to in this House.

Shri Harl Vishon Kamath: I will
not refer to it again If that trend—
it is only a trend today—is not ecurb-
ed, I am afraid that trend may pre-
vai] in the ruling party and criticism
of the Prime Minister will be regard-
ed as a dangerous anti-national acti-
vity. Certainly, we have given our
co-operation to the Prime Minister.
Al] parties have given their co-opera-
tion, have promised their co-opera-
tion and are giving it in full measure,
But it is not an  unconditional co-
operation; it is not hundred per cent
co-operation, for, after all, he is not
infallible. . . .

Shri C. K. Bhattacharyya (Raiganj):
That circular issued by the Congress
executive applies only to Congress-
men. How is my hon. friend Shri
Kamath affected by it? It does not’
apply to him at all.

‘11 might read out that circular. . .

Mr. Speaker: He need not read it
oui now.

Shri Hari Vishnu Kamath: I think
that my hon. friend Shri C. K. Bhatta-
charyya has .not read it very carefully. .

Shri Harish Chandra Mathur: We
have not read it at all because it has
not come.

Shri Harli Vishnu Kamath: T have
got a copy of it today by post. So, I
do not know how hon, friend says he
has not read it

Shri Tyagl: It is an internal matter.
A particular member of the party
writes a circular to his party mem-
bers. That is all. It is not a Congress
policy or anything of that sort.

Shri Harl Vishna Kamath: The Gov-
ernment belong to that party which
hag issued this circular. Therefore,
the possibility cannot be ruled out.
The Government belong to that party,
and a member of that party or an
office-bearer of that party has issued
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a circular dubbing those as traitors
who dare to criticise the Prime Minis-
fer. -

The Prime Minister has got great
qualities of head and heary which we
have al]l admired all theee years. But,
unfortunately, he ‘hag also had a
weakness, and that is bad judgment
of men and events. Right from the
days of Sheikh Abdullah to Shri
Krishng Menon, it hag been a long
record of wrong judgment. But he has
80t other qualities which we admire.

Shri Tyagi: That comes under the
Defence of India Rules.

Shri Hari Vishnu Kamth: Other fine
qualities he has got, and we admire
them, and that is why we have pledg-
ed our support to him. But, after all,
he ig not infallible, and, therefore,
whenever he makes a mistake, it is
our duty. ...

Mr. Speaker: The hon. Member is
travelling from Kashmir to Kerala.

Shri Hari Vishng Kamath: We are
all in Delhi now. Am I not really
and fully integrated, because I have
travelled right from Kashmir to
Kerala, or right from Kashmir to
Kanya Kumari? And that %s real
India.

Mr, Speaker: The hon. Member has
gone the whole distance.

Shri Harl Vishno Kamath: I have
learnt thig about integration and na-
tional unity, at your feet, if I may
g8y s50.

Mr. Speaker: I do not deserve so
much.

Shri Hari Vishnom Kamath: There-
fore, we deem it our duty in the pub-
lic interest and in the national inter-
est to criticise the Prime Minister
it he does in fact make a mistake
in the conduct of the war. It is not
that we are deliberately at it, or we
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want to do it maliciously. I am glad
that in this matter all my colleagues
in the Congress Party also, or at least
some of them, have taken courage
in both hands, and in the matter of
the removal of the former Defence
Minister they did play a wvery mm-
portant role. I hope that in spite of
that circular that has been issued, and
in spite of the recent threats issued
by their party office, those Members
of the Congress party or the ruling
party will continue to play an
important role in the coming years,
because the Govermnet must be put
on its mettle, and Government must
be put under contro]l even in war-
time.

Shri Tyagl: Since my hon. friend
hag referred to our party, may I say
this?

Shri Hari Vishnn Kamath: I have
not mentioned any names.

Shri Tyagi: T might tell h'm and
alsg you, Sir, and the House that
our party is absolutely free to dis-
cuss. We love our leader, End we
have absolute faith in him, and there-
fore, we alsp discuss with him. What
is there after all? Tt is a question of
expressing our views freely; it is not
a question of expressing any want
of confidence or anything of that sort;
we are free to argue with him.

S8hri Hari Vishng Kamath: Mv hon
friend has reinforced my argument.

Mr. Speaker: Since his arggment
has been reinforced, the hon. Member
may now move on to the next point.

Shri Hari Vishno Kamath: T am glad
that my hon. friend has helped me to
mocve on, &and so have you, Sir.

My next amendment is in regard to’\/
persons who are detained without trial.
Government should ensure that the
grounds of detention are served to the
detenus, as soon as Tmay be, affer
they are arrested and detained. The
detenu must be given a chance or an
opportunity of .making a representa-
tion to a tribunal or an advisory board
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or advisory body consisting of a High
Court judge, a single-member advi-
sory body or beoard, and the opinion
of the High Court Judge should be
normally accepted by Government.

May I add is support of this
amendment that I have moved that
during the Second World War,—Most
of my colleagues here were in deten-
tion during the period; at any rate, I
shall narrate my own personal expe-
rience because | do nol know what
happened to others; but I presume a
similar thing must have happened to
others as well—every six months the
detention order was renewed, and
formally, every six months, the
grounds were also served. The grounds
of detention were served upon us,
and we were asked whether we want-
ed to make any representation. I do
not know to whom the thing was for-
warded. The order used to come
finally that that representation had
been rejected by Government,

I would, therefore, urge in the
interests of peace, and in the interests
of fairplay and in the interests of
parliamentary democracy, that this
should be done now too. The other
day, the Prime Minister rightly said
that it was necessary in war-time,
and it was more so in war-time that
parliamentary  institutions  should
flourish and prosper and must be
strengthened. Therefore, we must see
to it that when we execute the law
or implement the law, parliamentary
institutions and parliamentary tradi-
tions do not go under and authorita-
rianism doeg not come up to the
surface. '

1 would therefore plead with Gov-
ernment and with my hon. colleagues
on both sides of the House that they
accept my amendment so as to ensure
that even in the matter of persons
detained without trial, they will have
a sense of having been treated fairly
and justly in so far as the clrcum-
stances of war permit Government to
do so. The amendment 1 have sug- r
gested is, in my judgment, only &
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step in that right direction. I hope
Government and the House will accept
it.

\/ Shri Nambiar: My amendment is

No. 69 which more or less constitutes
the same amendment to clause 3(15)
which Shri Kamath has just now
explained. My amendment says:

“Provided that the grounds for
detention together with represen- -
tations of the persons so detained
shall be reviewed by a Board as
is provided under the Preventive
Detention Act, 1950".

I heard the speech of the Law Minister
who said that under normal condi-
tions we could allow those advisory
boards, appeals and review, but under
emergency conditions we could not do
that. ] submit even under an emer-
gency when you have detained per-
sons in large numbers in various dis-
tricts and detention orders are being
issued by the officers concerned on
certain complaints or certain suspicion,
there must be something on record to
show that a particular person is to be
detained on that particular suspicion
or complaint. That can be put in
the form of a report and whatever
representation that particular indivi-
dual has to submit may be taken
together and somebody above the
person who issued the order could
review the case. This is a routine
work which can be done even in
emergencies.

1 will cite a concrete case of misuse
of powers. The officers have already
gstarted doing it. Here is a telegram,
a copy of which has been addressed
to you, from an hon, Member of this
House, Shri Umanath from jail. He
wires:

“Self remanded preventive cus-
tody Tiruchirapalli Central Jail
Pray cause production before you
to enable me participate Lok
Sabha proceedings till December
11th",
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This hon. Member was here along
with all of us who stood up at your
request in support of the Resolution
on Chinese aggression. He took part
in the debate here and had gone back
to his house and was about to come
back here again. He was suddenly
detained. What justification can there
be for it? Was he acting against the
defence of India? What act has been
committed by him to justify this
detention except the fact that he is a
member of the Communist Party, he
has a long record as a trade union
leader and, that he had been detained
previously? But that does not mean
that he is acting against the defence
of India. Today when the Chinese
aggression is there, there cannot be
any reason for such detention. 1 am
giving you a concrete case,

This is the way officers are behav-
ing. Suppose he is not given any
detention grounds giving reasons and
he i not to make any representation
and there is to be no advisory board
or any body to go into that matter, he
will have to be in jail for any length
of time which the Government likes.

Dr. M. 5. Aney (Nagpur): So far as
that particular thing is concerned, it
must have becn done under the Pre-
ventive Detention Act. Then the
advisory board and other things will
be there to look into it. He must have
been served with notice,

Shri Nambiar: What he has said
in his telegram is that he is taken into
preventive custody and put in jail. If
it was done under the Preventive
Detention Act, those procedures may
be there. But there is no reason for
detaining him except the fact that he
is a communist. I may also add—I
do not know to what extent it is
true,—] have got a letter from home
saying that the very same police
offieers who arrested him went to my
house and enquired about me. ] am
here just submitting to vou that this
ie how officers are misusing their
Powers.
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Therefore, ] submit that there must
be a remedy. It may be that a parti-
cular officer might have committed an
error. But if there are not one or two
but hundreds of such cases, it is like-
ly that there may be a miscarriage of
justice. |All we are asking is that pro-
vision may be made so that justice is
meted out. I do not say that we should
discard national defence or the safety
of the country. I would be the last
person to say so. At the same time,
when there Is an opportunity for you
to make that provision, why not do it? »
After all, Tiruchirapalli or Madras is
not on the firing line. There is no
objection to review by a higher
authority. That is what I put to the
hon, Law Minister. He sald that it is
an emergency. The purpose of my
amendment is only to see that provi-
sion is made for review by a higher
authority to avoid miscarriage of
justice.

Another point is this. The Law
Minister has said that the utmost cau-
tion will be exercised in dealing with
persons under this law. [ brought
before you a specific case where no
caution has been exercised according
to the understanding of the Minister.
The officers concerned did not exer=
cise that caution. My point is that
they are not doing it. Therefore, it is
all the more necessary that Govern-
ment should see that their officers dov’
not misbechave. For instance, the Law
Minister was referring to the speech
of Shri H. N. Mukerjee and saying
that he criticised the bureaucracy, If
such action as I have mentioned i3
not burcaucratic. what else is that?
What else could be the reason for
arresting Shri Umanath or for search-
ing for me at my home? Along with
every Member of this House. includ-
ing you, I am prepared to fight the
Chinese aggression tooth and nail
That being so, what is the reason for
suspecting me or Shri Imanath. If
they think that he and I must be kept
in iail, it means that they want to use
this occasion for vindletivenese against
us for our political onposition to the
ruling party, because 1 defeated s
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Congress candidate in the election. If
this occasion is to be used for this
purpose, what shall I say? When we
are together, when the whole nation
is together fighting an aggressor, is it
not our responsibility to see that all of
us stand together as one man. Are we
to settle old accounts now? Is it
proper to say, ‘Once upon a time, you
were a communist. You have oppos-
ed Government. So I presume that
being a communist, you are likely to
do it again. Therefore, go to Vellore
Central Jail for two or five years’

Under the Preventive Detention
Act, there is a limit of one year. As
Shri Kamath has said, here there is
no limit. He can be kept in detention
for any length of time. Therefore,
this is a manifestly unjust provision.
Things which can be done must be
done. There is no difficulty in doing
them in Tiruchirapalli or Madras or
any other place. It is not like Tezpur
where some officer has run away.
There is no question of running away
in the case of Tiruchirapalli or Madras
as a result of which review is impos-
gible, Therefore, this is a practical
suggestion which 1 make to the hon.
Minister so that unneces<ary heart-
burning - avoided. ~'When  Shri
'Umanath or myself or any other col-

league of ours is arrested, there are(;

lakhs and lakhs of people behind us
who have sent us to this Parliament.
You are unnecessarily creating a pre-
judice in the mind of the electorate.
That is the only result of this action.
Otherwise, 1 can see no point in this
action because we are all together
fighting a common enemy. The Union
to which I belong has contributed
lakhs and lakhs of rupees to the war
effort. Do vou want to see that 1
should be punished for that, for help-
ing the war effort?

So T mav be permitted to sav that
this is most uniu«t and unkind I have
nothing else to sav if thie is ths way
you want our co-nperation. We are
co-operating whataver be the way
you are treating us. 1 am an Tndian

NOVEMBER 28, 1062

of India Bill 3446

and I want to fight the enemy and free
my land of the aggressor. But if you -
will not allow me to do that but want
to put me in Vellore Central Jail,
thereby thinking that the defence of
the country will becme pucca, I am
prepared to go to jail. Let you - be
outside to defend the courtry. I have
no objection. As an hon. Member
there said that some must be inside
jail as a contribution to the defence
of the country, if that is the purpose
for which this Bill is brought, if that
is the spirit with which the enemy is
being fought, we are ready to contri-
bute to the common defence by going
to jail, if that is the wish of Parlia-
ment, I have nothing more to add

Shri Narasimha Reddy: Sir, I have
moved amendments Nos, 1, 2 and 3
Sub-clause (25) on page 7 says:

v/ “the control of agriculture (in-
cluding the cultivation of agricul-
tural land and crops to be raised
therein) for the purpose of in-
creasing the production and supply
of foodgrains and other essential
agricultural products.”

By my first amendment, I want to
substitute the word ‘intensification”
for the word ‘control’. ’

~~ My second amendment seeks to omit
the words ‘including the cultivation
of agricultural land and crops to be
raised therein’. My third amendment
seeks to make a proviso: “Provided
that this shall not empower the Gov-
ernment to introduce co-operative
farming in a compulsory manner.” 1
have done this because I was led to
think that the Government was intent
on introducing co-operative farming.
If the Minister is pleased to assure us
that it is not the intention, 1 will
withdraw that amendment. 1 am
waiting for an answer from the Min-
ister and he seems to agree with my
reading of this clause,

1 the purpose is to increase food
production, Government can as well
say ‘intensiflcation or direction’. The



3447  Defence

word ‘control’ is distasteful and nau-
seating to the ryot. We have had two
world wars and at no period did the
Government assume control of agricul-
ture. It is an unheard of thing.

Shri Narendra Singh Mahida rose—

Mr. Speaker: I will call those who
have moved amendments first; I will
call the others afterwards.

Shri Narendra Singh Mahida: My
name is listed with that of Shri
Narasimha Reddy.

Shri Kashi Ram Gupta: Sir, I have
tabled a slightly different amendment
—No, 18—which reads as follows:

““the control of agricultural pro=
duce markets, supply of food-
grains, and other essential agricul-
tural products.”

Even if the clause ag it is is adopted,
it is not a practical proposition at all.
Crores of kisans are involved and one
does not understand how all of them
can be regulated like thisa I think
this sub-clause had been added with-
out seeing to the practicability of the
proposition. Perhaps during the last
war the British Act put in that for
their own purpose but we as a free
people should show that our kisans
are not horrified by these detention
Acts because the punishment is hard
and there is also no appeal to go to
the High Court. Another point is that
if such a step is taken instead of
producing more people may be dis-
heartened and production may go
down. As my predecessor spoke, some
people fear that co-operative farming,
though not compulsory, may be pro-
pagated in this way which is already
a point of dispute between the differ-
ent partles in the country and such
things should not be introduced at
this critical time. In all humility I
request that this clause need not be
inserted. Mv amendment is simple
and it applies to marketing and does
not apply to cultivation.

1 will give an example. About twe
years ago some BDOs and other offi-
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cers of my district took a decision that
kisans be asked voluntarily to cuwti-
vate and produce more food instead
of rape seed grown in that area. They
fixed a ceiling that not more than
one-eighth of the land held by a kisan
should be put under rape seed culti-
vation. The result was quite other-
wise, People became horrifled that
this sort of a thing should be done by
the Government. That cannot be
tolerated by the kisans. When it is so,
this may become more complicated if
such things are done. The revenue
authorities, the patwaris and others
are always out to exploit the kisan
under the name of one law or another.
When there are thousands and lakhs
and crores of people involved, such a
thing is not practicable. My submis-
sion therefore is that that sub-clause:
should be deleted or my amendment
should be accepted.

ot sTeTITEIT et | e WEiey,
# 7 WY 2 FEEA wo W Wi YET
fed & 97 & wvaw & & Ty dfera
frdea &< =mear g

WgT aF HWEA wo F T g,
¥ ag amgar § fF 99-am (¥R) ¥ Sy
oy gy T

“Instructions of members of the
public in civil defence and their

equipment for purposes of civil
defence.”

99 & @z O9g g 991 fRar o

“including military training or
practice in the use of fire arms”™

ur 7g @y v @ @ ooy & Afw
ArEAT 7§ G g 9 faseww gurdy
gararfa €1 SgEeT 237 1 AR g
Fardi "R FTETC #T e WA ¥
afeT AT s ag @ fw s A
gt Tet ¥ wex )  fom ¥ ew
ardt 74 4 & fafuag o faom
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[t wFTaErT WeAi)
Tag # 2T 3 w% 1 @ faw, fom i
& g wex §, oW faofows & 39 @
TEA T A FT W T AT AAGAH
Y weAt §; T €, @ 98 99 AR
fom aga Iwand &Y Y & 1 W 9w
FT qE gH F1 AfuF T AT &) A,
at 3T geil & gra 9 w1 fafueg
sfmeror fagr s w0

W gut Wiz ¥ 7g o vEr T
t—

“declaring any party or associa-
tion, or a group or body of per-
sons as assisting or likely to assist
or as sympathising with the
enemy;”

9 ¥ e ¥ g% FT TEE AA@AT 2,
aq ¥ famr it Toefas ofear 2,
Tg AT W T AT @ fE am af
T g afafafedt &Y 0w www ¥
T2 &7 faar & | F& WA 0F "
gTE %% W/, ' A gfeE, T ow
.ﬂﬁ&mﬁm@ﬁaﬁaﬁﬁuﬁ
A T WY W B R R e
fe et TF1T & TAFT AT FY
¥ g fear g | 3RF gAY @R A
Fg ot 41 #g a%ar § v 5@ Twm vy
AT F @ e ¥ ww wrE Rt Tl
& Faw oF & qréf & N fF A=« faely
Fft & W I AW g e Wk
¥Y FA3 AT I9E weE § AR
Far uref fomd g wTee FOT ,
IEFT AW g "I AR g S W
fa=g arET €

Y feafa & g @ T oaw
N W e N gwAW FEE
WITE T WF @A W
fedt s Agfem w WY E,
IR T FrEATEE 9T Nt OF amk
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T | g AT g KA Fgrev fE
wEA T A @ FQ TW NP A
aa § o weg faoent wfafafasy &
o g AW § e F aHrAry
# gE FATC FT G qHITT GO
fer sFc AAEA R TR
TEET q@OT YW @ A A @R
T FT 9ET W AT FL IR
RG99 T A TeAaw a@
F g afafafemr a= #x &
AT g faq #T T oFETr w1
A wwET @ @RE ot o www #
ST HEHTT TATL S0 TAT g 9§ HLHI
WiF ol Mg a8 ¢ afew
T FH §, q@ qg W WK @
FEAT FHFT AT Fdew Y g AT &
f& fom a@ ¥ 2w & ¥q g FA
T 9T fa@ gEQ oRt argEl
CUCT I e O A 1 )]
9Ty, ¥ & zH WK W egm fam
s f& gt WY # frdr R
g F iR Al § @ FUC ¥ @A
qar qW-wd AT g maC S
I AF FT F FT RE w oa@
Afget 7@ FT @ & & afx
AT g a IAE FIT A TR Y GH
=R ¥ foffs g9t ga seeT
arfed FF @A 9 TET A@IR |

WoRl daw & wwAar §
fF 3 WA FEWAT # FEN
wFC FT AM G TAS wWH AT
Mt | X o faw A1 A AT
T fadm sed el s A gAan
A ww

Mr. Speaker; Now, Shri Ranga, The
hon. Member was not present, when I
was calling hon. Members to move
their amendments. However, as &
special case, I shall allow him, but this
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should not be a precedent. The hon.
Member should remain present in the
House when the amendments are cal-
led. I am allowing him to move only
amendment No. 19.

Shri Ranga: I thank you very much
for this.

Mr. Speaker: I am allowing him to
move only amendment No. 19.

Shri Ranga; What procedure are we
following? May we be enlightened
on this? Are we to consider only the
amendment which we are moving, or
are we to speak on the whole clause?

Mr. Speaker: He can speak on
clause 3 as well as all the amendments
thertto, which have been moved.

Shri Ranga: I beg to move:

Page 7, line 17, for ‘control’ substi-
tute ‘regulation’. (19).

n

’\ My hon. friend Shri Narasimha

" Reddy has already told the House how
we look at it, that is, at this question
or this proposal of Government to take
powers under this Bill for the control
of agriculture and also for the control
of trade and industry. My other
friends from Rajasthan have also
spoken something in regard to this
malter. We are certainly anxious, and
we have made it very clear on pre-
vious occasions that we are anxious to
co-operate with Government and help
the authorities concerned all over
India to do all that is legitimate and
necessary in order to strengthen our
war effort. At the same time, what-
ever we do should be done in such a
way that we do not come in the way
of the incentives that our producers
should have, whether they be agricul-
turists or industrialists, to produce
more and more and to continue to
have their confidence in the safety and
continuation of their rights over their
properties, over their holdings and
over their means of production. But,
unfortunately, the experience of the
country during the past two wars
when these controls were introduced
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during the war-time and thereafter
also has been very tragic indeed. And
it was our experience that as a result
of the execution of those controls, not
only had the moral standards of the
officers come down and corruption in
official circles had gone up but the
people’s own morale had also gone
down, indeed very noticeably. It is
not given to me only to say that, but
Minister after Minister both in the
previous regime as well as in the pre-
sent regime has had to deplore the
fact that these things had happened
as a result of war-time controls and
the consequent corruption that had
crept into public life as well as in
Government circles. That is the
reason why it is very necessary to take
specia] care“to see that those evils
would not recur again and that too in
a more intunsified manner, because
ever since this planned economy has
been inaugurated; many of these evils
have come to be our bed-fellows, dur-
ing the past 10 years, It is nothing
new. The previous President and the
Vice-President have borne testimony
to the fact that wherever they had
gone in the country, they found people
complaining about increase in corrup-
tion in official and other circles and
also a fall in the moral standards of
different sections of our people az a
result of controls, licences, permits and
all the other ways of the new raj that
has come to be inaugurated in this
country. Under these circumstances, I
hope you would permit me to move
two other amendments .

Mr. Speaker: I cannot allow fresh
amendments now. He wanted to move
amendment No. 19 and I have allow-
ed that.

Shri Ranga: It can be done even
by the Government without need for
accepting any amendment. If and
when they take action according to the
authority that may be given to them
by items 23 and 25, I would like Gov-
ernment to take care to consuli the
organisations of the concerned people
in the local areas as well as on an all-
India level. Take, for instance, the
control of trade and industry, control
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of agriculture and so on. A pumber
of organisations have already come
into existence and many more will cer-
tainly come to be organised in the
near future, in the light of the addi-
tional responsibilities that wiil come
to be placed upon the industrialiists on
the one side and commercial interests
as well as agriculturists on the other.
Government should see {o it that they
consult these organisations before they
pass any rule or regulation and also
as and when they go on enforcing
these rules and regulations. Other-
wise, what is likely to happen is a
tremendous lot of arbilrariness will
creep into the administration of these
controls and powers that Government
seeks to take under this Bill.

My hon. friend has already said
there is a very strong fear prevalent
among the peasants that they are likely
to suffer very much if Government
were tp try to take advantage of this
crisis and introduce cooperative farm-
ing. It is also possible that some of
the local authorities may try to take
advantage of this opportunily. Be-
fore this emergency had arisen, every-
one knew that there was a lot of agi-
tation going on all over the country
against the Government’s policy of
trying to inaugurate a national cam-
paign in favour of what they had
chosen to call cooperative farming.
So many of us have taken very strong
exception to it. It was on that plank
also that we went to the people and
sought their franchise. We have to
urge upon the Government that they
should not take any drastic steps to
promote Government's expense, what
promote at Government's expense,
what they wanted to do in the way
of developing cooperative farming. I
am extremely anxious that this autho-
rity which Government would be
taking under this Bill ought not to be
utilised for promoting that particular
programme which they had in their
mind.

In addition to that, once the Gov-
ernment goes into the field of controls
once again, there is the possibility that
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black-markeicers would play mischief
with the peasants. DMurchants also
would play mischief. Black-
markeeters and merchants will begin
to thrive under the blanket power
that Government would  be  taking
through these sections. It  happened
in the past and it will happen once
again. [ do not want to expatiate over
that, because it has been within the
experience and knowledge of different
sections of our people, how they have
had to suffer as a resull of conirol re-
gime in the past. So, 1 sincerely hope
that Government wil] not try to intro-
duce these controls in the hated man-
ner of which we have had experience
in the past.

I am surprised why it is that the
Home Minister was not prepared to
give an assurance that it is not their
intention 1o introduce cooperative
farming while this emergency conti-
nues. Why he finds it so difficult o
give this assurance passes my com-
prehension. If, however, they have it
in their mind to introduce that alter-
nalive means of carrying on cultiva-
tion in our country through coopera-
tive farming I wish o warn them that
it would not be possible for the pea-
sants to cooperate with ithem at all.
What is worse, agricultural production
cannot be stepped up as long as this
Damocles’ sword is held over the
crores of small-holders you find all
over the country.

Dr. M, S. Aney: Does he mean to
say that the Government's programme
of developing cooperative farming on
a voluntary basis should be abandon-
ed?

Shri Ranga: What I say is, taking
advantage of this opportunity, I do not
want Government to spend public
funds at the State level as well as at
the all-India level tp further what they
call the movement for cooperative
farming, There is my hon. {friend,
who is very enthusiastic about it, who
is in charge of community develop-
ment, cooperative farming and so on.
All that enthusiasm ought to be utilis-
ed for the furtherance of the war
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efforts and not for various other ideo-
logical offensives thal they had deve-
loped against the different systems of
economy we have had. We have had
the economy of small holdings in our
country and more than 100 million
people are depending for their liveli-
hond on the cultivation of their own
lands. Their freedom is dependent on
the self-employment that they have
derived from their own holdings. I
do not want this threat to be held out
hefore them that even while they are
being induceqd to produce more for the
sake of war effort, they would be per-
suaded with all the paraphernalia that
Government have at their disposal to
give up their land and taken into the
blind labyrinth of cooperative farm-
ing.

This is a very important clause und
there are so many items here, the uti-
lisation of which by the Government
would impinge upon the freedom of
the people. Therefore, I am extremcly
anxious that Government should agree
to ask their officers that when th{y
take any action under this clause, they
should state their reasons for their
actions in writing. There are certain
relevant amendmentis to that effect.

Shri Tyagi: State to whom? To the
Government and not to the party,

Shri Ranga: They should make the
reasons available to the aggrieved
party if and when they demand them
in order to enable them to prepare
answers and place them before the tri-
bunals that would be appointed under
this Act. If they are not prepared to
do that, it would really become very
arbitrary indeed.

Shri Tyagi: My friend would agree
that sometimes for security reasons, it
would not be very wise to convey
what the reasons are.

Shri Ranga: Whatever cannot be
conveyed top them can certainly be con-
veyedq to the higher officer and can
certainly be made available to the tri-
bunal.

Shri Tyagi: I agree. i
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Shri Ranga: [ am glad my hon.
friend agrees. I hope the hon. Home
Minister also will agree to that. We
have given a lot of privileges to any-
one who is being taken number deten-
tion. We should not deny to the people
who would come within the mischief
of this Act at least these privileges
which are madc available to people
who are kept under detention. I do
not like to agree with my hon. friend
Shri Tyagi that, even in spite of the
stress that we ar: working under, the
grounds for which anyone is taken in=
to custody and brought under the
mischief of this Act should not be
made known. Therefore, I am all in
favour of making it available to the
muan concerned, to the higher officers
concerned and. lastly, to the tribunal.

Shri S. M. Banerjee: Sir, T have
moved my amendment No. 27 which

says:
Page 10—

after line 8, add—

“(56) taking of efTective steps
to root out corruption.”

1 am happy thatl the amendment mov=
ed by the hon. Minister, amendment
No. 111, somewhat covers my appre-
hension of corrupt practices and cor-
ruption. [, therefore take this cppor-
tunity of withdrawing my amendment
in favour of the Government amend-
ment No. 111.

My amendment No. 31 reads:

Page 11,—
after line 10, add—

“provided there is a concrete
evidence with the officer on offi-
cers concerned for taking action
under this sub-section. Such evi-
dence shall be made available to
the party under prosecution for
consultation, if so desired.”

Sir, I am one of those who sincerely
feel that because we are having this
sort of emergency where the cntire
country has moved, we have to take



3457 Defence

[Shri S. M. Banerjee]

note of the foreign aggression and the
anti-social elements or the anti-
national elements in this country who
might try to harvest at the cost of the
nation., I am all for it, that they
should be punished. And, if there are
still people who feel that there should
be a peaceful settlement or somcthing
like that and without making their
minds absolutely clear they want to
kelp the aggressors, they musc be
ruthlessly dealt with. There is no
doubt about it.

But there are other instances in this
country. Ewen inside this House cer-
tain -speeches were made by cer-
tain hon. Members against men who
are producing the maximum,
A reference was made by my hon.
friend Shri Frank Anthony. I wanted
to say something about it then itself
but unfortunately I could not get a
chance. Therefore, I take this oppor-
tunity. He said something about
ordnance factories. 1 am really sorry
he said that the Communists have
infilterated into the ordnance factories.
Perhaps he does not know that the
All India Defence Employees Federa-
tion is headed by Shri S, M. Joshi
who is known for his patriotism. He
has served in the jail for more than
20 years. The ordnance faclory peo=-
ple are serving the country round the
clock. Production in ordnance fac-
tories has increased abnormally. They
have donated their one day's salary
te the NMNational Defence Fund. They
have donated, in Kanpur alone, Rs.
1,64,000 to the National Defence Fund.
It anybody says that they are Com-
munists or Communistis have infilter-
ated into their organisations, I refute
that charge. They are not under
Communist hands. There is not a
solitary union which is headed by
the Communists. And, Sir, these
ordnance factory workers can take a
lesson on patriotism from any hon.
Member in this House but not Shri
Frank Anthony who is a creation of
British Imperialism,

An Hon, Member: No, no.

NOVEMBER 26, 1962

of India Bill 3458

Shri Narendrasingh Mahida: We
should not say like that. He is a
leader.

Shri §. M. Banerjee: I say it is
wrong. [ only want to contradict it,
because it will help the enemy.

An Hon. Member: It is not fair.

Shri S. M, Banerjee: 99 per cent of
the unions are manned by ordnance

factory workers themselves (Inter-
ruption),
Mr. Speaker: Order, order. Hon.

Members only say that that remark
was not fair and justified. In our
enthusiasm or in our attempt to
answer a point it is not fair to say:
“he is a creation of British Imperia-
lism”.

An Hon. Member: He should with-
draw it.

Shri S. M, Banerjee: I withdraw it,
Sip. I never wanted to injure any-
body. I only wanted to say that ord-
nance factory workers......

Mr. Speaker: That is all right now.

Shri S. M. Banerjee: I am only say-
ing that such a scare should not be
created. Instead of complimenting
those who are working round the
clock, instead of giving them the
courage and the conviction that cvery
arm that they produce is going to
help the jawans to drive the Hitlerite
Chinese aggressors out of our sacred
land, they are being condemned. They
do not deserve this condemnation.

Another remark was made against
the Central Government employees in
general. My esteemed friend  Shri
Guha said that in every Government
department there is a Communist cell.
Perhaps he does not know that in 1960
all these Central Government emp-
loyees under the leadership of the
Federation headed by Shri Nath Pai,
who is not a Communist, Shri S, M.
Joshi Shri Guruswamy, Shri Peter
Alvares and others passed a resolution
condemning the Chinese aggression.
The net result was that there was a
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circular from the Director General
Posts and Telegraphs that such a poli-
tical resolution should not be passed.
1 wish I could have produced that
circular. My point is that such
utterances, just to attack the Com-
munists should not be made. They
may attack the Communists, I do not
mind. But let them not bring in the
Central Government employees who
are doing their best, because it affects
their morale. They are doing their
best. They have assured the Prime
Minister at the Ramlila grounds, where
they paid a sum of Rs. 5 lakhs, that
they will shed the last drop of their
blood for the sake of the country.
They took a pledge like that.

An Hon. Member: Are you a Com-
munist?

Shri S. M. Banerjee: There is no
question whether T am a Comununist
or not. I have also donated every-
thing. Ewven my only child I have
placed at the feet of the Prime Minis-
ter—a boy of only 14 years—and 1
will see that every drop of his blood
is shed if il is necessary sacrifice for
the country. Do not try to teach pat-
riotism to anyone in this country. You
may attack the Communists, that is a
different matter., But the  Central
Government employees loday  have
taken a solemn pledge. Let us  not
wenken our own machinery by attack-
ing them.

Shri Ranga: Who atlacked the
Central Government emplovecs?

An Hon. Membeor: Shri Guha

Shri S, M. Banerjec: I would request
my hon friend to be present in the
House when the dcbate goes on.

Mr. Speaker: Shri Guha said that
there are cells in the government
departments. When the hon. Member
says that the Central Government
employees are atlacked, that creates
an un-favourable impression, because
Lwuody, not even Shri Guha had that
intention. Te never said like that.
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Shri S. M. Banerjee: I may tell you,
Sir, that the Central Government
employees in Delhi or outside are not
led by any political party. They can-
not do it because it is not in the cons-
titution.

Mr, Speaker: It may be perfectly
all right. Nobody doubis that. But
according to Shri Guha there may be
an infinitesimal minority, one per
cent or half per cent, and he says
that there are cells. This might be
his opinion. He may be wrong. But
in reply to him, to say that the
Central Government employees are
being attacked or some motives are
being attributed to thema is not cor-
rect.

Shri Nambiar: Therc is reason to
suspect.

Shri §. M. Banerjee: He should
have written a note to the Home
Minister. But when he makes a
statement on the floor of the House it
demoralises the Central Government
employees.

Mr. Speaker: What would be the
effect if the interpretation of his
observation is put just as the hon.
Member puts it, that the Central
Government employees were attacked
or they were suspeeled” That is,
more detrimental. .

Shri 8. M. Banerjee: It should not
have pgone unchecked. T was lisien-
ing to his remarks.

Mr, Speaker: This interpretation
wias not the intention of the hon,
Member,

Shri §. M. Banerjee: Lastly, 1T would
request thal  amendment  No, 141
moved by Shri Kamath, on which a
good deal of discussion toci place, is
the only amendment which is being
moved unanimously by the left.

Shri Hari Vishnu Kamath: Opposi-
tion.

Shri S§. M. Banerjee: I meant the
left side, or the Opposition.
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Shri Hari Vishnu Kamath: Left side
of the hon. Speaker.

Shri S. M. Banerjee: When we are
marching ahcad to beat the Chinese
we have to say in this country, “Left,
right; left, right”; it cannot be other-
wise.

Shri Marish Chandra Mathur: Mr.
Speaker, Sir. most of the arguments
and objections over which eloguence
has been wasled. ... ..

Shri Hari Vishnu Kamath: Why
wasted?

Shri Harish Chandra Mathur:
Because these objections were based
on a fallacy and on a wrong assump-
tion, more particularly about the pat-
tern of agriculture, that wunder this
Act the Government is going to pass
certain sweeping orders. Thal is not
at all the intention. It is not the pos-
sibility. It is unneccessary to say, as
if we are taking these powcrs to
introduce a  particular pattern of
agriculture. Therefore I said  that
most of the arguments and objections
which were raised, more particularly
regarding this, were wasted. That is
not the intention. The argument is
based on a fallacy that any sweeping
orders are going to be passed to
change the entire pattern of agricul-
ture,

I share the anxiety of all the hon.
Members that there should be cir-
cumspection and caution in the exer-
cise of all these powers. As I said
earlier in the day today, the anxiety
is much meore on our side, that is,
those who sit on the Congress
Benches, because we own the respon-
sibility. There is the least doubt
about it that we have got to be the
watch dogs here in Parliament. This
Parliament which is very much alive
sits here to see that there is no abuse
of power. If my hon. friends were to
read the comments in all sorts of
papers, not here but outside the
country, they will find that this Par-
liament has been very effective and it
fr1as given the proof of its effective-
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ness, vigilance and of being alive.
There is the least doubt about it. Let
us not belittle our contribution in
these matters and our influence in all
these things. .

But I wish my hon. friend was here
when Shri Asoke Sen spoke. He
dealt with the point which my hon.
fricnd of the Communist Party raised
and over which he was so much
excited. The hon. Minister gave a
very meeling answer to  each and
every point raised by him. I will not
go into that aguin, But I wish ihe
hon. Home Minister to take particular
note of one thing.

Every hon. Member of this House
who has spoken has certainly wanted
that there should be circumspection
and caution. That is perfectly all
right. The burden of all the speeches
has been that the Government ought
to be more vigilant and cffective than
they have been so far.  1f anybody
were to read today's paper, Hindustan
Times: understand what is the slale
of affairs in the NEFA area? How
many Chinese had infilterated there?
The Chinese had passed as Tibetans
as if they werc the supporters of the
Dalai Lama. They had come and had
been sitting here all this time. We
should have taken a step against
those people and also against those
who were friendly with them much
earlier.

It has been explained that this
debacle has been there because of
the lack of intelligence on our side
and because of the other side taking
the fullest advantage of our over-
generousness and leniency. Let this
House not ask and bind the hands of
the Government by saying that they
ought to be over-cautious and over-
circumspect in these matters. As a
matter of fact, the demand of the
House is that they ought to be more
vigilant and effective and should put
behind the prison bars most of those
people who have let this country
down. Therefore I would like the
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hon. Minister to tell us as to what
effective measures he is going to take
in this matter

Of course, the Stales would be the
main instruments and the agency for
giving effect to most of the provisions.
But I wish to stress that the Central
Government must have Central intel-
ligence all over so that there is a
complete check and full information
for the benefit of the States as well
as of the Central Government and
nothing wrong is done. I think, a
detuiled statement about  whatever
action is taken under the Defence of
India Acf must be submitted by each
Staje Government {o the hon. Home
Minister so that hc may be able to
give his personal attention. It will
go a long way in allaying most of
the apprehensions which have been
expressed by our hon. friends here.
The hon. ITome Minister can, as an
internal arrangement, even have a
sort of a small committee of two,
three or four persons which may look
into all the statements and assist and
help the Home Ministry. They may
also be able to point out that a
particular matter may be reconsider-
ed. We must not permit any reason-
able suspicion or reasonable appre-
hension. Let us devise ways and
methods which are practical and
which will not hamper the action
being taken in this emergency. There-
fore, I would not suggest this Actgto
be burdened with such provisions
which will hamper action and render
it ineffective. We must only see that
the whole organisation is so  built
in that there is little room, wvery little
ground for any suspicion or appre-
hension. The Home Minister can
think over this suggestion which [
have made.

17 hrs.

Lastly, I would refer fo the circular
to which my hon. friend Mr. Kamath
referred, It is a Congress circular,
an internal affair. But, still we owe
an explanation. I might submit that
Mr. Kamath reads too much in it
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Let us understand the context in
which it is written and who has writ-
ten it, It is over-enthusiasm outrun-
ning discretion. Nothing beyond
that. Let us understand it in that
cuntext. I understand it. Do my
friecnds not understand? I have not
received it. I have not seen it. Even
from what Shri Ranga read, it must
be obvious in what context it has
been written and what is the purpose.
I think they have been seeing how
the Congress party has been func-
tioning all these days during the
period of emergency, whether the
Congress party has not given ample
proof, adequate proof how indepen-
dently it is functioning and it has
always supported where opposition
has to be supported.

Shri Hari Vishnu Kamath: The cir-
cular came after that.

Shri Harish Chandra Mathur: Cir-
cular or no circular, the principles
are not going to be changed. Character
i3 not going to be changed. That is
there. That is the stand of the
Congress party. Let there be no
doubt in the mind of any one. Let us
read it in the context in  which it
was writien and what was intended.
I hope there would be no misunder-
standing on this score,

I am glad that you pointed out to
Shri S, M. Banerjee about Central
Government emplovees. He was
puttimg unnecessarily too much in the
mouth of Shri A. C. Guha, who only
said that there is a cell, which means
that certain agents may be there. It
does not mean anything against the
Central Gowvernment employees. A:
a matter of fact, it is only through
the agency of the Central Government
employees that Government has to
function. It is only through the
agency of the Government employees
that this Emergency Act has to func-
tion. If you have no faith in the
Central Government employees and
the other employees of the Govern-
munt, how are you going to enforce
this provision? What are you going
te do with this Act when passed? It
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has got to be implemented through
the Government employees. Lat
there be no misunderstanding in the
mind of any one that anybody has
the least doubt or suspicion about the
Central Government employees or
any other employees. We have the
fullest faith and confidence in them.
1f there are any failures, they would
also be dealt with as drastically., As
I said in the morning, anybody who
abuses power is as un-patriotic as
somebody who lets down the country.
The Government will, 1 am sure,
devise ways to see that there is
no abuse and those people who abuse

are as severely punished as those who
violate the law.

Mr. Speaker: Members should be
very brief now.

Shri Tyagi: I would be very brief.
I have not spoken on this Bill. I want
to make one or two suggestions also.

In the st paace, 1 am glad that the
opposition has taken this Bill wn very
guod taste. I must say, whatever cri-
ticism they have offered, they have
justified the dignity of this Parliament.
Litter all, it is for the oppositivn 1o
give warnings and 1o put! belore the
Treasury Benches what the drawbacks
may be, what types of lapses may be.
That is their duty. They have done it
very well. Bul, I must acknowledge
that T am one with them as far as the
spirit in which thev have vut forward
their objections, is concerned. My
request to them is this. In tunes of
emn~rgency, we cannot really pass an
Act which would be so foolproof as
the general normal Acts which  we
poss.

Shri Hari Vishnu Kamath: Inave-
rroof.

Shri Tyagi: Factualiy speaking, we
are vesting some powers in thc Gov-
ornment against the normal law.
That is an open secret. That being so,
in the time of emergency, if we want
Government to be effective, then these
powers are necessary; it ic 1n that
spirit that these powers are being given
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te Government. I would appeal 1o the
Cpposition to be generous; in the
nainme of this emergency, 1 would
tppeal to them to be generous enough
to see that the Government are more
generous and more effective also, for,
the more is the burden oa the
shoulders of Government (¢ see that
Government justify by their czctions
that there is no cause for anybody to
have a grouse against the operation of
these rules, and the operation of the
rrovisions of this Bill. Government
must assure us on the floor of the
House—I also demand it along with
my other colleagues—inat those
rowers will not be misused. L5 my
hon. friend has rightly said, thcre who
nisuse it must be taken lo task, be-
cause it is almost treason and it will
be treachery against the ccnfidence
which the Opposition has reposed in
the Treasury Benches,

As regards my commurist {riends, I
am sorry that they have taken it to be
wn onslaught on the communists 1t is
nol s0,

Shri Daji:
like that.

We have n.t taken it

Shri Tyagi: It is only individuals
who are being taken inlo eoasiucistion.
I hope Government have made it (uite
clear that this is not mcant against
My party, but it is the actions of the
individuals which will be judged, and
{is Bill will not allow any party just
to fight a war against another party.
It is the individuals who will be faken
into account. Since there is no juris-
diction of the courl, it is possible that
sometimes an innocent man may also
be caught. I hope that those persons
also will suffer the sacrifices for the
sake of the country.

Shri Hari Vishnu Kamath: Even
Congressmen?

Shri Tyagi: This co-operation of
the Opposition Parties including the
Communists, is something wonderful.
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I must say that I have never seen this
sight of unity before; the day you cal-
led the Members to stand on their legs
and pledge their loyalty and co-opera-
tion for the war, it was a sight to see
the Members standing and taking that
pledge. I can assure you that the
House is still in the same colour, and
it has still the same view and the same
passion.

But my grouse is that Treasury
Benches have not yet really justified,
because they have taken no practical
action .

Shri Hari Vishnu Kamath: They
have been somnolent.

Shri Tyagi: 1f yvou would permit
me, I would make one small proposal,
though it may be absolutely irrelevant
to this Bill. I say that the first thing
that Government should do is to start
a training camp in each district from
one end of the border to the other.
One thousand soldiers should be en-
rolled in each district from that very
district, because a district can best be
defended by those people who live in
the district. They have immediately
behind their families and their hearths
and homes to defend. So, it is they
alone who can best defend. Moreover,
thev know the topography of the
place, They can be most useful in
guerila warfare and other such acti-
vities. [ therefore, suggest that Gov-
ernment should issue immediale orders
for enrolment of at least a {housand
soldiers in each district; they must
hold a camp in that wvery district.
‘They do not need military officers
be deploved for training. Thev can
get some old pensioncers who can do
this job. They should start it iinme-
diately with the help of Members of
Parliament anq others. Then, the
people will  realise and  they
will  have confidence and they
will appreciate that Government
rcally mean some business. Therefore,
we want Government to come into
the field also and do something posi-
tive.

A point was raised about the circu-
lar, which made a reference to criti-
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cism of the leaders. 1 am sorry that
that point was raised. I must tell the
House that our leader is not a leader
of today. We have been working un-
der his leadership for the last forty-
five years. We quarre] between our
selves; we discuss things, we differ,
again we discuss and we agree or
differ, Still, he is our leader, because
we have absolute confidence in him.

Shri Hari Vishnu Kamath. He is
not above criticism.

Shri Tyagi: Not only we but even
my hon. friends opposite have confi-
dence in him. The whole country has
confidence in him. So, there is no
question of any lack of confidence, if
there is any difference of opinion at
any time. After all, the Congress is a
democratic body.

Therefore, what that circular actu-
ally meant was that in times of crisis
like this, if we at all discuss some
malters inside, it must not go out in
the public because that would spoil
the morale of the people, and they
would feel as if we are really two
parties or three parties or things like
that. '

Shri Narasimha Reddy: Why single
out the Jana Sangh and Swatantra
Party alone in that circular?

Shri Tyagi: Even a little frank dis-
cussion between the party members
should not be publicised. It is for that
purpose that they have issued that
circular. It is no question of any loss
of confidence in the leader at all; every
party, and evervone in the party
stands by the leader. And parlicu-
larly at this hour of trouble and tra-
vail, can we betray him?

Shri Narasimha Reddy: At this
time, the term ‘traitor’ is not the pro-
per term to be used.

Shri Tyagi: What word?
Shri Hari Vishnu Kamath: ‘Traitors’,

Shri Tyagi: ‘Traitors’. They call
that their own party pcople,
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Shri Narasimha Reddy: No, no.

Shri Hari Vishnu Kamath: Shri
Tyagi, when he criticises the Prime
Minister, cannot be called a trailor,

Mr. Speaker: Order, order. Let us "~

have cease fire now.

Shri Tyagi: I am ‘sorry for the
word used. But the fact was that we
did not want o have any controversy.
I would request the Opposition also
not to lel our controversy go out in the
public. We want the public to remain
united, ag united as actually we are.

Shri Narasimha Reddy: See that
the circular is withdrawn.

An Hon. Member: No, no.

Dr. M. 5. Aney: Does he disown the
circular *

Shri Tyagi: This is a small matter.

Shri Ranga: He should realise that
it wag not a resume of any discussion.
It was a circular sent in the name of
the All India Congresg Commitiee to
all Congressmen and Congress units
all over the country. This campaign is
to be carried on and Congress people
are being exhorted to do it

Shri Tyagi: For that very reason,
the whole of the Congress is a demo-
cratic body. They discuss matters bet-
ween themselves. They may differ on
any issue. The circular was meant
not for broadcast outside.

Shri. Hari Vishnu Kamath: Does
he agree with it?

Mr. Speaker: Order, order.

Shri Tyagi: In the rules, there is a
provision made to prohibit attempts by
any person to screen from punish-
ment anyone other than the husband
or wife. So the screening of husband
and wife has been permitted here I
am sorry the mother is not covered.

Dr. M. 8. Aney: Mother and father
also. :
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Shri Tyagi: For this reason, people
should not take objection. There may
be relations or fricnds of wife or hus-
band. Wives are of course free to
give cover to husbands. So that per-
mission is given. This is a matter
more of a family affair. In those mat-
ters, we have accommodateq them.
The same is the case with the Commu-
nist Party. They are close together;
they are as good as family relations.
Sometimes when some of their com-
rades are arrested. they get a  little
annoyed. I would make an appeal to
them. Arrest would not mean any-
thing very much. It is not a sort of
conviction, They are arrested only
for the sake of the safcty of the ctun-
try.

Shri Hari Vishnu Kamath: For their
own safety.

Shri Tyagi: Even in spite of that,
1 beg of them lo give the fullest co-
operation and support to this Bill. 1
hope all the amendments will be
withdrawn, Let the population of
India know that their representatives
are absolutely one in this matter.

Shri Hari Vishnu Kamath: With-
draw the circular.

it faanfa et (F7):
qeae werEd, # A fgd & @ A
% fedg wrs dfewr faa warkd
& T 4T F Wi AA
fa= 1 H4F a4 FIO §, FAifE
qreqay #§ ™ faw &1 9@ g oF
g@ F am @, HWifF @ FT 407
3% g, @1 fw om faw & s+
0T AHT 8, &9 A9 AR it
sfasre, werHed TEEd, Ui
Fgw F TWRE K mwemar g fF
ga fagom & 7@ feald & goro
AT gL UF WA F1AE FA @
fs Nfdi &1 g F@ F AU
g9 g §ETC & gra Hoarew
TAT AT IR ATHS g9 |
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I g A4 AW & sfage &t
@ daioe frag 3@ gfs foes
AT &9 ¥ g W F JE-91F
9T TmfE A1 HE oWer o @R,
IS F E AMFET s@ mEAld
$ 2 3faem o o @1 Ened @
SF FAT aEd weT T W 9%
arEAw fEan, @1 g Er A
IAFT H@NT FFA 49 AT W 9T
oUT T AT FAAAAT gHU a Erd A
ddm 41 & +Wwarg f& 7w dEe-
FI F qEfEST AT IAGE & AR
How F7 gH agr qeAr 67 9§ 43
W I TR § AT ATHHOETF]
& favg fad om 7§99 F amar A
A, A T AN AT-TEIA H AT
AT AW R AT ATRA AT AT
CRE IRt B iz A 2
gfFam framea &1 a3 Td W
A AATT A HAT  FRAT-UIATT
I AT WA F AT J A AR B
oETT A8, I fAeTE 3
g&1v & fagw wigwz femm A
arfen, d7 f&@ mo ;TTo Yo Ho &
AT § o fa4 Mg g1 F ¥
W17 ¥ ara TE aFaT &1 faim Fw@
g1 AT OWEl WiEEd #1 U9
qUTHET  FFA ATAT AT, To ATLo
#ro dlo, Gar ®EA@T fFET™ HRX
IUH I GFIX A GI9AE AWl
SO &3, 9 @A & 3@ A A 2 |

st mnlt . IEET AAeq gg 2
fegmm wa wmgn &1 &g am,
qE AWA ) WEIART FT AT TR
fag &om |

st fremfe @wit - & ag frdza

O g f5oww ae A
oar AT A g I § W A
BELE Ul
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F A4 FW FT @ & | gAfAC 0F y@q7
9T I¥ A9 FI FAMED ¥ IA OFAT FT
TFATT TEAR FTHAA A& FEAT A1 |
# gz ot Fgmm A ey ae
AT J7g, S A, w7y AT T 8,
ag WA o=t o | 7 @A A
wiafdi § a8 @ awd, W1 g
qEA TT THT I AFT & |

qg HIAAT 73471 8 f+% a8 afA7 79—
T FY wraar & qfe g7 ard e
TR 1 & AweAT i o Az A wa
FI FHAFT ZATL FIAHT AEAT HT Fo7 7
5T I | AT FTAT AN, FMH ZAF
agd fadAl aF T AT T a9 &9
% g4 qii—-arg 98 @99 T g1, A
#9 g1, Feqfaez 21 ar 1% g9 T 3l
—FT WEART A0 FAT IR |

FATA 2 & WA AT TFRT AL
9T I AT TR Z, T IAT F%T Ar
a1 qEAr #, FafE g% # da 203w
T aAETT ¥ nAErfza o w77
ayeaes &1 aEm gfewor &g
ot gare wrga fafaezs -fas s
& ar feft g & dre @ 7 <, afew
72 AR ¥ ¥ AAT I oATAT ATE-
w1 # &3 gu A9 341 & A AT
F1 famgm & &1 oF TS JEEL
AT Fgma 2T a1 @ S T
Frwm aret &1 gewe #1 Ifer #F Ad,
afeF ©F TR gEE F 3fez 7 wwa
femm o9 | 9T TH A3 F 99 §E
G A ¥ dgE o FowTm A
AN, a9 F § ag WA &= g f
ag FA Fw & & TR A g a7
39 99 F e 7 2, o fafedy
s &, afew qum mifward=z F =7 &
FOAT XAT A FT IT I A IAGH
A & | a4 T AW & IAqT a7
@ty fF w29 ¥ oF TsEE aeET
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[t feragfa eamt]
A9 & WX g W« B I N gL@AT
FEE AT IWF NG A9 &
WG § oF AT 7 €T Fra< fHar
¢ | a8 uw arfaw ¢ o &7 g qreen
&1 ATfed | 59 A9 K gH QU €9
aae a1 wifed 5 g @ &9 s
F U o7 F¢ fF wow qeEr ®
q 979G afew suEr ¥ SAET A o
ST SgTer Al &%

T A ¥ A A g
Mr. Speaker: The hon. Minister.
Shri Datar rose—

st go wo #lm (fagyw)
WUy AZITT, R aZT I AF § THIATL
FLIIEN

SR AERY : §q agl w1 320
gi T ar g F7 FF 7

Shri §. N. Chaturvedi: I have an
amendment, but because it was late I
could not move it. If you allow me to
say a few words, I shall be obliged.

Shri Datar: The amendment has
not been allowed.

Mr. Sp;"lker: 1 had announced that
after Shri Sivamurthi Swami, 1 would
be calling the Minister and then 1
celled him. Nobody objected at that
time. Nobody stood up.

Shri Ranga: You arc too fast for
us. We may be dull-headed. but I am
sorry you have o help us.

Mr. Speaker: 1 have not said that
the Members are dull-headed. 1f 1
am too fast. I may be removed from
this office.

Shri Ranga: Evcry time I find that
you are too fast.

Mr. Speaker: Every time I find thal
the hon. Member stands up and
accuses me without justification,

Shri Ranga: 1 plead guilty that we
are glow.
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Mr. Speaker: 1 have been looking
to all sides. Just l.L me know whe-
ther any other hon. Member stood up
when Shri Sivamurthi Swami stood
up. When there was only one Mem-
ber who stood up, I said, he is the
last Member and after that I wili call
the Minister. Now I am accused that
I am going too fast.

Shri Ranga: Yes, Sir. Excuse me;
I am not in the habit of crossing words
with the Chair, but I found it neces-
sary to make that observation.

Mr. Speaker: But where was my
fault?

Shri Ranga: Can 1 say anydhing.
more than “Excuse me"?

Shri S. N. Chaturvedi: I would like
to say a few words, Sir.

Mr. Speaker: If the sense of the
House is like that, I have no objection.

Shri % N. Chaturvedi: [ am sory
I puve the amendment a bit late, but
it reflects the fecling which has begn
voiced by the entire House. There
has been unanimous suppori for this
Bill, but the fear has been expressed
that there may be some abuse of these
powers, which are very wide and dras-
tic. That is why I sought to put in
this small amendment. If it is accept-
able to Government, it may be accept-
ed: otherwise not. I thought the de-
bate was going 1o last tomorrow also.
That is why I did not give the amend-
moent earlier, It reads like this . . .

Mr. Spealer: When it was not given
in time, he cannot move it

An Hon, Member: It has not been
circulatad.

Shri S. N. Chaturvedi: If can be cir-
culated tomorrow. The debate is go-
ing on and I have given a copy to the
Minister. If it is acceptable to the
House and to the Minister, it is all
right.

Shri Narendra Singh Mahida: On a
point of order, Sir. The amendment 1s
not in our hands. ¥l

-
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Shri S, N. Chaturvedi: I am going
o read it

Shri C. K. Bhattacharya: The hon.
Member is putting it in as his sugges-
tion; not as an amendment.

Mr. Speaker: If he is allowed to do
that, he might do that.

Shri S. N, Chaturvedi: That is what
am doing. It reads like this:

—

Page 10, after line 17, add:

(iia) provide that any wilful
abuse of powcers or neglect of
duties conferred or imposed by or
under this Act shall be punish-
able with imprisonment which
may extend to five years or with
fine or with both.”

We have heard a lot about the failure
of duty and obligations in the House;
1 need not expatiate upon it, Opinion
has been expressed that there should
be an obligation on everyone who is
vested with powers to see that they
are not abused. If they are abused,
it is as good or as bad as indulging
in sabotage or black-marketing. As a
matter of fa-i, these 1hings flourish
because of failure on the part of some-
one to *~ vigilant and alert. That is
why I Lave put in this amendment
with the hope that it may remove the
general apprehension regarding abuse
of powerg or remissness in the perfor-
mance of duty. I commend it to the
acceptance of the House.

st go Wo WX : WA WEEA,
T giEEHT do 3¢ 7 1 AfEw dfE
TEHHE FT1 wHHE UY FHTHZ ¥ dga%
2 zafed & 7wqx A¥eHZ F1 TETHC
wHEHT & %a7 H faggy &var §
afFm @ 9 F gEew ¥ 91 AN
A FEAT AEAT F

AT AT ag 2 [ = 2 F
Ta A &, T FATH Y3 HIT 8 FAT
w¥ ¥ greenr w1f fewin § wfad &
g fafaeee age & z=ated = %
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q I @ 5 F9TAT 9% fa=re #¢
W1 3@ f§ 3991 oF & mfasr frar
AT gFAT & AT AGY |

0 A ag @ fF & & o mirgde
fear  wad §g 2w &1 af gafad &
fad @@t avmm & aaevn 9w g
f& s= zuTe SETA S $¥, 000 HIT
#1 FATE 7 THIA TS qC AT W@ &
a1 e A o A T oAt o w7
Jq FH AT FATT 33 A 3T /1T g
FIFZA F AT I & A1 9g 7T A @
fF 2T smitarese St & o o wwge
2 3 sumr R A 7 ood wF
97 3T AT A Aol gA A FR E R
& U UFET FAT FTH T | I O
AT H AT ATHSAT ERIT FAFT ag I9
F FoAer fS%T w® H eI 39 | oA
frafa & zm a@i 97 a7 wifasm w0t A
= T fF g7 wriaTgss STEY H S Y
TFET ATIT FTH ZITT FHRT AT ATASAT
et A fedw we # A7

HFE 39 H gl TAT ¢

“the requisition of services of
persons for maintaining supplies
and services essential to the life of
the community.”

39 ¥ Oz 2 f& wrawne oAl 959 &7
giaas gw am frfaafem 7 0957
# | T g TRl B F WL AT
&9 F7d &, a7 g1 ¥ W1 aga 7 @0
g & o FT ST FRA & | o TEl
¥ e ATErE T § 9g ;T A OF A
¥ @ AN g fE g9 §@T
#t 2 ? gw mer o fofawd fedew &
frr st Fm A @WE 790 @ 9 #1
mifes fear o a%ar @ | H=@E Ow A
FAT TN ZAAT Ffeq werE A7 @ ¥
agi 9 g fewa & A T ogw
gfaur & ama 9 & w2 @ @ W@
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[t 2o =0 #H)

gl % 39T 2 7 I oA U &
fad g7 uF wagw e wEHT, W
FE ot a8 1, WA F7, Wi zEAr
feet qAT  wewA ® far @t Fw
¥, faeit off =7 #, 9 97 fafaw
fevar # Z1 m fafe? aater &
wraey #, 70 AN AZA ATH THOATA
g1

L AT F AR TEAT ATEAT
g fF zume 3 ¥ avm FUei #1 gy
g a frog 6T gEwmr Taer
g1 @ fa=fa ® 3 gmma az t o
faat ot Fimz Fofsds & 9a%
frr g9 7z W &% iR qEaw
g3 ¥ f7% av® F9% 41 gad Fi
& AWM 97 FF UG TFE AT |
TOF  TEAAM ® AT TRET ATT |
T AT @ TE & IAT TN mAfag-
Al & 3 ot wEE g9 F1 A
@ W =g fE owfas @ oafas
T T fFmr oW omwAem 20
oIET  FAE (AT GHET F7 oA
nfzd |

A FA« FTAAT FEAT 491 HIT
g #% d1 ga1¢ gm fafaees aEaea
aml 97 faww F% AT | g
FOEET FT A

st § ¥o wRi (gFAMYT) : AH-
dra wemer AEEw, 4@ T A fFogw
TR §9 TH9 892 T § § "7 e
Fardy A FY T7F F & A9 e T
A8 & 1 I B 7 gET wluw &)
Tgt 97 91 g 5= e = d -
fagy e gt wnfgg & wv@ fargw
WEHA § WX # W AMEIG AET H
AT wTEAT g fF 3T wRw H gEr
gearTge ®, gt & & sfafafe g,
fafred Zfm & fd mer & &1 gy
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#7 foar o & WY A=P 97 AW A
§ 39 fafs & 7z a7 77 & #7 -
A SR EA F e AT g e
at g & @ @ a1 o frews gaa
# fafmdy & 9 o 399 #wdr A
3 & fAn Aare £ 3@ 39 Ar &
Zfr 1 w9 Aww § HEvET T ATA
F1% za frew F7 avn A2 W0 TTER
fF AT 913 ZeAT wwm AE £ fno2W
Afqw foemm 7 7%

I Z H AT wAE B fF oEw
FHE T F 45T # v dfaw e
Tawa & g S fravme & A2 @
ZAT wrafw 97 F= g @ owEH
ERRIE  E i c A P 2
F0 g7 WY 97 % w1 gar £ gen
aga mfax ot foar zwan wrfan
FIAT TT TR £ | FHET WEF T AT
qv 42 5 s =rfer fRogwr s9A
Tgd wara ARy & Wy 3 AL et
&1 TEfa 7 5Hq £ | a2 I &
afea w3 F=qr @ga 21 A7 gATe afaw
AT AFA G | FHIL A F17AT,
9= FT HFEAT I AFA 2, AfEFA
9 gTHA I HET IAA AL AT AT
gl W@ AT gEEer & Az 2
= faq gas1 77 A7 8 mieT T8
TET Aifgd W A fE foem A oA
AFAE A9E0 A g feemar g 39
AWl gaF WEET M7 SIEd |

AU 919 7g Jordl oy fE oA A
21 f5 gEa Are ¥ smmaifza eifdT
FIET WG | § AFEAE 359 ®1 AR
faemem =g & fr @@ &t ¥ gAY
deqr A T w7 Afq o g ow=
At gawr fa% & oo § oar fawA
T @ o T A ATE aY7 97 aeerar
T R TA & (A AReRA geiie Ay
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gom, ogw fr & fedr 0w &
ammrfrr e & fd woa 79

| TR J7Y T a7 &0 F=HRT A
e ¥ ot aefow fAmd & T
95 § WA 7 T’ 2 | F 421 A9HAT
fr =i

st =3z Tag wggn = agq &
2 ugm 7 R Fvwag fgar oo
THA R/ 2ET 20

oft ®o o AW : WPl AF F FAAT
g FA AT ot Ve T g @, W
v FF 9v oAr g, ser fE A
TzEg AFA ¥, AT 97 gE g qifzd
¥ =t s A1 99wl A &9 faan
s FaifE gardr Sifa @ 987 2,
T HEOT §Y AT A AVET FT ) Ar I
F A7 ° gEAE Al F1 R 99
72T 1At =1fEd |

71 A 2 o o o g
AT ZRT 1§ Amear g fF o weer
Fod W qFF 2§ | EATE A AW HIT
v o Wi &1 ag Aifa § froaw
AT T HEART 399 g1 faaar arfzg
g 9Ed & #a AT ow § a@gan
F | A1 ATHTT AL FAEE AT A0,
FvFTT § afgaer #7 @ FH T g6y
f& ag 91 771 F7 I F 797 faeTH
FT | THY A1 ARl £ | gHIT I8 "o
g o 2w ag 9wy 2 fF et wfuw
¥ AfaF qgarT S\ & ATRAT #1 T
faem w7 #§ faer | ag qop O AifT
Tt wfeqa &7 @t (w fows =
# fadrg q=1 210

Shri S. M. Banerjee: Let the Minis-
ter reply tomorrow.

Mr. Speaker: The Minister would
reply tomorrow. All the hon. Mem-
bers who want to speak will be allow-
ed to speak today.
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Shri C. K. Bhattacharyya: May [ say

a few words, Sir?

Mr. Speaker: Yes.

st gmara fag () - owera
walZd, § gag 7 A1 7gr a1 fF w2
AT A 1 wvT frw om0 F #f
29T AT g, AfEa wyar JEr fown

kfrn’éra'g%ﬁ?-iﬁﬁﬁqz?:r
qfqzrz & st & 1 gaTe o e
“azv" famr W & 1 WY WIS gEeY
Zzv gueg # AT gEAT WET §oI9
faar s | oY e T 7 oERT Y
TE AT ToTH AT @ AT IAET AT
& a1 ¥ F A7 gwd gAaT sumEr
& faar 8, A9 (€% | faar, a9 2.
T fzor o 39 Ted fraT o EmE 3w
orEf 7 samEr = frar @ e owm ofr
mImaAAR AT RE

¥ wzar § fx #m w1 Pefaeew
afass & fsord v 59 w33
& w27 wF W | ogw A & fEEr
ST ot urt ¥ FT HYY H w@y T
¥ A odfer e & a@wr § Wi
AT guT A § aSr @ ) 57 faee
Py oA W oTEw A A
frrrer faar /@ w92 3@ T & AR
oTT AE TE & EWEI Z=7 #T e &Y
F0g | TET ST T ATY AE =9 qHAT,
Zm wfes A& 3w 2w AT g O
S Gl o

o gwa g avn 2 f oaerd
el |, IAE oA 2 AT
77 gA ¥ W ATRfzav dA g
WTET & | T AT FT M AT F AT
o 72 37 T9R W STAT 97 WA IHET
I w4 | 59T § | 99w d99
# A7% ¥ &gr W= & fF A A
FEY, w4 AY 9 A1 mATHRTEN
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[* moe fag]

AT F ATTHEAT 49T g1 9rar § |
o A e ¥ 9 ¥ R W@ §
o R, AEW A A areR
# fa @ mwdr 2 @w & feg
qETT ¥ 39 77 #1 fagaw g oeaw
g =ifey

I came, I saw, I conquered.

T G § AET 59 A7 & fazamm
& & a1 g a1 g WA we &
f& a8 = Ffagi w1 gre 2 A AT
F1 791 2 7 T fegmm A v
a8 F7end T2 fem o gwar & -
W #Y Z27 /T AT | AT FEAT
g ¢ fF TR d9 @1 S owe
FFE g & 77 T w4 | 9
e /@ vE §, 97 Ser s g
21 oW mEET N AL aw e ¥ e
o fomm ww g@re # dmr faew
& F7 AW F qETET AT ST

IHT A Tg 721 gamar & fw d
ST Il fEar @ guA A9 fear &
T % SEET mAE AE famr T o
Wi mfeariz & 9 &\ 2 JAr §
ar ST 77 IIE TEAT & | FW AIEI
T g7 ATE N FIA AT G
#fea garir g 2 fF ooT oo
U MEW qYEAT F¥AEl Ared ¢ Al
 Z7fre ag ad 3T

st wierT @a q@ (FET)
TR AERd, W9 4 A9 -7 gHTe a4
97 9T #1 & a9 & UF A% gred 9
@1 ¢ | fedm wre sfean &7 weamear
ST FvE Tregafa ¥ qE 6% o1 § |
9 gH qiedrHe ® I9 wEe S
EAT AT AT FTA FTOAFA &
I 0 AE 9§ W A9 A
FEAT AET
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TF A1 T W & aga § Amiw
AL 3M A W@ W& )y afafafuar
ga faT &t @aws & 1 g &
aifeq f& 39 g= &Y q7 & dEsl &
T FL L AT FA T &7 IAST g avg Al
afsfafaay ox % 77 )

argarr aEf &1 9 o Tw #
IR gH agFId A g =T ATfed |
g feamd & fag gwme g #T F
ot T WA Tl ®1 JaEE g4
Fr e A ¢ | FTEAEEr 9w A
K= FT AT T WL AW HOAEY wie
qg #a IR FrAfow W 2o gH
T 9 W AE AT afgw 4 & OqEr
33T F AT FF qFAT E F AT T
9 F7 dTE § A grem qar gf 2
IAFT FAET IBT FT T gregATEr TS
731 o IUEE @Y7 FVA F 9T aTH AR
AT | FgEW § F1ogEAr g€ E oA
Faret e e & St @ew g 2 e
% AT "M@ @4 Al ATRT |
A ¥ 7L 3T A% Fr afeer
FAE 2 iy AF #g AT
T ZE 3T AT AT W a
g AT F o

EATE TN HAT Wa W § AT
AT AT d9g | 372 J€ A9 qNA 7
TET WA, weE 97 wifgT Zrex #
FTEAH FE AT &

Ug AIEET W9 & §1q dgTs A
gUTIT ATY g1 ¥ §FA | T AT gEeATaT
F oamds § | 99 a% gHATER &1
o ot FwaE  wroEr & gue, fwar
3T, IHN AT TN, I KT AT AT
W FT FeAIT ARl § | FHR T gAIQ
78 g A § fF 7@ arEdr ot
g7 gfgay aT@E "1 9Ef & oF oF
sEFal 93X &g faroer e fma
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7g faly ag &1 SoET @ w3 ¥ v
T g 3@ o g g fege
g S @ o g e A
Weat & oo F & o7 e @ W A
ot ¥ Qo7 F grar @ fF ogw A AdY
TG P GEE oW g #
T T @A Tifed 1 fedw ww gfear
T3z 71 I 9t ¥ fgm § 7 g9 gu
 F fem & g wnfgm ) w2
WX g T #AY UF gL q9Teg
N F @R § Fraem & 5 5w 9w
q I[WDET & o1 W FAT A v
fewqoft w0 | g8 Hifs s =
g1

" weqw wgRR ;. w1 WK A FEAT
@ @ qF g aon axgax @ fors
@ TR & agd & IE R )

st WY orw AT wT T AT
TEA E | BRI gATE B Wl ¥ 9
HEEF G TG § W T S aw-
TEF FATE B | g qEE wH
I, gATE SR A agH wH )
T UaR W T AR g | A o
EGT 4T gANT gAT @ WX qE der ¥
WY TR AW A AT AR E A @
W o werd @ Q@ d@rd wom
wifgd Wifs w ff w2 @@ G
o fag wadt @ 1 e ag wrams
¢ & &0 & w9 gv 9 ore ¥ 0o}
T WA RS | WIEAE G 1
a7 % gl ¥ =% "9 feqr  wmv
=ifed | TaTRW #i 3T dw ® gy
FATHT FY 37 FT Tawq AT T

IfF wa sva af § whm &
Wi wfas® 7 w2 gU aE) wear g
f& oo uF F1 IwEnT W & fem Wy
7 fr ol & forg @Y

siwat wifasit frm (&iw)
were wgied, # 9 fedw wre xfear
2234 (Ai) LS—8.
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faw w1 gfew wwdw F § 1@ ™
FT qAET FT §T AT FA T TIR
¥ ey ¥ ww g § wWifE gw oS
wifafrg § = gare 3 € Aife oo
aF T TFATAT T9T AMhT FY qHA
w8 1| afer o faeh go A g
w7 F1 faar o g ) W A
¥ oF aras gaen fear @ g faaw-
aTgE® ¥ fam Y e 997 1 W ¥
¥ 3 it & Nfr Jrwsa § ST A
wmeEyfer g masd 5@
fedha fear fawmr &1 awdw & Tifeln
$G AT TH gHT HT ¢ A IT W
ql Y gaAma F9 ¥ fad  wed
wFe F9 § | 0@ UL % %
HAET 9 T NI Y AqG ISV AT
WYFR & a3g da1 w7, sEr fe
e RET & Y FPAT FAT §  qIN
% Fg AN A IIE, F THL § qH
gU @ WA g RWER FTAT g
& & TN famrar & wg A §
foF agt I AW 7 THY qFd qHT
fr %21 T 7 ) f &9 O &1 gemm
& | Jfe w v & fr § & e
e € AR foeeT g5 W R
Wi § 97 & 79 F st oY G g
I AEN & qFar |

§ ®° TG B AT JAAHT AR
g & @13 a0 a9 Ta X 0F @AV
¢ FT TWEAT GCEAT | 9 AHATHAY
wgH oG U & WL TH AV qH § wgA
ot fF F o W F 9 aga weee
& FT wE g W X WY ¥ q| FEA
qEdt § fF W A AEd #Y ol ¥
St fireware 0 & | G Gy 2faai
W 3§ A @ R 9w & o9
1% 3@ 1 39 f9ar 48 & =%
o 2 &1 e WX ¥ e
%1 g9 & FT A= faar |« od Taw
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afen & @ ¥ A GEE W F AR qTA A G FY Fgq T G

FAT R TAT I A wrfE wEF g w T T FEAL T FHT FE FT AT

fad o 3w 1 g F faF | a=x
® far § g v & werd A woA wor
Tag afsa wt S 96 €1 F|"
¥ fagre ot dar g @ W Eg AT
T ga foae F a9 g o 7 [t
ifr 2w & fog w7 A ga 7
fremm 71 & | OF A ag afgw
wt Fw# dvwfea & foms s fw
FT AEAF AT T EFT WR A A
ST & Tafed a1 &w W A S
F A9 39 092 F A7 UF 5T AR NG
FY AT dWAT § at & a wEagatea
@ WY § WX A At g o
AT FF 7 092 F1 @ T ET WAHIT |
Q@ q Wer HATHRw § SR e,
qTEG T ATHAT AT ST GEAAT FT AT
FA TG | FrOTF W aF T QR
FT IR WIOW 7@ (a1 ™ g afe
IEFT ITN P § gE & W a@
G a0 &1 TF AT FAT W7 W@
w&e FC LE & W 0 afew s
% ¥ I #1 9w g 39
Tt QA T A § awdl 7 W A
F1 FforaaT a9 F grema § agd TEy
31w @ Y g ¥ o o A
W frtwe Fifaas g o 3w 3 fam
F oft faoes &, a7 gt qudt €

i frdea & fr @ fede @
gfeqr Oaz *1 Ul ¥ FgT ¥ AW
afrfaa 78 & Tafad & w8 W
¥ g & g ag fAaed #7Tr A
£ 5 97 1 7 9d foma fF st
fraw ¥ @ § 39 &1 SEE &%
Foteat ae § FLEAE ANE A0 FH Y
TR T AT A WARHaT &1 "Wy T
JmoAE |

T & AfeT s & wasy w0 R
I F1E avgae frww off ar o A
/wmﬂ‘m%a?{ﬁa’rw%aﬁﬁﬂ
A & A fed | @@ EEEA ¥ T
R WA g W 3w & feew
TEr =Ed, AT fgm A€t Iy ar faw
& 79§ $g g g ar foamw 49§
Fg @ £ | 0¥ Fum fae 8
TR Tl & fol § werw  mgEw,
=TT F FT Y- WAL WS § A
F7dr g fF 97 07 T 09 €7 I9Em
T ¥ T G nd W T 9
#¢ Y feow & fomme T fand
qF | T IWEET AFF AT g S
F @19 § B FT AT 929 FT IH @
g 99 %7 90z § 9ox wa e W@

w3 K 7% a@ wem g fr
gl fofaw fede %1 dmfat aga

faoag 7@ a=r & f& ¥ @ 3w
w1 g0 | wafed A Fgar § fR
fafaw

feda & aray & st o w4
AL WG I FT TeQ § Teg gL TAT

aife@ |

O TEd F " g FW S

I ® I s &1 fowaw
T fafew fedg v aum
AgT® ¥ I afww gemnwr e
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w1 w@ wrsfen mfe #r Ffaw
FT FM@Ed WE wArE fEar W

M garar fafaw feda qege
aEEs d & e & fae e
WO W fgafrey 35w
fear @ sk fomgta #eife & smowr
fafewr fedm &1 aomw a&h amm
FTAE fow dae & wir aw o=
T FWEET & 9w A Y TR
A A9 T gTET qATed A
#E wodr frymdiza T §)
T H A AfyF T¥g g &
e St g fr w7 @ 3 R
f& A ater Far @ g Fdam
oz § e AT AR |

A AT awdT A g )

Shrimati Lakshmikanthamma: I do
not know what has confused our hon.
friends who stood up on that day whep
you asked them to do so and voted
solidly behind our Prime Minister in
our efforts to drive away the invader.
Today when the Congress has issued
a circular—perhaps there might be
some confusion in regard to a word
used—in pursuance of that, they are
annoyed. It meant only that those
who support our Prime Ministe:r and
are for driving away the invader are
patriotic and all those people who do
not support the Prime Minister in
driving away the invader are trai-
tors. The word may have been there,
may not have been there, but it meant
only what I have just said.

Shri Hari Vishnu Kamath: By your
leave, the words in the circular are as
follows, I will read only one sen-
tence.

Mr. Speaker: Order, order.

Shrimati Lakshmikanthamma: The
words can be rectified ¢nd further
clarification can be mad:.

Shri Hari Vishnu Kamath: Those
who criticise are termed ‘traiters’.
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Shrimati Lakshmikanthamma: If
all the Members desire, 1 think we can
ask our President to circulate a fur-
ther clarification.

Mr. Speaker: After the debate, hon
Members might know about the inten-
tions, but they have only to read the
words to come to their conclusions.
Anyhow, if the words used are such
as to give that impression, certainly
they would be justified in forming that
impression,

Shrimati Savitri Nigam: Even after
clarifications were made these words
should not be repeated . . (Inter-
ruptions.)

An Hon. Member: You are not com-
petent to clarify it.

Shrimati Lakshmikanthamma: Per-
haps it is an emergency circular sent
by the President in order Lo avoid any
defeatism or confusion in the minds of
the people by people who like to make
politica] capital out of it. This is the
time when we should give our leader
all power that we have. The story of
the Mahishasuramardhini is an exam-
ple. She was a woman and when
asked to go and fight that great
dragon, she said: how can I, a woman,
fight? Then she was given all the
powers; she got a giant-like persona-
lity and killed the dragon. That is
how we have to make our leader big
by giving him all our powers to
drive away the Chinese dragun. Per-
haps you know the Mzhabaratha
story. Karna was a person with
courage and valour and his charioteer
was Salya. At every moment he put
the defeatist mentality in Karna, say-
ing all sorts of things. Karna lost all
confidence in himself. Even a great
person will lose all confidence if it is
said to him: you are unfit and useless
for wartime leadership. Either support
vour leader with your heart and mind
and sincerity or better keep quiet but
do not do Salya saradhyam.

The President’s Proclamation is only
an intimation to those directiy involv-

ed in the struggle that all the energies
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of the nation are geared up to give
them adequate and timely support
Then there are alsp rumour mongers.
Either ignorantly or with some motive
they spread all sorts of things includ-
ing what Peking Radio says, as il they
are its agents. We have to safeguard
our people against them, as also
against the hoarders and profileers, not
knowing the consequences, not know-
ing what will happen tc their very
existence, try to make profits out of
this crisis. It is essential to put these
people down.

Then there are people who spy. In
today’s paper there was news sbout
spying and some sort of 2 communist
help was there to Chinese. Isi*to be
tolerated? Now Communist Party has
passed a resolution; a section of that
party had also to take a great risk in
passing that resolution. Il is welcome.
But can we take chances with that
section of Communists who are pro-
Chinese? 1 wanted to fee] the pulse
of the people in a constituency adja-
cent to mine where there w:s some
communist influence in some villages.
Even in these days, even after that
resolution, the rank and file or some of
them, tell the people that the Chinese
brothers are coming to liberate them.
Can Government take any chances
against such people because they have
passed a resolution? No. This
freedom has been won, at what cost?
For generations together our people
suffered, faced bullets, went to the
gallows with smiling faces. Qur women
had to leave their houses, their hus-
bands and children and go to the pri-
sons in thousands and miiions, This
ig the cost of our freedom. We have
to safeguard that freedom jealously
and also the integrity of our nation.
At this juncture we cannol take risks
in the name of democracy. In this
emergency, we hava to restrain our
rights to some extent.

There is absolute vnitly in this, It
ig the will of the pcop'e. All the
people are behind the Government; it
is not like what Mr. Mukerjee said.
The people are behind all the steps
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that the Government are taking. Om
the other hand, peopie are more
anxious why Government is not taking
adequate steps against euch unsocial
elements. There is also a safi guard.
Under this emergency proclamation
also, we must remember that it is com-
ing before both the Houses and if it is
not passed within two months, it will
lapse. So, it has the full backing ef
the people.

Dr. M. S. Aney: M:sy [ know on
what amendments she is speaking?
We are discussing the amendments %o
clause 3.

Mr. Speaker: Not only the amend-
ments, but the clause also.

Shri Nambiar: Clause 3 is half of
the Bill.

Shrimati Lakshmikanthamma:
Clause 3 is about the powers. 1 am
talking about the need to confer so
much powers on Lthe Goveinment.

It is a fact that the entire people are
behind this. With three days of learn-
ing shooting, 1 secured 80 per cent
marks in shooting. There are many
more like that. There is a sdying
“Who stands if freedom falls? Who
lives if India dies?” To guard this
freedom, even 10 crores of men and
women will go to the front and die as
free citizens or live as free citizens.
Yesterday, the Mangolian and unga-
rian Governments suggested that we
should accept the Chinese cease-fire
proposal. During the last war . . .

Mr. Speaker: She is quite off the
mark; she must conclude now.

Shrimati Lakshmikanthamma: Dur-
ing the last war, when the German in-
vaders had gone very near Moscow,
they did not advise themselves like
that to accept any ceasefire proposal.
They fought to the last drop of their
blood. We are in no way lacking
in our courage and valour. The men
and women of this country will fight
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with full confidence in this Govern-
ment, which stands for democracy and
freedom of this country. We will fight
to the last drop of our bleod and pre-
serve our freedom, by driving away
the invaders.

Mr. Speaker: Dr. Rao has just come,
What is the sense of the House? To-
morrow I am not going to allow any
private Members. Only the Minister
would reply tomorrow. Would the
House like to listen to Dr. Rao and
Shri Deshmukh?

Some Hon. Members: Yes.

Dr, K, L. Rao (Vijayawada): I will
finish in 5 minutes.

Mr. Speaker: Shrimati Laxmj Bai.
18 hrs.

st et wEE TREd,
7@ Wl FT ¥gw A qfww ¥ AT
WAl #rIw R A= w7 oA e
¥ & TgT A T AN g
§ g dadr g f 9 Wt & o
TR 7 2w faaar @ 1 Y Agarr
& W A A § e frat

2fF @ wE § X ww owW A9 ok
AETE IR 9g T A EEem ¥
9fF wg W= ot e @

TR ¥ gug fzar afs s==r

14%
)
o J

!

¢ afew & swr faem A &
T @@ aAr | g SR
T Tga GaEE gAY SR
@ aE I aFd @A W W
IR 9gEE AE awd & 1 gEr
rgfes wrEdY # gl @d A,
T TR WA A, ¥ aIEd AT
@ @ % awa gHT 1 B &
N F A Faw F ot o &
@ AAR . oarfrad qen
@ # W WX AHH GF q9
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[<war Femiarg]
T AY Aramer FAE R A0
a1 AfFvag gat & faee w1
qFHE A Fag qA A s
frdt f& goear farod @ g
Tgr |

I GE IgH AT 3T F § 18V
¥ gl wri a1 g T &y
wrEH & faar w3 faemw & wwfaa
fear, o "7 2R Fg fFoqw w0
frgem & fr @, @ fegmm
q AT G A T TG ¥ ITF @
T 39 ¥ 7Eg FrE A 1 a2 F fegwi
F qw T " Fgr fF 9@t qaenE
TATFIR T g1 74 § | &gl 9% [aeAwr
O g A9 fgg & o =i WA
foea & 7 =9 7@ ¥ 37 & W1 gfa
& fod, &% & fod s ooy o A &
a1 #X W@ fag | ghoae &9 & I
IR AT I fRETEr gE A 1%
T # gl 1 AR oA A
I & WAl & oo A, faq & o7
aaw T ff wiq At 7 Fiat
oo &Y, W gfew & g9 oma ¥
qHL 99T F AT A | TH A@
wgfTel 7 agr 97 w9 A &
a9 @41, W foq ¥ @9 @ A
FHIfaee @ ¥ @93 W@ 1 A1 Y
FIfAET 7 Wi I T § 39 &
ghaare &t 7 fad | w9 gfemm gfea
G gAT a1 THIT W FEfae
1 fae 7% w1 7 faer F¢ sfemm
awnt F1 @ far | SR A 9T
"T4 12 &, g« fra fad ol o 9
F T a= F< fair 1 guled wfae
0T FFeT ag F7 ATAT FL, A FT I G
qT AT | IR qar AG fFar a
¥ fF gk dfem ot # ofe ¥
ag Fome § wifs dfea ft #F mifed
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AR #7 qifadr & 1 & FFAT S
g % dfeq it &t ag & @rd 4@ @A
fF uF aTs a1 g 1 @17 72 A%
g a7 {AT AT AT T@Ir A A
g a9z g fF T gfaargame 61g 2
T GHT aThe 9% T | T 7 &
TE T AT F@ A1 4g arvA AR
TR TG AT | e o aga fafa
&1 gt et & o faay gar @ fr
“afger owT 9" @ € gg o
foram & & “gd99 wuraE” | gw 99T
qreli & g3 719 & 5 ‘wEAH qETAea”
&9 R 9T H 19w § 437 & a1 W &
T3q @ afe gfrar & fad ge o&w
g

A FA AT F @ @ Aq afewa
g &1 v fE s fgegEr ¥ asat
A THF A FOF WegTA 9T far
ag WA UTHE WA @F TE F4T Ao
TH A o9 @A ¥ oAavq 2 E

oeI WEIIT  AEAET AEEdr

T gH FL |

st wewt qvf . qTg ST EW &
ag W7 Fgr @ 9 fF

“l want India’s rise so that the
whole world may benefit. I do not

want India to rise on the ruins of
other nations.”

gggadr wifeer & | B W ¥ I
T T ¥\ & HuA g fafe ¥ 77
qAA AR g fF oA woR oA
F JATC FE, BT F IT F W, A
T ¥ &Y guTT FT9 QU A€ g9 0 W
1 A7 Tefafa@a &1 o S 0
T | WF TR T Ag g 9T
T &3 g § 1| 9 & Lo femdde
w1 uhfeea aQ%F & s FET ] )
o Y F 2ferde fearddz ¥ o, ¥
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Tefafrga o, FTeaml #, @@ Tz
NI g0 E | 99 WE 97 fggera
fregdg w2 1 7w A @ A
T FU A fFR Tz A AT R
Tg AT FY ATAX & | AT FY FATC Ar@T
¥ 2@ T3 A A AT gt A
¥ o9 2 & & FT gy

T & AT WY F g W @@=
@ 91fgd fF agr 9T 9 o ;1 &7
HEA AT AT § qE §9 FTH 5L | WO F
qg 1 9T 92 FTH AT € Iq § FH
AL T | FW Y FW G 9 92 FW
grr =rfed 1 g fafadr &y avw &
uF aFax fawe =ifed fF a5 or
T  f& &9 & F9 g a9 62 A ar |
A gf & &7 aga A §, 999 &,
I 1 AT AE & 1 I & fed
o 1 FTEH TG FT AT T0fed G
WY A& 97 AW FT T FE G
FW@ &1 99 & Af § 7 TET F ATFC
LEAC I I AN e i a e T
F i § wafad dar a1 F 2 78 w99,
afF g I F TFa & fF T et
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Dr. K. L, Rao: Mr. Speaker, Sir, our
determination to resist the Chinese
aggression is the highest expression of
our will to live. In this hour of crisis
we must mobilise completely all our
resources and for doing so, the Bill
and, particularly, clause 3 is most
essential. It is necessary to meet the
needs of both the home front and the
battle front. In the UK, for example,
there was a similar law during the
last war. During the last war I hap-
pended to live in the UK. On the
home front they brought by persua-
sion and by giving some preferential
treatment to the agriculturists—they
used to give them extra ration of
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cheege, butter and so on—as many as
six million acres under cultivation,
which was an entirely new acreage,
and by doing so were able to increase
their food production by 70 per cent.
They realised that the domestc econo-
my was entirely dependent on the
farmer who cultivates the land and
gathers the treasures out of the
ground.

Similarly, therefore, while we give
these emergency powers which, I do
not think the Govermrment will have
any occasion to use, because we have
got a very beautiful democratic set-
up in this country, the farmers will
answer the call of the nation without
the necessity of application of the
laws. If only we give them some in-
centives, like, supply of fertilisers
at a reduced cost or supply of free
water to new lands without any tax
for one or two years—I am sure, there
will be very good response from the
agriculturists.

But, at the same time, I must sub-
mit that the Central Government must
reform a little and rige to the occasion
to see that there is greater co-ordina-
tion. The Ministries of Agriculture
and Irrigation must combine into one
in a crisis like this. At any rate, they
must co-ordinate much better. There
should be no difference between minor
irrigation, major irrigation and s0
on. Thereby you are not getting that
concentration of effort on agricultural
production.

Similarly, in the matter of actual
construction there are various depart-
ments, like, the revenue departments,
zila parishads, minor irrigation de-
partments etc. dealing with minor
irrigation works. It is very difficult
really in practice to know the parti-
cular authority for each of the works.
I would, therefore, submit that in
this emergency there must be one
agency to do these works. Once you do
this there will be no mecessity to re-
sort to these emergency powers that
are included in clause 3.

We want increased food production.
That is the most essential item on the

home front.
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Similarly, to achieve success on the
battle front, there are three funda-
mental factors which have to be satis-
fied. Once you do that, history shows
that you can easily achieve victory.
The first is what we call combatant
morale, “will to fight”. That we have
got any amount in this nation, because
we are defending a very heoly land,
a very ancient land, full of all re-
ligions. It is not one or two; people
of all religioms flourish in this coun-
try. We are fighting against atheist
China which has absolutely no reli-
gions whatsoever. Therefore, I am
sure there will be continued will to
resist with religious fervour. There
will be no necessity to take any extra
measures except now and then to use
the AIR. to counteract the unfor-
tunate propaganda of lies that are said
against India.

The second factor 1is, organisation
of a sound military Headquarters. Of
course,, I must submit that there is a
great need for a change in our organ-
isation. Because, at the moment, our
Defence secretariat is full of laymen,
officers who are absolutely laymen. I
understand that it has been recently
reinforced by the additional ganction
of 4 or 5 Joint Secretaries. All these
people sit over the Chiefs of Staff and
try to scrutinise their proposals and
so on. Added to this, there is finan-
cia]l control which owes allegiance to
another Minlstry. I submit that in the
case of an emergency, it is necessary
for us to eliminate all the various
factors which cause delays and have
a tendency for digression, and copy
the practices of UK. In the UK. they
have got Lord Mountbatten, over the
three Chiefs of Staff, as a presiding
officer. Similarly, we can have a
council consisting of the three Chiefs
of Staff with one presiding officer. Of
oourse, he must be a professional
man. He must have status enough to
present the professional point of view
before the Defence Committee. It such
powers are glven and he is given
authority to go along, with the mili-
fary build up, I am sure, there will
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be no necessity for any emergency
powers to be used.

1 am afraid, recently, two or three
years back, the Engineering depart-
ment of the military has been tamper-
ed with very badly. Unfortunately,
that has been divided up. For exam-
ple, there is one organisation which
looks after border roads, another or-
ganisation which looks after civil work
works and a third: all pertaining te
the same transport and communica-
tions. This has led to,—I do not want
to use strong language—atleast lack of
coordination. What I would submit is
that there should be one technical man
to look after the various works as-has
been done before. If that is done, our
transport system, our communication
system will be greatly improved. The
supply system entirely depends on
communications. Napoleon has put it
very cryptly when he said that “the
secret of war lies hidden in the com-
munication”. Therefore, it is most
essential that we should reorganise
the Engineering section and see that
it is well knit and well coordinated.

Another factor that I would submit
for achieving complete success on the
battle front is the supply of guns,
tanks and aircraft. This, of course,
we have got to do on a long term and
short term basis. (The bell wrings.)
Just two or three minutes, Sir. I
would like to submit that we must be
very realistic when we examine ade-
quacy of our equipment. There is no
use trying to meet the urgent needg of
today with the probable achievements
of tomorrow. That is what we are
doing. We are going to build this, that
and we count on them top much. War
is a reality. We must do everything
on realistic and practical considera-
tions. For the urgent things, there is
no other go, we have got to borrow
from outside. At the same tlme, we
must arrange our manufacturing pro-
gramme so that in course of time, we
should be able to depend on indi-
genous manufacture. We have lagged
behind. It is a very long distance
from the days of bows and arrow to

e
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the present days of atomic bombs. At
least we should be prepared for con-
ventional war if not for nuclear war
which is not possible. That requires
mechanisation, Mechanisation is the
keynotz of success. Mechanisation
means multiplying mass activity. For
example, we are reading that the
Chinesg are coming in superior num-
bers. That is bound to be. Their
population is bound to increasc. There
wil] always be numerical superiority.
Where you can succeed against the
Chinese is by attaining technological
superiority. Once we attain technolo-
gical superiority which we can do—
we are much better fitted for that—
once we do that, once we attain. . .
(The bell rings), Two or three
minutes, Sir.

Mr. Speaker: He should conclude
now. He asked for five minutes. He
had ten.

Dr. K. L. Rao: I am sorry. [ shall
finish in two or three minutes,

Mr. Speaker: The hon. Member is
going into too general things. That
was my difficulty. Probebly, he has
brought the contagion from the pre-
vious lady speaker,

Dr. K. L. Rao: That is true I did
not get a chance earlier to speak on
this Bill, and so, I must accept that I
have got the contagion; I tock the
cue from the previous speaker.

Mr. Speaker: The hon. Member
was speaking on technology. He
might continue it now,

Dr. K. L. Rao: I was submitting
that the only way to overcome the
numerical superiority of the Chinese,
which will be there for all times to
come—it is not there only today, it
will not be there only tomorrow, but
it ig always there and it will always
be there—is by attaining technologi-
ca] superiority,

It is very necessary to remember
that these wars can never be projec-
ted on the basis of the previows
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weapons. We all know, for example,
that the first world war used a gas.
In the Second World War, the techni-
que changed completely, because gas
was not at all used. Of course, they
had to provide gas masks. In fact,
in England, they imposed a heavy
fine if we did not carry the gas mask,
But that was not actually necessary
at all, because in the Seconq World
War, the type of warfare entirely
changed and went over to the use of
aircraft

What I am submitting is that
mechanisation is so essential. At the
moment, we have got only a trickling
amount of mechanisation; we should
swell it into a sweeping flood, and then
only we can get that high amount
of mechanisation which must be
there. I do not mind if there is no
mechanisation on the civil side. It does
not matter if we do not have tractors
for the flelds, but on the military side,
let us all be very definite and certain
that we should have mechanisatiom.
It is only that which cap save us
from the numerical superiority of
the Chinese or from any other quart-
s,

In this connection, I must submit
that armament factories like the
Hindustan Aircraft Ltd, and so on
must be managed by technical men.
There is no use of entrusting them to
some retired finance people or wvetired
administrative officers ete,

Shri Hari Vishnu Kamath: The hon.
Member is going too far away from
the clause under discussion.

Dr. K. L. Rao: There are a few
more peints that I would like to men-
tion, but I do not want to tire the

House at this late hour.

In conclusion, I would only make a
brief reference to the circular. I have
just heard something about the cir-
cular. I am a Congress man, but I
must say that I have not received
that circular. I have not seen that.
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Dr. L. M, Simghvl: The circular
ought to be buried now. So, bury it.

Dr. K. L. Rao: 1 would view the
matter in the following way, namely
that this Defence of India Bill repre-
sents the nation's solemn pledge of a
sacrifice, a supreme sacrifice on the
altar of freedom, to achieve victory.
When we are dealing with things in
that high pedestal, is it necessary for
us to care for this circular and so
on? We must all be united, and let
us definitely see that we are united.
Once we are united, and once we are
on the right lines, I am sure this
emergency Bill need pot frighten us;
as I said a little while ago, this Bill
represents the nation's supreme sacri-
fice to achieve victory.

st 3o fo aqrfesdt (gaaam) -
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Shri Harj Vishnu Kamath: Do I
take it that the hon. Ministey will
reply tomorrow?

Mr. Speaker: Yes, the hon. Minis-
ter will reply tomorrow.

Shri Narendra Singh Mahida: I
have tabled many amendments, and
there are many clauses on which 1
can speak, but I shall reserve my
comments on them for tomorrow,
because 1 shall have to move my
amendmentis and say something on
them.

The Defence of India Bill is neces-
sary, but it must be looked into and
checked also. The fact that we are
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in an emergency does not mean that
absolute powers should be given to
Government, because “absolute power
corrupts absolutely” and that maxim
still holds good. Unless we have a
dictatorial Government, I am not pre-
pared to concede these powers un-
checked or give full support tp this
measure without due consideration as
gome hon. Members have been wish-
ing us to do. We must put proper
checks, and we must improve upon
whatever provisions are there, and
make the Defence of India Bill suit-
able within the set-up of our demo-
cratic government.

The first submission that I would
like to make, in this connection, ,to
the Home Minister is that many ex-
officials of the Army have not obtain-
ed suitable accommodation in Delhi.
Only three monthg back, high-rank-
ing army officer who retired could not
find space to live. This sort of dis-
satisfaction in the army should be re-
moved, I have come across many army
officers who have been disgruntled at
the way we are treating them. But
now their importance has come up. So
we are now giving them all sorts of
facilities. These facilities should have
been available to them long before.
Ever since independence, we should
have given more attention to them
and the morale of the army should
have been raised to a higher degree.

Some years back one of our Gene-
ralg was talking to me and telling me
that the army was being told to
wear khadi. I have been wearing
khadi for the last 30 years. But that
does not mean that this sort of fad

_shouldq be introduced into the army

without consideration of utility, The
army should be treated better, more
30 in peace time. But the army has
been neglected.

So while we should not neglect the
defenca of India, we should also
hear in mind and provide more ame-
nities to the army. We should give
the army officials the facility of free
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schools for their children, their reha-
bilitation, and if they die, adequate
pension to their kith and kin. I know
of instances where during the course
of the Goa action we had lost some
soldiers. I came across a soldier who
had lost his one eye and all his fing-
ers. We are paying him i pension of
Rs. 27 per month, How is the soldier
going to live on that with his family?
These instances should be looked into.
1 have complained to the Defence
Minister alse. But nothing has been
done so far. Now we must see that
the soldiers get better treatment.

We are talking of Defence of India
Bill all right. But where are the
defences? I do not see much defence
arrangements in Delhi, I do not &ee
any such measures in Parliament
House or in Rashtrapati Bhavan.
Where are the civil defence arrange-
ments? We are in an emergency, We
are at war. But I do not see much
of civil defence arrangements. 1 went
to Hardwar yesterday. I did not see
any defence preparations except
some bold persons carrying some
rifles round about. Is that the way we
are going on with the defence of this
country? I make an appeal to the
House and to the country. Let us talk
less and do more. Let us have some
concrete plans for the defence of our
country on a more sure footing,

I am very pained to say that the
cease fire offer has had an adverse
affect, Even day before yesterday,
people were talking at Hardwar and
saying ‘There is no fighting now’. and
I saw a very high army official re-
turning from Jyoti Math with a few
jeeps. I wanted to stop and ques-
tion him as to why he was returning.
Probably thig method of relaxation is
not good for us. Then look at the
panic created in Tezpur, even though
in a small scale. T am afraid it we
do not take notice of it and take
proper measures, we shall repeat it
everywhere,

So more attention should also be
paid to civil defence measures. I still
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iail to understend v our able-
boded persons are not yet called upon
for military service, Let them have
lathis even. We ghall even with that
bold spirit do our best. Let there be
no idleness. Let there be no unneces-
sary talk. Let there be concrete efforts
made. Let there be no lull in our
measures to deal with the situation.

Lastly, I want to impress on our
countrymen about one thing. T am
fully prepared to help the defence
measures in any way you like, But,
just look at the recent Congress cir-
cular. Some hon. Members may dis-
like my referring to it. But we are
much hurt by it. We whp belong to
the Swatantra Party fee] that we are
persecuted. When we have even given
up our kingdoms, when we have sac-
rificed our jagirs and zaminsg and all
our wealth for the country, should we
in the Swatanira Party be called
traitors? Is that the way to behave
with us?

Shrimati Lakshmikanthapama: As
he has fully supported the Prime
Minister the other day, he need not
include himself in that category.

Shri Narendra Singh Mahida: This
is not the way to behave in this emer-
gency. But even if they publish such
circulars I shall not pay heed to it.
I shall do my duty. That is my atti-
tude.

But I want to say this to hon.
Members of the Treasury Benches.
They should restrain themselves, Let
them not adopt this sort of attitude.
It does not do any good. If such a
mistake hag been committed, I re-
quest those in authority in the AICC
to correct it, to set the matter right.
That will be the right and honourable
way out of this circular issue.

Lastly, I welcome the Defence of
India Bill generally, but as regards
the clauses on which I have to speak,
I shal] say tomorrow.

Shri C. K. Bhattacharyya: From
some of the speeches that I heard
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from the Opposition Benches, I felt
that they are not in touch with re-
alities, Otherwise, those sentiments
and remarks could not have found
expression. India is in a position in
which few countries have found
themselves in history. It has very
rarely happened. On the one hand,
there is the Chinese aggression get-
ting into our territory about .50 miles
deep; on the other, Pakistan which
we created in order to have peace
ang good relationship, is negotiating
with the same aggressor sitting on
both sides of this country.

Practically we seem to be surround-
ed. There should be no loose talk or
remarks which may make people think
as to whether we are speaking with
divided minds, Perhaps it was Prof.
Ranga who said: if you want our co-
operation, you must act in this way.
This is not a situation in which co-
operation may be made conditional. It
is not that the Government wants co-
operation in order to sustain itself:
Government is sustained by the party.
But we are required to do our duty
by our motherland, That ig the posi-
tion. It is not a question of co-operat-
ing with the Congress Party or help-
ing the Government to sustain itself.
Some of the speeches have been in this
strain. With Pakistan on the one hand
and China on the other, hearing the
=ons of India talking in that strain,
affected me and that is why I speak.

Speaking aboui China, we do not
know why they have declared this
cease-fire. This stalemate is going to
continue upto 1st of December. Nobody
knows what is going to happen after
that. * As we know during the last five
or gix years, the policy of China has
been: trying to gain a point and after
gaining that point, they make it a
starting point for further negotiations.
Pakistan has acquired about 1500
crores of rupees worth of arms from
the United States with the assurance
or a bluff that it will fight the com-
munists. In this crisis when there is
aggression by a communist power on
India, Pakistan is making a pact with
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that communist power., That is the
situation in which we find ourselves, a
very complicated and difficult situa-
tion.

In such a situation, it is not unusual
for a Government to seek for extensive
powers, Powers sought under clause 3
are therefore natural. There has been
apprehension that they may be mis-
used. Our country has been habi-
tuated to a democratic rule for the last
fifteen years or go and it will no%
allow itself to be tyrannised. People
are sufficiently self-conscious, No
official or administrative machinery
will misuse the powers that are vested
in them under clause 3.

One of my communist friends said
thay the arrests were being made for
settling old accounts because of defeat-
ing the Congress candidates. That was
the most umncharitable and unkind
interpretation that could be put upon
the steps taken under this emergency.
Let ug see what the Chinese cease-fire
proposals mean: “This is the line
which we have come up to; we are
now receding from this line up to a
certain distance, But we are placing
our guards on this line. If you dare to
come in we are going to come back and
give you a good beating."” That is the
whole story, the long and short of that
statement. If we add to that the
audacious and wvulgur threats that
Peking radio is using about their
victories or illegal occupation of our
territory there need be no misunder-
standing or false expectations in our
minds about what China is thinking;
and what she intends to do. Therefore.
Mr. Tyagi was perfectly right when
he requested our friends on that gside
that all the amendments should be
withdrawn and this very urgent and
important Bill, brought in at a very
critical hour of our national life and
Indian history, should be allowed to
pass unopposed, as we passed the reso-
lution on Chinese aggression pro-
pounded by our Prime Minister.

.Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, while discussing sec-
tiea 3 of the Bill, at the outset, | must
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pay my-humble tribute to the remark-
ably good piece of draftsmanship
which the Law Ministry has shown in
presenting this Bill before this House.
Taking into consideration this parti-
cular factor that the Defence of India
Ordinance, 1962 and the Defence of
India (Amendment) Ordinance 1962
were issued at the gap of a few hours,
the draftsmanship which they have
exhibited deserves our praise and I
take my hat off in appreciation of this
remarkable piece of draftsmanship
exhibited by the Law Ministry. I feel
thag the various amendments which
have been submitted to clause 38,
instead of improving upon it, may
ultimately pollute the draftsmanship
which we see in the present form of
clauvse 3.

I am one with Mr, Tyagi when he
requested the members who have
moved amendments, “Please don't try
to meddle with the impartial drafts-
manship”, Particularly when we have
passed the two resolutions and when
we have solemnly pledged ourselves
that we will drive out the Chinese out
of our sacred motherland however
long the struggle may be, in the samc
gpirit this Defence of India Bill has
been submitted before the House by
the Law Minister and I wish in the
same spirit it should have been passed
by this House.

It is no small statement that this
Defence of India Bill should be termed
as Defence of Democracy Bill, because
it is the battle of democracy which we
are fighting and not merely the battle
of defence of India. Therefore, arming
the Government with ample powers as
given by section 3 js the least that
is required. Not an ounce of rmore
power has ben called for by Govern-
ment than is required by this emer-
gency. Shri Kamath raised a techni-
cal objection that the Defence of Tndia
Odinance 1962 and the Defence of
India (Amendment) Ordinance, 1962
should have been replaced by separate
Bills. It was a very fantastic proposi-
tion, because the ordinance is expected

to be replaceed by a Bill
Naturally the logical conclusion
is that the Bill should replace
the ordinance in its amended
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form, because the second ordinance
was not an independent ordinance
conferring any special powers or al-
tering any substantive law. It was
merely correcting loopholes which
were quite natural because of the
hasty drafting. Therefore, it was
rightly held by you that one Bill re-
placing the ordinance as amended by
the amending ordinance would serve
the purpose,

Out of the 48 sections which we
have to discuss in the Defence of
India Bill, section 3 is the heart of
the Bill. The scheme of the Act itself
is such that section 3 has been split
into sub-sections (1) (2) and (8)
Sub-section (2) contains the various
powers from sub-clause (1) to (55).
Sub-claused (25) of sub-section (2)
has received the Part.‘tcu]ar attentiom
of my friends in the Swatantra Party.
They were afraid that powers under
sub-clause (25) may be misused by the
Government to introduce cooperative
farming. My humble submission with
great respect to my friends of the
Swatantra Party is that we are arming
the Government not to encourage co-
operative farming in this motherland,
but to drive out the Chinese. This
aggression of the Chinese has to be
fought not only in the battlefield, but
in the factories gnd fields. Everyone
of the workers, working with the
sweat of his brow, in the flelds and
factories is a goldier working for the
defence of this country, When people
are willingly surrendering what they
have before the Government, Gov-
ernment merely seeks powers through
clause 3 to control industry, agricul-
ture, mines, roads, bridges, communi-
cations, postal articles, travelling, etc.

Al] these powers to say the least,
are definitely the primary require-
ments, and it is certainly in this spirit
that Clause 3 should have been wel-
comed by all, particular my commu-
nist friends also. We are not out to
arrest any Communist. It is a sham
to say that the Government Is a party
Government. The Government may
have been elected on party
tickets, but today he nation and the
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Government have amalgamated into
one, and the Government does not
necessarily wish to arrest any Com-
munist for the simple reason that he
is a Communist. Certainly, the Gov-
ernment is not against any paricular
party.

1 would, therefore, humbly say to
the hon. Home Minister, who s
present here, that this emergency Bill
which they have brought before this
House is in the interest of emergency
itself and emergency requires that
normal standards of arrests and cur-
tailment of fundamental rights or
freedom of liberty etc., should not be
looked at from the point of view of
rigid democratic requirements that
are there in peace time, Even emer-
gency requirements are such that en-
trusting these powers to the Govern-
ment does not necessarily mean that
one individual will exercise those
powers. It will have to be exercised
by the officers on the spot. Those
officers will be guided by the infor-
mation at their disposal. If the in-
formation at their disposal is lacking,
we can very rightly apprehend that
those powers are likely o be misused.
But they are likely to be misused not
with any mala fide intentions of the
officers but because of the bona fide
actions which the Government want
them to take, It is because of this
that we are giving powers under sub-
clause (3) to protect the government
officers who work under the govern-
ment. While protecting these officers
who work under the Government,
the nation logically expects that the
officers will not betray the powers
which they are to exercise and will
not tarnish the fair name of the
Government simply by their acts of
negligence. Therefore, I wish the
House is one in conferring these
powers on the officers and the Gov-
ernment by sub-clause 3.

But, while exercising these powers
we should not leave this fact out of
consideration, out of our mind, that
these powers will have to be exercised
on an amergency basis. These
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powers and actions taken under the
Defence of India Bill will also be on
the emergency basis. Therefore, nor-
mal appreciation will be too much to
expect,

The situation in which this Bill
has come forth before this House has
also to be borne in mind, The pro-
clamation of emergency by the Presi-
dent has resulted in the suspension of
articles 14, 19 and 21 of the Constitu-

_tion. The powers which we are con-

ferring on the Govermment by sub-
clause (3) are much less compared to
the suspension of articles 14, 19 and
21 of the Constitution. Therefore, to
say that these powers have been
claimed by the Government with a
partisan attitude and with mala fide
intenstions of wusing it for furtherring
a particular party interest is a charge
which in democracy no one will ac-
cept with smile. I wish, while level-
ling this charge, Members from both
sides should have thought about this
particular fundamental necessity, that
this emergency Bill, this Defence of
India Bill, has been necessitated be-
cause of the blatant aggression by a
Communist power,

This aggression, Mr, Speaker, has
been committed by a Communist
power which, only in 1935, was not
dabbed as a Communist party. The
Peking radio, the Communist Party
and the Communist Government are
very much praising the Stalin line and
are criticising Mr. Khrushchev be-
cause of his policy of leaving away
Joseph Stalin. But the same Stalin
has said that the Communist Party of
China is a “small batch of land re-
formers”., This batch of reformers
who had nothing to swear by Marx,
in their trek from Peking to Gobi
Desert, were left with only two
million or less than that out of five
million. Only less than two million
survived. This is a peassnt army
which sprung from the peasantry, and
there is much strength in Mr. Frank
Anthony’s argument that th~ Chinese
army and the Chinese leaders believe
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that politics comes out of the barrel
of a gun.

These powers are conferred on the
Government to wi‘hstand and to pro-
tect the fation from aggression of
that army of people who are quite de-
void of the normal working of demo-
cracies, who have committed this ag-
gression not merely with mala fide
intentions but also because of their
certain ideas about their boundaries
and even their livelihood.

While discussing the Defence of
India Bill ,with your permission, I
wish only to refer to certain remarks
made by Professor Ranga. Not only
about co-operative farming but the
learned professor was pleased to state
that he was not obliged to play to
the gallery of Sahyadri. I wish to
remind him that the gallery of sahya-
dri and the gallery of Himadri are
not different. They have merged to-
gether, If the Professor does not
feel obliged to play to the gallery
of Sahyadri, let him not play to the
gallery of the star-spangled banner.
He was kind enough-ip move an
amendment that he was particularly
thankful to the USA and the UK and
insisted on that amendment to be put
to the vote with the spirit that it was
es if those persons who were voting
against that amendment did not re-
cognise the value of the arms aid re-
ceived from the USA and the UK.

We are discussing this Bill under
the shadow of the cease-fire. While
speaking on the Bill Professor
Ranga was pleased to state before ag-
reeing to the cease-fire we must
obtain the prior consent of our friends
who have given us arms and am-
munition. We are not prepared to
surrender our sovereignty of the arms
aid or for a few barrels of guns,

Mr. Speaker: The hon. Member
must eXercise restraint,

Shri Shivaji Rao S. Deshmukh:
While also arming the Government
with these emergecy powers, Profes-
sor Ranga's another remark is very
pertinent to note. He said that he
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stands to welcome the missions from
America and the UK which have re-
cently come in connection with the
arms aid. All these three instances
taken together show the gallery he
wants to play to. The nation certainly
is not prepared to play to any gallery
except to the gallery of Sahyadri or
Himadri or to the gallery of the Indian
Ocean which we want to defend.

These powers which we are con-
ferring on the Government should not
be sparingly used by the Government.
My only request to the Home Minis-
try is that these powers and their use
should not be controlled and appre-
ciated by the normal peace-time
working of the Government. [ hope
the Government would see to it that
any person who is wanted to be
behind the bars for the security of
this nation must be behind the bars
whatever be his status in society and
whatever be the democratic position
that he holds.

With this I wish that clause 3 should
be passed unanimously and that all
amendments should be withdrawn,

Mr, Speaker: The hon. Minister.

Shri Ranga: 1 thought, the hon.
Minister was going to reply tomor=
row. Was jt not undersiood that the
hon, Minister could be expected to
speak tomorrow morning?

Mr. Speaker: It was rightly under-
stood. ’

Shri Datar: Sir, I am obliged to
hon. Members on both sides of the
House for the general support that
they have given to the provisions of
the Defence of India Bill specially so
far as the conferment of special
powers is concerned.

Mr. Speaker: He might continue,
tormorrow,

18.43 hrs.

The Lok Sabha then adjourned till
Twelve of the Clock on Tuesday,
November 27, 1962/Agrahayana o,
1884 (Saka).
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CoLumMs

‘CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE . 3323—2§

Shri Utiya called the atten-
tion of the Minister of Home
Affairs to the cracker explo-
sion near Delhi Cloth Mills,
Delhi on the 22nd Novem-
ber, 1962.

The Minister of State for
Home Affalrs (Shri Datar
made a statement in regar
thereto,

PAPERS LAID ON THE
TABLE . . .. 332526

The following papers were
laid on the Table :—

(1) A copy each of the fol-
lowing Notifications under
sub-section (2) of section
3 of the All-India Services
Act, 1981 :—

() G.S.R. No. 1140 dated
the 15t September, 1962,
making certain further
amendment to  Sche-
dule III to the Indian
Administrative Service
(Pay) Rules, 1954.

(i) The Indian Police
Service (Uniform)
Amendment  Rules,
1962, published in Noti-
fication No. G.S5.R.
1423, dated the 3rd
November, 1962.

(2) A copy each of the f I=
lowing papers :—

(i) The Employees' Pro-
vident Funds, (Tenth
Amendmcnr) Scheme,
1962. published in
Notification No, G.S.R.
1501, dated the 1oth
November, 1962, under
sub-secion (2) of sec-
tion 7 f the Employ-
yees' Provident Funds
Act, 1952,
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PAPERS LAID ON THE
TABLE conrd.

(i:? The Minimum Wages

Central) Second
Amendment Rules,
1962 ,published in Noti-
fication No. G. S.R.
1542, dated the 17th
November, 1962, under
section 130A of the
Mrn'mum Wages Act,
1948,

MESSAGE FROM RAJYA
SABHA . . « .

Secretary reported a mess.
from Rajya Sabha that at
its sitting he'd on the 23rd
November, 1962, Rajya
Sabha had ngreed without
any amendment to the
Customs Bill, 1967, passed
by Lok Sabha on the 21st
Novembher, 1962 .

BILL INTRODUCED . a
The Manipur (Sales of Motor

Spirit an Lubricants)
Taxation Bill, 1962.

BILL UNDER CONSIDERA-

3327

3337

TION . . . - 3337—3512

Further  discussion on the
motion to  consider  the
Defence of India Bill was
concluded. The  motion
was adopted. The clause-
by-c'ause consideration was
taken up but not conclud-

AGENDA FOR TUESDAY,
NOVEMBER 27, 1962/AG-
RAHAYANA 6, 1884 (SAKA)

Clause-by-clause consideration
of the Defence of India
Bill and passing of the Bill,
and discussion on the
Motion re : Fixation of
price of sugarcane.



